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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE
NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 306/2016 (M.A. No. 562/2016& M.A. No.
1237/2018) WITH M.A. No. 380/2017 (I.A. No. 8/2007) IN W.P. (C) No. 426/1992 IN RE: SOCIAL

ACTION FOR FOREST AND ENVIRONMENT (SAFE) VS. UNION OF INDIA & ORS. (EARLIER
TITLED AS D. K. JOSHI VS. UNION OF INDIA & ORS)

(Updated Compliance Report in continuation of Earlier Report dated 05.08.2020)

I. INTRODUCTION
The issue for consideration in O.A. 306/2016 pertains to compliance of Solid Waste

Management Rules, 2016, Hazardous and other Wastes (Management and Transboundary
Movement) Rules, 2016 and Bio-medical Waste Management Rules, 2016 in the city of Agra as
well as the areas coming under the Cantonment Board, Agra and eco-sensitive zone of Taj
Trapezium Zone (TTZ).

The Hon’ble National Green Tribunal in the matter of OA No. 306/2016 (M.A. Nos. 562/2016 &
1237/2018) With M.A. No. 380/2017 (I.A. No. 08/2007) In W.P.(C) No. 462/1992 Social Action
for Forest and Environment (SAFE) Versus Union of India & Ors. (Earlier titled as D.K. Joshi
Vs. Union of India & Ors.) passed the order dated 02.03.2020in continuation of order dated
29.07.2019. The matter was reviewed by Hon’ble NGT and it was found that there is huge gap in
treatment capacity and generation of solid waste; liquid waste management and drinking water.
Vide order dated 29.01.2019 in the light of report of the committee constituted by Hon’ble NGT
of which CPCB was the nodal agency.

II. ORDERS OF THE HON’BLE NGT IN O.A. No. 306 of 2016
1. Order dated 12.01.2018 was passed by the Hon’ble NGT while taking into account the

photographs produced before it showing burning of municipal solid waste on the roads at Agra
Cantonment Railway Station and heaps of uncleared garbage. About 50% of sewerage system
and drainage system were not in working condition and untreated sewage was being dumped
into the open drains.

2. Vide order dated 29.01.2019 in I. A. No. 08/2007, a report was filed before the Hon’ble
Supreme Court presenting the unsatisfactory improvement with regard to SWM, sewerage &
drainage system in Agra which has resulted in pollution of river Yamuna. Thereafter, the
Hon’ble Supreme Court sought a status report and transferred the matter to the Hon’ble NGT on
23.02.2017. The Hon’ble NGT considered the status report dated 04.07.2018 in O.A. No.
306/2016 to the effect that the problem persisted and 19 drains had not yet been connected to the
STPs.



In the same order, it was also observed by the Hon’ble NGT that since the report of NEERI was
20years old, an updated Expert report was required for the same. Further, a Joint Committee
was constituted with representative of CPCB, a nominee from NEERI and District Magistrate,
Agra to ascertain the factual condition with reference to drinking water supply, sewerage,
drainage system and disposal of solid waste. It was mentioned that the problem at Agra was not
alone, similar problems were seen in other cities of Uttar Pradesh including Niwari considered
vide order dated 28.09.2018 in O. A. No. 48 of 2016 — Vivek Tyagi Vs. State of U.P. & Ors. and
Gorakhpur vide order dated 23.08.2018 in O. A. No. 116 of 2014-Meera Shukla Vs.

Municipal Corporation, Gorakhpur & Ors.

3. Vide order dated 23.04.2019, an Action Taken Report was filed by Principal Secretary, Urban
Development with regard to sewage treatment in O.A. 306/2016and further report dated
27.07.19 was filed by Urban Development Department in this matter. Principal Secretary, Urban
Development (report filed on 23.04.2019) reported that L-1 firm was shortlisted but final
decision was Yyet to be taken. The Screens were to be installed to prevent dumping of solid waste
into the River Yamuna. The procurement of vehicles would be done for collection of waste. The
gap in treatment of waste would be solved once the clearance for processing plant is obtained.

The plant would be set up in one year after permission.

Further, the Urban Development Department filed a report on 27.07.2019. It mentioned that
screens were installed on 51 drains and arrangements were being made for regular collection of
waste. After clearance, waste processing would commence and there was a plan to purchase
vehicles for collection of waste. There were six collection points for dry waste and then the
waste would be transferred to material recovery facility (MRF). Both types of segregation i.e.,
manual and mechanical were being done and segregated waste was being sent to recycling

facility, non-recyclables were sent to the waste management plant.
In view of the reports filed, Hon’ble NGT vide order dated 27.07.2019 stated the following:

“5. The above reports show very little progress. The gaps noticed in the order
dated 29.01.2019 have not been fully addressed. There is nothing to show that the
gap with regard to treatment capacity of solid waste to the tune of 690 TPD as
noted in para 10 of the order has been met, nor the gap of 156 MLD in water
supply as noted in para 10 or treating 61% of untreated sewage which was being
discharged into River Yamuna as noted in para 14, have been addressed. The
performance guarantee to be furnished in terms of para 24 within one month of the
order has not been furnished. Only plea is that the matter is pending before the



Hon’ble Supreme Court. It is not the case that any stay has been granted. In
absence of stay, time bound direction in the order of this Tribunal is required to be
complied with. Mere pendency of matter in the Hon’ ble Supreme Court cannot by
itself be a ground not to comply with the order of this Tribunal. Let the necessary
steps be expeditiously executed and performance guarantee furnished in terms of
para no. 24 of the order dated 29.01.2019 within two weeks, failing which the
coercive measures will have to be taken. An affidavit of compliance may be filed in
this regard.

6. A further compliance report may also be furnished on progress made in
cumulative tabular form, indicating progress against each head month wise by
31.10.2019”

5. UPPCB filed its status report on 23.10.2019 in which the deficiencies in the matter of
installation of bar screens at places on the drains falling into Yamuna; segregation at source,
door to door collection; transfer stations; disposal of C&D waste and plastic waste; bio-mining

of legacy waste and tapping and cleaning of sewage drains were highlighted.

6. Vide order dated 10.01.2020, the issues related to waste management were considered and
Chief Secretary, UP, was present in the hearing. The Hon’ble Tribunal stated the following:

“a. In view of the fact that most of the statutory timelines have expired and directions
of the Hon’ble Supreme Court and this Tribunal to comply with Solid Waste
Management Rules, 2016 remain unexecuted, compensation scale is hereby laid
down for continued failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1 to 10 (mentioned in
para 12 above). Any such continued failure will result in liability of every Local
Body to pay compensation at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population
between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from
01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden,
the liability will be of the State Governments with liberty to take remedial action
against the erring Local Bodies. Apart from compensation, adverse entries must be
made in the ACRs of the CEO of the said Local Bodies and other senior functionaries
in Department of Urban Development etc. who are responsible for compliance of
order of this Tribunal.

b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order
of this Tribunal dated 17.07.2019 in O.A. No. 519/2019 para 28 even though
statutory timeline for ‘completing’ the said step is till 07.04.2021 (as per serial no.
11 in Rule 22), which direction remains unexecuted at most of the places. Continued
failure of every Local Body on the subject of commencing the work of legacy waste



sites remediation from 01.04.2020 till compliance will result in liability to pay
compensation at the rate of Rs. 10 lakh per month per Local Body for population of
above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 5 lakhs
and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local Bodies are
unable to bear financial burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies. Apart from
compensation, adverse entries must be made in the ACRs of the CEO of the said
Local Bodies and other senior functionaries in Department of Urban Development
etc. who are responsible for compliance of order of this Tribunal.

c. Compensation in above terms may be deposited with the CPCB for being spent on

restoration of environment which may be ensured by the Chief Secretaries’ of the
States/UTs.”

7. Vide order dated 02.03.2020, Hon’ble NGT considered the status report filed by the State
Government on 23.10.2019. The applicant in the Original Application had pointed out
deficiencies in taking steps for dealing with the matter of installation of bar screens in drains,
segregation at source, door to door collection, transfer stations, disposal of C&D waste, plastic
waste, Bio-mining of Legacy Waste and tapping of sewage drains resulting in continuing
damage to the environment and public health. Hon’ble NGT had already mentioned in its order
dated 10.01.2020 that “any failure will result in liability of every Local Body to pay
compensation at the rate of Rs. 10 lacs per month per Local Body with a population of more
than 10 lacs, Rs 5 lacs per month per Local Body for population between 5 to 10 lacs and Rs. 1
lac per month per other Local Body from 01.04.2020, if it is not complying with the Solid Waste
Management Rules, 2016 failing which it would be the responsibility of the State Government
with liberty to take remedial action against the erring Local Bodies. Hon’ble NGT had also
directed in all such cases; action be initiated against CEO of such Local Bodies. Even for legal
waste remediation, work to commence on 01.11.2019 failing which compensation of Rs. 10 lacs
per month is to be levied on Local Bodies with population of more than 10 lacs”.

A letter bearing no. B-29016/ROGW/IPC-V1/2020-21 dated 30.04.2020 with reference to
the directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974
and the Air (Prevention & Control of Pollution) Act, 1981 regarding harmonization of
classification of industrial sectors into red, orange, green and white category has been sent to the
Chairman, SPCBs/ CPCBs. As per information, a Committee was constituted on 17.02.2020 to

deal with the categorization of industrial sectors under red/orange/green/white category. The



categorization of Railway stations, Compressed/ Refined Bio-gas production and Used cooking
oil (UCO) Centres was finalized (Refer Appendix- 1 of Annexure- I11).

8. Vide order dated 10.08.2020, the Hon’ble NGT observed that the status report has been filed
by Nagar Nigam, Agra and the Department of Urban Development, Uttar Pradesh. The
Oversight Committee filed its report on 05.08.2020 wherein it stated the key areas which
required immediate attention as follows:

o Complete implementation of ward wise action plan.

o Starting up of Waste to Energy Plant (500 TPD).

o Remediation of legacy waste at Kuberpur dumpsite

o Phytoremediation of 57 drains.

The Committee also observed that one of the perceived difficulties in taking prompt action was
order of the Hon’ble Supreme Court in W.P. No. 13381 of 1984, MC Mehta v. UOI & Ors.
placing moratorium on expansion and setting up of new industry with a view to control air
pollution by Taj Trapezium Zone Authority (‘TTZA’). Even though the Hon’ble Supreme Court,
vide order dated 06.12.2019, made it clear that projects for essential amenities should go ahead,
the State of UP lacks clarity and has applied for further clarification which was unnecessary and

was resulting in avoidable delay.

It was also observed that the Hon’ble Supreme Court vide order dated 06.12.2019 (I.A. No.
103908/2019 in W.P. No. 13381 of 1984 in MC Mehta v. UOI & Ors.) is absolutely clear that
Environmental Clearance (‘EC’) can be granted within TTZ for securing basic living conditions
of TTZ’s residents which clearly include drinking water supply, sewerage treatment plant,
drainage system, solid waste disposal, Common Effluent Treatment Plant, Bio Medical Waste
Treatment Facility, and Waste to Energy Plants etc. The order is reproduced below for ready

reference: -

“6. Learned Counsel for Uttar Pradesh thus submits that in view of compliance of
the conditional * status quo order, the State Government and other statutory
authorities may now be permitted to grant environmental clearances which are
necessary for providing essential public facilities including drinking water supply,
sewerage treatment plant, drainage system, solid waste disposal, Common Effluent
Treatment Plant, Bio Medical Waste Treatment Facility, and Waste to Energy
Plants etc.



The meeting regarding O.A. No. 306/2016 was held on 12.02.2020 (Refer Annexure- 1),
again on 15.07.2020 (Refer Annexure- Il) by Oversight Committee, NGT, UP through
Video- Conferencing. Recently, the meeting regarding O.A. No. 306/2016 was held on
15.01.2021 (Refer Annexure- I11). Various issues were reviewed and implementation of the
directions issued by Hon’ble NGT were discussed. Mr. Rajeev Rathi, Executive Engineer
Env., Nagar Nigam, Agra submitted the compliance report with concerned photographs and
letters on 13.01.2020 before the meeting. The salient points of the meeting dated 15.01.2021

7. In light of the aforementioned amenities being crucial for securing basic living
conditions of TTZ"s residents, we are of the opinion that there need not be any
impediment for granting necessary clearances for the same. We are conscious of
the fact that citizens have a fundamental right to such essential amenities; and
how counter intuitively, not allowing construction of such basic infrastructure can
itself create new polluting waste and threaten the environment.

8. As regards permission for establishing non-polluting industrial units, it appears to
us that only those small, micro and macro level industries which are both non-
polluting and eco-friendly and which have necessary clearances from all statutory
authorities as well as concurrence of the Central Empowerment Committee and
NEERI, can be setup within the notified industrial area.

9. We, thus, clarify that since the interim order dated 22nd March, 2018 directing
maintenance of status quo was passed to ensure timely submission of the Vision Plan
by the State of U.P. and the said direction already stands complied with, there shall
be no impediment for the authorities to consider pending environmental
clearances which are necessary to secure essential amenities within TTZ.
Simultaneously, the State and other statutory authorities are free to consider
requests for relocating eco-friendly non-polluting industrial units, subject to them
meticulously complying with environmental laws and all norms/conditions.”

MINUTES OF THE MEETING/ OBSERVATIONS OF THE OVERSIGHT

COMMITTEE IN OA NO. 306/2016

covers all the issues related to O.A. No. 306 of 2016 are as follows:

In all the drains falling directly into river Yamuna screens have been installed and regular

cleaning arrangements made.

As far as the existing gap of 239 TPD is concerned, it was informed that it shall be covered

through waste to energy plant of 500 TPD sanctioned and approved. In this regard, the



Committee suggested to start the work as soon as possible in pursuance of the order of the
Hon’ble Supreme Court, clarified by Hon’ble NGT. The Committee received information
from Municipal Commissioner, Agra vide their letter no. 211/D/SBM/2021 dated 16.01.2021,
in which they have assured to fill the gap of 239 TPD (MSW) and 140 TPD (C & D Waste)

expeditiously.

Regarding formulation of detailed ward wise action plan, Municipal Corporation, Agra
prepared micro-level plans for comprehensive solid waste management in the city, which
includes 100% door to door collection and transportation along with the route map assigned

to each designated vehicle.

. The Committee also observed that estimated legacy waste at Kuberpur dumpsite is 8 Lakh
tons out of which 5.8 Lakh tons has been processed and rest of the waste is shaped in
windrows for primary treatment in the area of 4 Acres. Legacy waste remediation is planned
to be completed by February, 2021.

. Taking into account the supply of drinking water, it was informed that deficit in water supply
was 156 MLD. With the completion of various projects related to strengthening water supply
system in city of Agra, the installed water treatment capacity is now 513 MLD, which is
sufficient to cater to the demand till year 2032. Thus, the issue related to water supply in the
city is now confined to proper distribution of water only. The Committee also noticed the
present status of Phase-3 (Agra Water Supply Scheme) which will be completed by 2022. In
this regard, Municipal Commissioner, Agra informed that Phase-3 & Phase-4 are under
construction. In this regard, the Committee suggested that stagewise timelines along with

progress report may be submitted.

Mechanised water spraying and mechanised cleaning was being done by using City Master,
Large Road Sweeping machine and power sweeper.

. On the subject of Pilot 24*7 water supply in ABD area under Smart City works (Agra Nagar,
Nigam, Agra), Municipal Commissioner, Agra informed that the work will be completed by
July, 2021. The Committee also noticed that the work of tapping of 23 untapped drains and
construction of 177.60 MLD STPs (to meet the demand of year 2035) have been covered for
which bid document & tendering process is being done by Transaction Advisor M/s Deloitte
Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The above sanctioned project
will be carried out on Hybrid Annuity based PPP mode, funded by World Bank. In view of



10.

11.

12.

this, Municipal Commissioner, Agra submitted that apart from above, estimate for balance
work related to existing assets i.e., tapping of 38 untapped drains & excess discharge of
partially tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for
approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate
amounting of Rs. 78.86 Crore is being sent to NMCG. Then, it was informed by GM,
Yamuna Pollution that a DPR of Rs. 1174.45 Crore has been approved by NMCG. But due to
operation and maintenance work of existing assets been awarded to M/s VA Tech Wabag
Ltd., a revised DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on
06.05.2020 in which work of tapping of 23 untapped drains and construction of 177.60 MLD
STPs (100 MLD STP, 35 MLD STP & 31 MLD STP based on open technology) shall be
done. It is anticipated to be complete by March, 2021 as per the bid document. The

Committee directed that progress report may be submitted in this regard.

Moreover, it was informed that Bye-Laws have been notified in Agra regarding imposition of

User Charges and spot fines.

Considering Hon’ble NGT directions on installation of QR codes in households related to
waste collection and GPS enabled vehicles involved in solid waste, it was informed by
Secretary, Urban Development that 3,50000 households are tagged with QR code. 150
Vehicles used for primary collection and transportation are equipped with the GPS
monitoring system. Also, 1044 community bins are RFID Tagged for better monitoring of

solid waste management.

The Present Status of Schemes under AMRUT Programme was informed. Sewer house
connecting chambers in Agra city (Part-1V) have been completed but the work of Agra
Western Zone Sewerage scheme is only 33% complete and the rest of the work would be
finished by June, 2022. It was also informed by GM, Yamuna Pollution that another project
of Sewerage strengthening work in Tajganj area is under progress which is targeted to be

complete by May, 2021.

It was informed by Municipal Commissioner, Agra that tapping of all 67 drains has been
done. The Committee has suggested to RO, Agra to check the improvement of the water

quality and submit the present status of 67 drains at the earliest.

Regarding setting up of Waste to Energy Plant, it was informed that M/s SPAAK Bresson

Pvt. Ltd.is the agency for processing of MSW and Construction & Demolition waste. In this



matter, the report of EIA was sent to NEERI from Hon’ble Supreme Court on 22.11.2019 and
a revised draft report was submitted to NEERI through the letter No: 1347/D/SBM/19 Dated
23.12.2019 for further review. The project work will commence after obtaining clearance
from Hon’ble Supreme Court. To fill the gap, AMC has tendered to refurbish and make
operational a 300 TPD waste to compost plant. LOA has been issued in this regard.
Processing plants shall be made operational as soon as the orders from Hon’ble Supreme
Court are received. (The views of the Oversight Committee are at variance with Municipal
Corporation as it feels that in view of Hon’ble Supreme Court Order, there is no need for

taking any consent from CEC/ NEERI regarding environmental projects).

13. As per information given by the Municipal Commissioner, Agra, currently, the windrow has
been formed in cluster form by concessionaire for winter months and about 15 acres of land
has been reclaimed. Due to Covid-19 outbreak, the efficiency of processing was reduced but

till date about 5.8 lakhs MT of legacy waste has been processed.

14. Furthermore, regarding performance guarantee it was informed that a stay order has been
granted by the Hon’ble Supreme Court. It is informed that the State government is making all
its efforts to improve the condition of various basic amenities and sanitation environment in

city of Agra.

15. Issue of Adhoc Moratorium on Environmental Projects:

The primary issue discussed in the meeting was regarding directions by Hon’ble Supreme Court
and Hon’ble NGT in seeking permission for environmental projects. It is well known that all the
Environmental Projects in Agra including Waste to Energy Plant are stuck because the stand of
the Municipal Corporation/ TTZ Authority has been that before starting any work, they require
permission of CCE/ NEERI from Adhoc Moratorium imposed in TTZ. In this regard, the
Hon’ble Supreme Court had in its order dated 06.12.2019clearly differentiated between
Environmental Projects and industries. While it permitted setting up of Environmental Projects,
it directed the State Govt to seek consent of NEERI and Central Empowered Committee for
setting up industries. On referring this point to the Hon’ble NGT by the Oversight Committee,
this view had been reiterated by Hon’ble NGT in its order dated 10.08.2020. However,
Commissioner Agra/ Chairman TTZ in his letter dated 15.01.2021 again mentioned that they
have filed a clarification 1A 42482/2020 dated 22.03.2020 in Hon'ble Supreme Court regarding

exemption from NEERI/Central Empowered Committee permission for environmental projects.



He mentioned that the Municipal Corporation Agra has been again asked to file a fresh

application in Hon'ble Supreme Court in this regard.

The Oversight Committee is of the considered view that Hon’ble Supreme Court order
dated 06.12.2019 is very clear and the clarification application is unnecessary. Moreover, the
fact that it is pending for more than 10 months underlines the fact that the State Govt/ TTZ
Authority need to take this matter more seriously as all environmental projects are lying
standstill because of this wrong interpretation.

The matter being very important and covering the entire area of TTZ, where environment
projects are not moving ahead, the Committee deems it proper to bring it to the kind notice of
Hon’ble NGT.

V. SUMMARY OF THE COMPLIANCE STATUS AS PER THE DIRECTION GIVEN
BY HON’BLE NGT IN O.A. No. 306/2016

The Oversight Committee reviewed the progress regarding Waste Management Rules, 2016 and
other pollution abatement measures in the light of orders of Hon’ble NGT dated 10.08.2020 and
02.03.2020. Based on the reports received from Nagar Nigam, Agra on 13.01.2021

(Annexure- 1V), the present compliance status in OA No. 306/2016 is as follows:

S.No. Directions by Compliance Present Status/ Reasons for Non-Compliance
Hon’ble NGT Status
1. | Status of | Complied | Screens have been installed at all the drains which
installation of the are directly falling into river Yamuna and their
Screens to prevent regular cleaning is being done.

dumping of solid
waste into the
River Yamuna
along with
arrangements for
regular collection
of waste

10




Status of Ward
wise action plan
with regards to
Treatment
capacity of Solid
Waste

Partially
Complied

A detailed action plan for each ward was prepared
comprising of micro level plans for comprehensive
solid waste management in the city. This includes
100% door to door collection and transportation
along with route map assigned to each designated
vehicle. AMC is developing centralized processing
capacity as well as it is promoting onsite

11




decentralised processing methods. At present
approximately 52.7 TPD waste is being processed
through de-centralized

method.

Status of
Treatment
capacity of Solid
Waste

Partially
Complied

The total waste generated in Agra is 712 TPD.
Existing functional treatment capacity is 472.7 TPD
(420 TPD through Centralised treatment facility- 300
TPD for wet waste & 120 TPD for dry waste, 35
TPD through de-centralised treatment facilities and
17.7 TPD through home composting). The
remaining 240 TPD of waste is being managed
scientifically at designated dumping site, Kuberpur.
The existing gap in the treatment is 239 TPD,
which shall be covered through waste to energy
plant of 500 TPD. The Plant has been sanctioned
and approved but the work couldn’t be started

12




due to absence of NOC/ Consent of CEC/NEERI
and the matter is pending in Hon’ble Supreme
Court. It is pertinent to mention here that the
existing gap of 239 TPD would generate another
huge waste dump in the near future if the waste to
energy plant is not commissioned at the earliest. As
per the authorities, it is being delayed because there
is no clearance from Hon’ble Supreme Court.
(However, in the considered opinion of the
Oversight Committee there is no such
requirement of NOC from CEC/NEERI in the
cases of environment related projects mentioned
in the order).
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300 TPD COMPOST PLANT, Kuberpur, Agra

AN

N

Status of purchase
of 262 vehicles
required for
DTDC and
implementation of
IT based adaptor
for DTDC
collection

Complied

Uttar Pradesh
frcdia

The work of DTDC is being done by 110 newly
purchased motorized Vehicles + 150 other motorised
vehicles + 1700 Tricycles having 6 buckets + 1000
Hand carts with 4 dustbins.

15
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Status of Majorly As per information, 3,50000 households are tagged
installation of QR | Complied | with QR Code. 150 Vehicles used for primary

code in respective collection and transportation are equipped with GPS
households monitoring system. Also, 1044 community bins are
(earlier  3,50,000 RFID Tagged for better monitoring of the solid
households), waste management.

installation of

GPS in vehicles

involved in

transporting solid
waste (earlier 98

16




vehicles) and
dustbins equipped
with RFID tags
(earlier 1,044
dustbins)

Status of Byelaws
on user charges
and spot fines etc.

Yes
(The
enforcement
of sanitation
practices is
done
regularly)

Bye-Laws for Municipal Corporation Agra have
been notified for imposing User Charges and spot
fines. The details of penalties collected are as
follows:

-Rs. 7,22,550 through spot fines for violations under
various offences related to sanitation,

-Rs. 3,97,806 for littering,

-Rs. 17,57,600 for violation of plastic ban and

- Rs. 70,000 for Garbage Burning.

17




Status of closing
of existing landfill
sites and bio-
mining of legacy
waste

Partially
Complied

The project of Bio-remediation of legacy waste
costing Rs. 27.35 Cr. has been approved. Estimated
legacy waste at Kuberpur dumpsite is 8 Lakh
tons out of which 5.8 Lakh tons has been
processed and rest of the waste is shaped in
windrows for primary treatment in the area of 4
Acres. Legacy waste remediation is planned to be
completed by February, 2021.

18




The comparative pictures (before and after) of
ongoing work are enclosed as Annexure-
V.
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Currently, the windrow has been formed in cluster
form by concessionaire for winter preparation and
about 15 acres of land has been reclaimed. Due to
Covid-19 outbreak the efficiency of processing was
reduced but till date about 5.8 lakhs MT of legacy
waste has been processed.
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Unnamed Reeg, Kuberpul, URter Pradesh 282006, India
Kuberpur
Uttar Pradesh
India

The screening of legacy waste is being carried out
after following stabilization of organic fraction
followed by addition of inoculum. The different
EMP activities like water sprinkling, wind break net,
green area development and leachate management
plan has been implemented at site.

The entire process of biomining is being recorded
through 14 different cameras and third-party PMC.

Status of
Temporary

Moratorium in
TTZ area,
establishment  of
STPs, Solid
Waste, C & D
waste and

processing plants

Partially
Complied

To fill the gap of MSW processing a writ application
no: 13381/1984 was submitted to Hon’ble Supreme
Court for exemption from Consent/ NOC from
CEC/NEERI to set-up the waste to energy plant of
10MW Capacity. Hon’ble Supreme Court directed
CPCB and NEERI to present a joint inspection
report. In view of the report submitted jointly by
CPCB and NEERI for setting up the plant at
Kuberpur site, 10 Acres of land was earmarked out
of total 72 Acres for waste to energy plant on
13.02.2019.  Agreement  with the selected
concessionaire M/s Spark Bresson, has been done for
processing of MSW and Construction & Demolition
waste. In the above matter the report of EIA was sent
to NEERI from Hon’ble Supreme Court on
22.11.2019 and a revised draft report was submitted
to NEERI through letter No: 1347/D/SBM/19 dated
23.12.2019 for further vetting/ review. The next date
of hearing on the above matter has not yet been
fixed. Processing plants shall be made operational as
soon as the orders from Hon’ble Supreme Court are
received. Thus, the status of setting up of various
projects is still awaited due to temporary
moratorium. In this regard, a letter has been sent to
the Chairman, TTZ Authority and Commissioner,
Agra by Director, NEERI on 31.12.2020 (Refer
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Appendix- 4 of Annexure- I11l). However, the
Oversight Committee felt that Hon’ble Supreme
Court order dated 06.12.2019 is very clear that work
on all environmental projects can start and the
clarification application/affidavit filed by TTZ/
Municipal Corporation regarding exemption from
moratorium is unnecessary. Moreover, the fact that it
is pending for more than 10 months underlines the
fact that the State Govt./ TTZ Authority need to take
this matter more seriously as all environmental
projects are lying standstill because of this wrong
interpretation.

Under the scheme of National Clean Air Programme
of MoEF&CC, Gol an amount of INR 345 Lac has
been sanctioned in which the first instalment of INR
90.00 lacs for establishment and operation of C&D
plant has been received against the total cost of Rs
150 Lacs. On 24.06.2020 through webinar Secretary,
UDD, GoUP has emphasized for Decentralized
C&D waste management and accordingly tender has
been floated for 5 TPD for designing, installation,
commissioning, operation and maintenance for 3
years. Based on LCS method, M/s- Rise Eleven Eco
Green Pvt. Ltd became the successful bidder with
total project cost of 4.24 Cr in which Capex was Rs
1.25 Cr, O&M for 1st year was Rs 90.50 Lacs, 2nd
Year Rs 99.50 Lacs and for 3rd year Rs 1.09 cr. The
cost of O&M includes the entire management of site
facility, machinery & tools and monthly electrical
bil. The commissioner, Agra Nagar Nigam
approved the same on 20.08.2020. The LoA has
been awarded to firm on 29.09.2020. The total
concession period for this project is 3.5 years in
which 6 months is construction period while 3 years
is O&M period. It is envisaged that the proposed 5
TPD C&D plant will be ready by 30.04.2021 for
processing of collected C&D waste.

Status of Sewage
Treatment/ Gap
deficit in Agra
with reference to
water supply was
156 MLD

Partially
Complied

As per information given by Municipal Corporation
Agra, the population of Agra city is about 19.90 lacs.
The generation of sewage as per norms of CPHEEO
is 80% of per capita water consumption. The per
capita water consumption norm is 150 Ipcd. So, for
19.90 lacs population the requirement of sewage
treatment comes out to 238 MLD. But due to bulk
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consumers, floating population and private sources,
discharge of 90 drains is about 286 MLD including
sewer discharge.

@
L X4

The installed capacity of 9 STPs is 220.75 MLD.
Out of this 7 STPs of 180.25 MLD capacity are
being operated and maintained by M/s V A Tech
Wabag Ltd., under one city one operator
scheme of State Govt. The State Govt. has
introduced one city one operator scheme based
on competitive bidding process. The work in the
city of Agra has been awarded to M/s VV A Tech
Wabag Ltd., for 10 years extendable upto 15
years. Rest 2 STPs of 40.50 MLD capacity are
being operated and maintained by Agra
Development Authority, Agra.

Under Namami Gange Programme a DPR of Rs.
1174.45 Crore was earlier prepared and
approved by NMCG. Since the operation and
maintenance work of existing assets has been
awarded to M/s VA Tech Wabag Ltd., a revised
DPR of Rs. 842.25 Cr. has been approved by
NMCG, New Delhi on 06.05.2020 in which
work of tapping of 23 untapped drains and const.
of 177.60 MLD STPs (to meet the demand of
year 2035) have been covered for which bid
document & tendering process is being done by
Transaction Advisor M/s Deloitte Touche
Tohmatsu India LLP, Gurgaon appointed by
NMCG. The above sanctioned project will be
carried out on Hybrid Annuity based PPP mode,
funded by World Bank. Apart from the above
estimate, for balance work related to existing
assets i.e. tapping of 38 untapped drains &
excess discharge of partially tapped drains, a
project amounting of Rs. 78.86 Crore has been
sent to State Govt. for approval. Now as per
instructions of HQ U.P. Jal Nigam, Lucknow,
revised estimate amounting to Rs. 78.86 Crore is
being sent to Namami Gange Department.

For improvement of the sewer network
connectivity in the city of Agra the state
government has sanctioned projects of Rs.
443.56 Crore under AMRUT scheme for laying
new sewer line and house connections. Under
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this sanctioned amount six projects have been
proposed out of which four projects related to
Sewer House Connections are completed and
two projects are under progress which are
proposed to be completed by the year 2021. The
work shall be monitored to ensure completion as
per timelines proposed in DPR. (By the year
2021).
Present Status of Schemes under AMRUT

S. Name of Proposed Progress | Remarks
No scheme work
1 | Sewer house 28079 Completed -
connection (SHCs)

Agra (Part-1)

2 | Sewer house 11780 Completed -

connection (SHCs)
Agra (Part-11)
3 | Construction 13051 Completed -
of House (SHCs)
connecting

chambers and
sewer house

connection
from  house
hold to HCC
in Agra city
(Part-111)

4 | Sewer house 7627 Completed -
connecting (HCCs)
chambers in
Agra city
(Part-1V)

5 | Agra Western 251.00 33% Work | Work in
Zone Km. on sewer progress.
Sewerage (Sewer line
scheme. line) completed

47827
(SHCs)

6 | Septage 1. Collecti 3% Work in
Management on progress.
Solution (Co- tank/

Treatment 75 settling
KLD) in Agra chamb
Town er-01

2.Screw
Press
&
Pumps
-01

3. Compost
Pits-
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% Another project of Rs 100.04 Crore of Sewerage
strengthening work in Tajganj area in the city
has been sanctioned by Agra Municipal
Corporation under its Smart City Mission
programme and work is under progress to be
completed by May, 2021.

% The Bio/ Phyto remediation work on 57
drains started from 22.10.2020

Sewage Gap deficit: The projected population of
Agra city for year 2020 is 19.90 lacs. The domestic
water demand corresponding to this projected
population is 343 MLD. Further, the bulk demand is
51 MLD and the demand for floating population is 3
MLD. Thus, the total demand for year 2020 is 397
MLD and 360 MLD of water is being supplied to the
people of Agra. With the completion of various
projects related to strengthening water supply system
in city of Agra, the installed water treatment capacity
is now 513 MLD, which is sufficient to cater to the
demand till year 2032. Thus, the issue related to
water supply in the city, is now confined to proper
distribution of water only.

The Govt. of U.P. has sanctioned following projects
under AMRUT Programme that are under various
stages of planning and execution: -

S. | Name SAAP | Cost of | Propos | Present
No. | of Year | Scheme | ed Status
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Scheme (Rs. In | works
cr.)

1 | Agra 2015- | 11.67 27263 | Completed
Water 16 water and handed
Supply supply | over to
Scheme house Jalkal
(Phase- connect | Vibhag
1) ion

2 | Agra 2016- | 113.79 | OHT-3 | Work in
Water 17 CWR-4 | progress and
Supply ZPS- 4 | shall be
Scheme RM- completed
(Phase- 6.16 up to year
3) km. 2022.

DS- 85
km.
HC -
9461
no.

3 | Agra 2017- | 61.87 OHT - | Work in
Water 20 4 no. progress and
Supply CWR — | shall be
Scheme 2 no. completed
(Phase- RM —|up to year
4) 11 km. | 2022.

DS -
89 km.
HC -
11121
no.

Smart City works (Agra Nagar, Nigam, Agra)

S. Name | Pro- | Cost of | Proposed | Present

No. | of ject Scheme | works Status
Scheme | Year | (Rs. In

cr.)

1 Pilot 2019- | 140.67 | OHT - 7 | Work in
24*7 21 no. progress
water ZPS — 2 |and shall
supply no. be
in ABD RM — 6.0 | completed
area km. up to Year

(1200 mm | 2021
dia)

DS -
140.76 km.

HC -
17300 no.

Thus, schemes of approximate Rs. 328 Crore for
coverage of water supply have been sanctioned in
recent past and the projects are being implemented.

10.

Status
Performance

of

Not
Complied

A stay order has been granted in the matter (Refer
Annexure- V). In this regard it is informed that the
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guarantee of Rs.
25 crores

state government is making all its efforts to improve
the condition of various basic amenities and
sanitation environment in the city of Agra. In recent
past, projects of almost approximately Rs. 1700
Crores plus have been sanctioned under different
schemes for complying with the norms related to
water/sewer/ waste management and the endeavor is
to comply with utmost sincerity and commitment
with the orders of Hon’ble NGT.
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11.

Status of the work
of 90 drains

Complied

The work on all drain has been completed. CPCB
has also visited these drains and they shall submit
the report accordingly.

— "

......

and the waste water of these drains (18 MLD) is
being treated through process of
bioremediation/phytoremediation. The work of
required infrastructure started from 06.10.2020 and
completed on 22.10.2020. After that, the exercise of
dosing is being carried out at strategic locations from
22.10.2020. The completion of work of check dam is
on corner and it is expected to get completed in
upcoming weeks. The work of plantation will be
started after completion of check dam. The UPPCB
has collected water sample of raw and treated
sewerage from different nallahs for their analysis on
dated 14.12.2020. The details work of
phytoremediation /bioremediation on 57 nallahs is
enclosed as Annexure- 1V.
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CHECK DAM ON IDENTIFIED NALLAHS
PRIOR TO PLANTATION

12.

Present status of
Starting up of
Waste to Energy
Plant (500 TPD)

Partially
Complied

Nagar Nigam, Agra informed that the project is
under judicial appraisal at Hon’ble Supreme
Court. On 17.12.2019, EIA Report was asked to
put on record as per direction of Hon’ble
Supreme court. In this connection, on 23.01.2020
EIA report along with affidavit was filed by
Nagar Nigam, Agra. The Hon’ble Supreme Court
has directed to the Chairman of TTZ to file an
affidavit. According to directions, affidavit has
been filed on 19.02.2020. The letter of same is
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enclosed as Appendix-3 of Annexure- Ill. (The
Oversight Committee does not agree with the
views of Nagar Nigam Agra and feels clearly that
as per Hon’ble Supreme Court Order, there is no
bar on starting Environmental Projects in Agra.)

VI. RECOMMENDATIONS OF THE OVERSIGHT COMMITTEE

1. First and foremost is the issue of adhoc moratorium in Agra specially in reference to
directions of Hon’ble Supreme Court regarding seeking permission for environmental
projects. It is well known that all the Environmental Projects in Agra including Waste to
Energy Plant are stuck because of the stand of the Municipal Corporation/ TTZ Authority
that before starting any work, they require permission of CCE/ NEERI from Adhoc
Moratorium imposed in TTZ. In this regard, the Hon’ble Supreme Court had in its order
dated 06.12.2019 clearly differentiated between Environmental Projects and industries.
While it had permitted setting up of Environmental Projects, it had directed the State Govt
to seek consent of NEERI and Central Empowered Committee for setting up industries. The
Oversight Committee had in its last report pointed it out to the Hon’ble NGT. Hon’ble NGT
also after studying the Hon’ble Supreme Court order reiterated this point of view in its order
dated 10.08.2020. However, Commissioner Agra/ Chairman TTZ in his letter dated
15.01.2021 has again mentioned that they have filed a clarification 1A 42482/2020 dated
22.03.2020 in Hon'ble Supreme Court regarding exemption from NEERI/Central
Empowered Committee permission for environmental projects. He mentioned that the
Municipal Corporation Agra has been again asked to file a fresh application in Hon'ble
Supreme Court in this regard. The Oversight Committee felt that Hon’ble Supreme Court
order dated 06.12.2019 is very clear and the clarification application is unnecessary.
Moreover, the fact that it is pending for more than 10 months underlines the fact that the
State Govt/ TTZ Authority need to take this matter more seriously as all environmental
projects are lying standstill because of this wrong interpretation. The matter being very
important and covering the entire area of TTZ, where environment projects are not moving
ahead, the Committee deems it proper to bring it to the kind notice of Hon’ble NGT.

2. There is an urgent need to supplement the Solid Waste Treatment capacity in Agra. Total
solid waste generation in Agra is 712 TPD while the existing functional treatment capacity
is 472.7 TPD (420 TPD through Centralized treatment facility: 300 TPD for wet waste, 120
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TPD for dry waste, 35 TPD through de-centralized treatment facilities and 17.7 TPD
through home composting). The remaining 240 TPD of waste is being managed
scientifically at designated dumping site, Kuberpur. The State Government must address the
issue of infrastructure gaps by installation of more treatment plants/facilities at the earliest.

. The ward wise action plan has been formulated in Agra. The State Government should
ensure the implementation of the action plan effectively and within timelines.

. As far as installation of QR code is concerned, all 3,50000 households are tagged by the
concerned department. 150 Vehicles used for primary collection and transportation are
equipped with GPS monitoring system. Also, 1044 community bins are RFID Tagged for
better monitoring of solid waste management. In this regard, the Committee recommends
that all households be monitored with QR code on interval basis.

Municipal Corporation, Agra has notified User Charges and spot fines. The enforcement of
sanitation practices is done regularly. The Committee recommends effective enforcement by
the Municipal Corporation regarding collection of penalty for violations under various
offences related to sanitation, for littering, for violation of plastic ban and for Garbage
Burning.

. The estimated legacy waste at Kuberpur dumpsite is 8 Lakh tons out of which 5.8 Lakh tons
has been processed and rest of the waste is shaped in windrows for primary treatment in the
area of 4 Acres. The complete legacy waste remediation is planned to be completed by
February, 2021. Remediation of legacy waste dump at Kuberpur be completed within the
stipulated timelines. UPPCB may conduct on-site inspection and submit the progress report
to the Committee within one month.

Regarding the gap in water supply in Agra, the total demand for year 2020 is 397 MLD
while 360 MLD of water is being supplied to the people of Agra. With the completion of
various projects related to strengthening water supply system in city of Agra, the installed
water treatment capacity is now 513 MLD, which is sufficient to cater to the demand till
year 2032. Still, proper water supply is not being ensured till date. While supply of water is
no longer a problem, the problem lies in lack of water distribution network commensurate
with the augmented supply. The construction on the newly sanctioned distribution projects
needs to be expedited. The Committee directs immediate action on this matter. District
Magistrate Agra must look into the issue personally and ensure compliance within stipulated

timelines.
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8. It has been informed that the work of plantation will be started around the drains after
completion of check dam. UPPCB must conduct an on-site inspection and submit the report
within one month.

9. The Oversight Committee also observed that there is a need for proper monitoring the
progress on the ground. Chief Secretary, UP may review all these issues in his monthly

meeting so that the progress is expedited.

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National
Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal
with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action. The

report also be uploaded on the website of the Committee.

01-02-2021 01-02-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

February 01, 2021

Please visit our website: oscngt.upsdc.gov.in for more information.

ANNEXURES:

Annexure- I: Minutes of Meeting of Oversight Committee, NGT held on 12.02.2020
Annexure- 11: Minutes of Meeting of Oversight Committee, NGT held on 15.07.2020
Annexure- 111: Minutes of Meeting of Oversight Committee, NGT held on 15.01.2021

Annexure- 1V: The Compliance Status in O.A. No. 306/2016 with annexures received from
Nagar Nigam, Agra on 13.01.2021
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Annexure- |

Meeting No. 90

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP LUCKNOW

HELD ON 12.02.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE

(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR, LUCKNOW) REGARDING OA

306 of 2016 : SOCIAL ACTION FOR FOREST AND ENVIRONMENT (SAFE) VS. UNION OF INDIA &

ORS (EARLIER TITLED AS D.K. JOSHI VS. UNION OF INDIA & ORS

Present:

% % %

Hon’ble Mr Justice S.K.Singh, Chairman
Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

3

Mr A.K. Tripathi, Scientific ‘C’, CPCB, RD, Lucknow,

tripathi74cpch@g mail.com

Mr. Rajendra Patil, Scientist-D, CPCB, RD Lko, 7839455558 patil.cpcb2@gov.in
R.K. Singh, CEO, IV UPPCB, Lko 7839891780, ceo4@uppch.com

Mr. Bharat Prasad, Under Secretary MoEF&CC, 9454413935,
soenvups@redifmail.com

Mr. Ajeet Kumar Suman, UPPCB, AEE, 7839891417, ceo2@uppcbh.com
Dr. Madhu Saxena Director, Health, 8057048866

Dr Shipra Pandey, BMW Nodal, EM Cell DGMH, 8853002554,
bmw.upgovt@gmail.com

Dr. Susheel Kumar, Scientist, RO, MoEF &CC, 7800115361,
rocz.lkomef@nic.in

Arun Praksh, Municipal Commissioner Agra, 9358277455,
ameagral@gmail.com

10. Anurag Yadav, Sachiv Nagar Vikas , secud18@gmail.com
11. Rajendra Singh, EE,UPPCB LKO, 7839891451, ceo2@uppcb.com

Meeting was held as scheduled.

The Committee reviewed the progress and implementation of the directions issued by

Hon’ble NGT dated 29.01.2019 in O.A. No. 306 of 2016 of 2018 in re: Social Action for Forest

and Environment (SAFE) vs Union of India & ors (earlier titled as D.K. Joshi vs. Union of India &

R
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ors, discussed and status of the action taken by the concerned authorities in compliance of the
orders reviewed.

The matter was last reviewed by Hon’ble NGT on 29.01.2019 in the light of report of the
committee constituted by Hon’ble NGT of which the CPCB was the nodal agency. Hon’ble NGT
was not satisfied with the report of the State dated 23.04.2019 filed by the Principal Secretary,
Urban Development and maintained that the gaps were not fully addressed. Hon’ble NGT
noticed that there is deficit of 156 MLD in water supply and 61% of untreated sewage was still
being discharged in river Yamuna.

Point-wise decisions taken by the Committee in the matter are as follows:

Decisions taken by the Committee:

i It is informed that DTDC is being practiced in 100
Treatment capacity of solid wards in Agra city. The coverage area is 91.66%
waste: and source segregation of solid waste is 40%. A

detailed ward wise Action Plan has been prepared.
The report showed that on field 262 vehicles required for DTDC have been
visit, huge gap was found with purchased and IT based adaptor for DTDC

regard to treatment capacity of
the solid waste and the
generation of solid waste. It
was mentioned that 690 TPD
solid waste was being disposed
of in the landfill site without any
treatment.

collection has been implemented by Agra
Municipal Corporation (AMC).
Mechanized water spraying and Mechanized

cleaning:
Mechanized cleaning is done using

City Master, Large Road Sweeping Machine, and
Power Sweeper.

ICT Based solutions:

Sanitary workers are monitored with IT tools and
biometric attendance. RFID based DTDC collection
is being planned to installed QR code in all 3,50,000
households. GPS has been installed in 98 vehicles
transporting solid waste and 1,044 dustbins have
been equipped with RFID tags.

Bye laws on user charges and spot fines etc.

It is informed that Rs. 1.25 crore and Rs. 15.6 lacs

35




have been collected as user fees during April, 2019.
User charges has now increased to be around Rs.
2.22 crore and spot fine to Rs. 50.32 lacs.

Kanha Gaushala:

Kanha Gaushala has been established in the month
of November, 2019

Waste to Energy Plant:

It is informed that M/s SPAAK Bresson Pvt Ltd was
selected for this purpose. The project work will
commence after obtaining clearance from Hon’ble
Supreme Court.

To fill the gap, AMC has tendered to refurbish and
make operational a 300 TPD waste to compost
plant. LOA has been issued and the plant will be
operational by March, 2020. Following initiatives
have been undertaken by the AMC for filling the
gap in processing solid waste:

1. 210 TPD Wet Waste Processing Capacity is
being developed;

2. Collection, segregation and processing
facility for dry waste is being done by
putting up Material Recovery Facility (MRF)

3. Besides this, 2 TPD
plant for processing flower waste; 3 TPD
plant for processing organic waste; 5 TPD
Organic Composter in Kuberpur; 4 TPD Bulk
Waste Plant and 20 TPD organic waste to
compost plant have been set up till
December 2019.

Closing of existing landfill site and bio-mining of
legacy waste:

LOA has been issued and MOU has been signed by
the AMC. The proposed IT system will be based on
loT sensor to estimate volume of waste.
Agreement has been made on 27.06.2019. Bio-
mining process to process deposited legacy waste
has started. Bio mining process to process
deposited legacy waste within demarcated sites
has started.

The Committee examined the ohservations of
Hon’ble NGT and above report of Municipal
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Commissioner, Agra. Hon’ble NGT had indicated
that there is huge gap in the treatment capacity of
solid waste generation and solid waste disposal. It
was reported by Municipal Commissioner, Agra
that the total generation of solid waste in Agra is
750 TPD out of which 350 TPD is being composted.
There is Materials Recovery Facility (MRF) which
has capacity of 200 TPD out of which currently 120
TPD is being utilised. Balance gap of about 200
TPD would be utilised in waste to generation. For
C&D waste, process is going on for which relaxation
from the moratorium from Hon’ble Supreme Court
would be taken by the Municipal Corporation.

So far as daily solid waste is concerned, Municipal
Commissioner, Agra informed that daily 690 TPD
solid waste is being collected which after culture
and formation of windrows is composted as well as
is being converted into RDF (transported to
Connur, Kerala in cement plants).

So far as legacy waste is concerned, out of 9 lac
TPD, 2 lac TPD legacy waste has been treated so far
since November, 2019 and the balance legacy
waste would be disposed of by November, 2020.

Temporary Moratorium in TTZ
Area

The Committee was further informed that since
temporary moratorium was in force in TTZ area,
establishment of STPs, solid waste, C&D waste
processing plants could not be done. It was further
informed that temporary moratorium has been
relaxed with certain directions.

It was directed that the required works may be
completed subject to the conditions of relaxation
given by Hon’ble Supreme Court.

The gap deficit with regard to
water supply was 156 MLD

The Committee has been informed that the
installed capacity of water treatment plant in Agra
is as follows:

1. | Jeoni Mandi (WW1) | 225 MLD

2. | Sakandra (WW2A) 144 MLD (MBBR)

3. | Sakandra (WW2B) 144 MLD (Conv.)
Total 513 MLD

It is informed that 3 Schemes costing Rs. 187.32
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crore have been sanctioned by Government of UP
under AMRUT programme as under:
1. Scheme with sanctioned cost of Rs.11.67
Crore has been completed.
2. In Phase-3, Rs. 113.79 crore have been
sanctioned.
3. In Phase-4 Rs. 61.86 crore have been
sanctioned.
In Phase-3 and Phase-4, tendering process has
been completed and work was to be awarded
tentatively by December, 2019.

Rs. 142,5 crore project for water supply and 102
Crore for sewerage in Tajganj area under the
Smart City:

It is informed that project for supply of water in
Tajganj area, Agra, project costing Rs. 142.60 crores
has been finalized and work is going on. The project
is expected to be completed by May 2021.

Rs. 100.04 crore project for sewerage:
It is informed that whole project is to be completed
by May 2021.

Gap in drainage, sewerage and
STP:

On the subject of drainage,
sewerage and STP, the gap was
60%. It was reported that 216
MLD i.e. 61% of untreated
sewage was being discharged
into the river Yamuna.

It is informed that total treatment capacity
required is 228 MLD and present capacity of 9 STPs
is 220.75 MLD. Project has been sanctioned under
the AMRUT
Scheme for house sewage connection and sewer
line network for which Rs. 425.56 crore have been
sanctioned. The progress of the scheme has been
informed to be as follows:

Name of | Sanctioned | Proposed | Progress
Scheme cost work

Sewer 283576 28079 100 %
House work
Connection completed
Sewer 15.9797 11780 100 %
House work
Connection completed




Sewer 26.7954 13051 7046 %
House Work in
Connection progress
Part-lll
Sewerage | 353.56 251 kms | 537 %
Network sewer Work in
line progress.
Connecting | 15.4140 7627 10.50 %
Chambers Work in
progress.

The Committee has been informed that under the
Namami Gange, new STPS have been sanctioned.
Untapped drains will be tapped and capacity of 176
MLD is being created. Out of 90 drains, 29 drains
have been tapped. A DPR of Rs. 1174.45 Crore has
been approved by NMCG and the work would be
completed by the year 2021. As an interim
measure, a screen/jali would be put.

While bidding process, it was found that DPR of the
project had certain items of work relating to long
term maintenance of existing STPs. Thus, the
project needed to be recasted and revised DPR
amounting to Rs. 848.18 crore has been sent to
NMCG, New Delhi on 05.12.2019. Revised DPR
consists of 3 Centralized STPs, 10 DSTPs and 23
untapped drains including 15 years of O&M.

The State of U.P. had to furnish
guarantee of Rs. 25 Crores to
the satisfaction of CPCB to
comply with the timelines in the
action plan.

It is informed by the SPCB that Hon’ble Supreme
Court in Civil Appeal Diary No. 25275 of 2019 in re:
the State of Uttar Pradesh & ors vs. DK. Joshi & ors
has stayed the direction of Hon’ble NGT to furnish
performance guarantee of Rs. 25 crores to the
satisfaction of the Central Pollution Control Board.
The order reads thus:

“Delay condoned.

Admit.

There shall be stay of the direction to furnish
performance guarantee of Rs. 25 crores to the
satisfaction of the Central Pollution Control Board,
in the meanwhile.”
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5. | Hon’ble NGT had directed that The progress report in cumulative tabular form has
further compliance report be been submitted, which is enclosed as Annexurer-1.
also furnished on progress made
in cumulative tabular form,

indicating progress against each
head month wise by 31.10.2019.

Let the decisions taken in the meeting as above be communicated to all concerned for

compliance.
(Dr Anup Chandra Pandey) (Justice S.K.Singh)
Member, Oversight Committee Chairman, Oversight Committee
February 12, 2020
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Subject

Earlier Submitted Status
during April,2019

Updated Status in December, 2019

Status of Compliance
in O.A. No 306/2016-
Social  Action for
Forest & Environment
(SAFE) Vs. Union of
India &Ors.
Case HistoryThe O.A.
pertains to the drinking
water supply,
sewerage, drainage
system and solid Waste
disposal in the city of
Agra as well as the
areas coming under the
Cantonment board
Agra and Eco sensitive
Zone of TTZ Hon'ble
Tribunal accepted the
report of the expert
committce constituted
by the Tribunal vide
order 13.12.2018 and
by its order
Dt.29.01.2019 directed
te state to immediately
takes steps in terms of
the recommendations.

(A) Solid Waste Management

Status in  Agra: Municipal
Commissioner, Agra and his
team of officers have visited
Indore twice in last two years.
DTDC is already being practiced
in all 100 wards of Agra City.
The city average of coverage has
reached 91.66% At present,
source segregation is in 40% of
wards.

AMC has prepared a detailed ward wise time bound Action Plan based on
micro planning for ensuring hundred percent compliance in 31* December
2019. The Vehicles required for DTDC are purchased as already mentioned
i.e. 262 Nos. Agra Municipal Corporation has implemented IT Based
Applicator for DTDC collection for better monitoring of the services
extended for waste collection and transportation.

Major roads in Agra are cleaned
daily using mechanized water
spraying and Mechanized
cleaning equipment.

Complied and under continuous compliance Mechanized Cleaning is done
in Agra city. The vehicles/machinery that are used for work are :

1. Roots Hako City Master 1250

2. Truck Mounted Mechanical Large Road Sweeping Machine - VT 650

3. RIINO Power Sweeper RD160 (Roots)

ICT based solutions for effective
management of solid waste.
All Vehicles are GPS enabled for
Vchicle  Tracking  System.
Smart City control room is under
construction.

All the Sanitary workers are monitored with use of IT tools and their
attendance are marked biometric and also RFID based DTDC collection
mechanism is being planned to installed QR code in all 3,50,000
houscholds in the city. GPS have been installed in 98 vehicles transporting
solid waste and 1,044 dustbins have already been equipped with RFID tags.
The IT based monitoring is being integrated with the SMART CITY
Command and Control Centerfor monitoring the feed.

AMUC has passed the bye-laws on
user charges, spot fines etc.
published 22.04.2018, and 1.25
Core has been collected as user
fees and 15.6 Lakhs as spot fines.

Complied.

The enforcement of these bye-laws are made more effective:

User Charges collection now increased to be around 2.22 Crore and spot
fine imposed forvarious violation is approximately 50.32 Lacs..

15 acres identified by AMC
Kanha Gaushala, 4 Crore

The work of Kanha Gaushala has been completed in month of November,
2019.
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released against an approval of 9
Crore, to be completed in 6
month, AMC using Gaushala
Baipur with more than 1000 stray
cattle’s and State has given 2
Crore for fodder.

M/s SPAAK Bresson Pvt. Ltd.
has been selected in 2016 for
establishing Waste to Energy
plant. The proposed Capacity of
the plant is 500 TPD extendable
up to 750MTD. The construction
of the plant is held up to due to
moratorium in TTZ imposed by
the MOEF & CC.

Work for WtE plant will be commenced after clearance is obtained from
Hon’ble Supreme Court for the project. To fill the gap of processing in of
waste AMC had tendered to refurbish and make operational a 300TPD
waste to compost plant. LOA to the firm has been issued and the Plant is to
be made operational with full capacity by March 2020. Apart from this
facility there are various other initiatives taken by AMC for filing the gap in
processing of waste which are as following: Developing 210 TPD Wet
Waste Processing Capacity: AMC has engaged a firm by M/S Nationwide
Management, that has sct up collection. Segregation and processing facility
in the city for dry waste by putting up Material Recovery Facility (MRF).
An overall capacity envisaged to process 210 TPD of dry waste and at
present 120TPD of dry waste is being processed by the firm.

Apart from this AMC has also established other decentralized plants that
include 2TPD capacity for processing flower waste, 3TPD organic waste
compost plant (2 Rajnagar, 1 ISBT), STPD organic composter at kuberpur,
4 TPD Bulk waste plant, 20 TPD organic waste to compost plant. Thus
setting up of these initiatives has helped in filling the gap of processing
waste.

For the existing landfill site, a
proposal for its closure/clapping
and bio-mining of legacy waste
has been formulated and a sum
of 2735 Lacs has been estimated.

After the due bidding process L.O.A. has been issued and M.O.U. has been
signed by AMC with the Concessionaire. .

Project MonitoringMechanism : The DPR of this project was appraised
by Dr. (Prof) Manoj Datta, IIT Delhi. Regional Centre for Urban and
Environmental Studies (RCUES), Lucknow (premier institution of
MoHUA, Gol) is Project Management Consultancy (PMC) of this project
and responsible for technical appraisal of entire activities which is being
executed at project site by concessionaire. As directed by State Mission
Directorate, S.B.M, U.P through letter no. PMU/2729/427 (7)/2019 Dated-
20.09.2019 the expertise of Dr. (Prof.) Manoj Datta, IIT Delhi and PMC
(RCUES, Lucknow) is being taken by Agra Nagar Nigam while
development of green cover area will be carried out by the concessionaire of
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this project. For effectivemonitoring, Agra Nagar Nigam has planned to use
IT enable services to generation project related data its’ progress
monitoring. The proposed IT system will be based on IoT sensor to
estimate volume of waste which shall get verify with load cell equipped at
feeder of screening machine. The agreement for this project was made
between Agra Nagar Nigam and SSIIPL vide Agreement no. — EX165924
Dated 27.06.2019.

The concessionaire has started their biomining process to process the
deposited legacy waste within demarcated site. The entire activities is being
performed under schedule- I (j) — closure and Rehabilitation of Old
Dumps of SWM Rules, 2016 with following guidelines for disposal of
legacy waste (Old Municipal Solid Waste) prepared by Central
Pollution Control Board (CPCB) in February, 2019.

(B)On the subject of Drainage,

(B) On the subject of Drainage, Sewerage & STP updated status:

Sewerage & STP:
(i)Population of Agra is 19 Lacs,
per capita water consumption is
150 Ipcd& sewage norm is 80
percent of water consumption so
total treatment capacity required
is 228 MLD whereis present
capacity of 9 STP is 220.75
MLD. The State has laid
emphasis on making the sewage
system a close system, so project
have been sanctioned under
AMRUT for house sewage
connection and sewer line
Network. Project of Rs. 425.56
Crore has been sanctioned.

For strengthening the Sewerage system in city of Agra five projects (Rs
441.56 Crore) related to laying sewerage network and house connection has
alrcady been approved and sanctioned under AMRUT Scheme. A summary
of progress of the projects is as following:

S. Name of Sanctione  Proposed Progress
No. Scheme d Cost Work
1 Sewer House 29.3576 28079 Nos. 100%
Connection Work
completed
2 Sewer House 159797 11780 Nos. 100%
Connections Work
with  existing completed
H.C.C. in Agra
3 Construction 26.7954 13051 Nos. 70.46%
of HCC | & Work in
Sewer House progress
Connection in
Agra Part-II1
4  Laying of  353.56 251 Km 5.37%
sewerage +GST  SewerLine  Work in
network in progress

43



47827 Nos.

Western Zone, House
Agra connection
5  Sewer House 15.4140 7627 Nos. 10.50%
Connecting +GST Work in
Chamber Part- progress
v
Total 441.1067

(i) . A -Project ' Has - beeti
sanctioned under NamamiGange
for new STPs. Untapped drains
will be tapped and a capacity of
176 MLD is being created in new
projects. At present 90 drains
exist in Agra out of which 29
drains have been already tapped.
The gap in treatment/tapping of
existing drains through STP will
be done and a Project has been
approved for the same under
NamamiGange Programmed. A
DPR of Rs. 1174.45 Crore has
been approved by NMCG. This
work has been to be completed
by the year 2021. As a short term
measure screen/jali would be put
in place by AMC by May 2019.

The project is to be executed under Namami Gange. While the bidding
process of the project had been initiated on HAM model, it was found the
DPR of the project also had certain items of works (related to long term
maintenance of existing STPs)that the state government under its own
programme and policy of once city one operator for better and effective
functioning of STPs and rehabilitation of existing sewerage network had
sanctioned and tendered. Thus the project needed to be recast and at present
revised DPR amounting Rs. 848.18 Cr. of Agra Sewerage Scheme (I&D
Works) has been sent to NMCG, New Delhi on 05.12.2019 by SMCG
Lucknow after recasting of scope of the work as awarded long term O&M
of existing assets for 10 years to M/s VA Tech Wabag Pvt. Ltd. Chennai.
Revised DPR consists of 3 Centralized STP (166 MLD capacity) 10 DSTP
(11.60 MLD capacity) and 23 untapped drain and associated infrastructures
including 15 years of O&M of these assets.

Due to lack of control in quality
of effluent in intersection &
diversion project there was sub
optimal utilization of STPs. Poor
O & M is also because of in
experienced contractors so state
has floated "One City One
Opecrator” Pattern & payment

Complied : The long term O&M for 10 years of all existing assets (7 Nos. of
STP having capacity 180.25 MLD and associated infrastructures) has been
awarded to M/s VA Tech Wabag Pvt. Ltd., Chennai for efficient O&M.
Date of start for the same has been given as 16.12.2019 by SMCG UP.
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will be performance based. State
is also planning state level fund
for O & M.

Department has submitted a
proposal for installing SCADA
for real time monitoring for
STPs.

Complied: Installation of SCADA is in the scope of long term O&M work
awarded to M/s VA Tech Wabag Pvt. Ltd., Chennai.

Water quality of the Drains has
been assessed and will be
ascertained again to find the
suitable technology. AMC has
planned a treatment through
constructed wetlands on Taj East
Drain.

Agra Nagar Nigam has proposed to treat waste water of Taj East drain
through constructed wetlands.

(c)On the subject of Water
Supply:

Population of Agra: 19 Lacs
Demand based on CPHEEO
norm in Metro of 150 Ipcd: 285
MLD.

Bulk demand 76.97 MLD
Industrial demand 38.84 MLD.
Billing by Jal Sansthaan is only
39 MLD against 115 MLD.
Ofbulk of industrial demand.
Floating population demand 3
MLD Total
demand 403 MLD. For Agra
Ganga Jal project executed
which has brought 342 MLD
water to Agra.

Installed capacity of water treatment plant in Agra is as following

1. Jeoni Mandi (WW1) -225MLD
2. Sikandra WW2A - 144 MLD (MBBR)
3. Sikandra WW2B - 144 MLD (Conv.)

Total -513 MLD
For strengtheningthe water supply in city of Agra 3 schemes (Total cost
Rs. 187.32 cr.) have been now sanctioned by GoUP under AMRUT
programme.
The details of progress of the schemes is as following:
1. Agra Water Supply House Connection Scheme (Sanctioned Cost —
Rs. 11.67 cr.)
In this scheme, 27263 no. of water supply house connection work had
been proposed. Total 28980 no. of water supply house connection has
been provided in this scheme. The work has been completed.
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Installed capacity of MBBR
plant at Sikandra: 144 MLD.
Total Water available in Agra as
on date is 513 MLD against the
demand of 403 MLD.
Department is considering
project of Rs. 199.54 Crore under
AMRUT for coverage of new
areas and house connections.

2. Agra Water Supply Scheme (Phase-3) (Sanctioned Cost — Rs.
113.79 cr.)

In this Scheme, Construction of water supply works i.e. New OHTs,
CWRs, Rising Main, Distribution system for 3 sub zones of Bodla area
and reconstruction of 4 old dilapidated zonal pumping station have been
included. Tendering process has been completed and work will
tentatively be awarded during December 2019.

3. Agra Water Supply Scheme (Phase-4) (Sanctioned Cost — Rs.
61.86 cr.)

In this Scheme, Construction of water supply works i.e. New OHTs,
CWRs, Rising Main and Distribution system for 4 sub zones of
Shahganj area have been included. Tendering process has been
completed and work will tentatively be awarded during December 2019,

Smart city has provided 142.5
Crore project for water supply &
102 Crore for sewerage in
Tajganj area.

In addition to above mentioned programme and projects for strengthen
the basic services related to water and sewerage works in the city of
Aga AMC has also sanctioned under Smart City programme, works
related to sewerage and water works in Taj Ganj area. The project
tender has been finalized and work has been started. A brief progress
report of the works is as following:

Project Cost — Rs. 142.60 Crores(Water supply)

Present status : 32km pipe laid including HDPE 110 mm dia pipe. House
connection work done for 435 houses and 1.3Km DI pipe laying work
completed ,excavation work of two Overhcad water tank is in
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progress.Whole project is expected to be completed by May,2021ASI
approval for the part of the project near Tajmahal was obtained on
19.11.2019.

Project Cost: Rs. 100.04 Crores(sewerage)

23km of 150mm DWC pipelines laid including Chambers and rest work is
in progress. Whole project is expected to be completed by May, 2021

ASI approval for the part of the project near Taj mahal was obtained on
19.11.2019.

It is pertinent to mention here
that at present temporary
moratorium is enforce in TTZ
area and due to this
establishment of STPs,solid
waste, C&D waste processing
plants con not be established.

It is expected that temporary moratorium for projects related to
environment management may soon be relaxed for undertaking the
various projects related to help waste management in city of Agra.
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Annexure- Il

Meeting No. 39

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD
ON 15.07.2020 AT 11-30 A.M in OA No. 306 of 2016 SOCIAL ACTION FOR
FOREST AND ENVIRONMENT VS. UNION OF INDIA & ORS.
(ORGANISED WITH THE HELP OF NIC)

THROUGH VIDEO-CONFERENCING

* %k %k

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member.

Other dignitaries present:

1. Shri Anil Garg, Secretary, Irrigation.

2. Shri Mushtag Ahmad, Special Secretary Irrigation.

3. Shri Anurag Yadav, Secretary, Urban Development

4. Shri Ashish Tiwari, Member Secretary, UPPCB

5. Dr D.K. Soni, Central Pollution Control Board, Lucknow
6. Shri AK Tripathi, Central Pollution Control Board, Lucknow
7. Shri Anil Kumar, Divisional Commissioner, Agra.

8. Dr. Madhu Saxena, Director, Health.

9. Dr. Shipra Pandey, Nodal Officer, Health.

10. Shri R.K Singh, Chief Environment Officer, UPPCB
11.Shri Rakesh, Chief Engineer, Agra.

The issue for consideration in this case is compliance of Solid Waste
Management Rules, 2016, Hazardous and other Wastes (Management and
Transboundary Movement) Rules 2016 and Bio-medical Waste Management Rules,
2016 in the city of Agra. The matter was reviewed by Hon’ble NGT 29.01.2019 and it
was found that there are huge gaps in solid waste management, liquid waste
management and drinking water. 690 TDP Solid Waste was being disposed of in land-
fill sites without any treatment. Gap deficit in water supply was 156 MLD. On the
subject of Drainage, Sewerage and STPs, the gap was 60%. 216 MLD, i.e. 61% of

untreated sewage is being discharged into river Yamuna. The State Government was

asked to take immediate steps and furnish a performance guarantee of Rs. 25 crores.

48



The matter was again reviewed by Hon’ble NGT on 29.07.2019 and it was
found that the progress was very slow. The performance guarantee was not
furnished and the gaps continued. Compliance report was asked to be submitted by
31.10.2019.

On 02.03.2020, Hon’ble NGT considered the status report filed by the State
Government on 23.10.2019. The applicant in the Original Application had pointed out
deficiencies in the matter of installation of bar screens in drains, segregation at
source, door to door collection, transfer stations, disposal of C&D waste, plastic
waste, Bio-mining of Legacy Waste and tapping of sewage drains. Hon’ble NGT
mentioned that in its order dated 10.01.2020 it had already ordered that any failure
will result in liability of every Local Body to pay compensation at the rate of Rs. 10
lacs per month per Local Body with a population of more than 10 lacs, Rs 5 lacs per
month per Local Body for population between 5 to 10 lacs and Rs. 1 lac per month
per other Local Body from 01.04.2020, if it is not complying with the Solid Waste
Management Rules, 2016 failing which it would be the responsibility of the State
Government with liberty to take remedial action against the erring Local Bodies.
Hon’ble NGT had also directed in all such cases, action be initiated against CEO of
such Local Bodies. Even for legal waste remediation, work is to commence on
01.11.2019 failing which compensation of Rs. 10 lacs per month is to be levied on
Local Bodies with population of more than 10 lacs.

In the light of above, Hon’ble NGT directed the Secretary Urban Development,
Secretary Flood and Irrigation Department and CEO, UP Jal Nigam to present further
status report in this matter.

The Oversight Committee reviewed the progress of UP as per Waste
Management Rules, 2016 and other pollution abatement measures in the light of
orders of Hon’ble NGT.

Point-wise information presented to the Committee by Urban Development

Department in the matter are detailed hereinunder:
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S. Issues Current status and decision

No

1. | Status of installation of the | All the drains falling directly into river Yamuna have screens
Screens to prevent | installed. Regular cleaning arrangements made.
dumping of solid waste
into the River Yamuna
along with arrangements
for regular collection of
waste

2. | Present Status of | The total waste generated in Agra Municipal Corporation is
Treatment capacity of Solid | 712 TPD. Existing functional treatment capacity is 472.7 TPD
Waste (420TPD through Centralised treatment facility- 300 TPD for

wet waste & 120 TPD for dry waste; 35TPD through De-
centralised treatment facilities and 17.7 TPD through Home
composting). The untreated waste is being transported and
stored at site after spraying culture to remove bad smell and
faster de-composition of organic waste. The existing gap in
the treatment is 239 TPD, which shall be covered through
waste to energy plant of 500TPD (which is sanctioned and
approved but the work will be started after obtaining NOC /
Consent). The matter is pending in Hon’ble Supreme Court.

3. | Present Status of Ward | A detailed action plan for each ward in the Municipal
wise action plan with | Corporation Agra was prepared comprising of micro level
regards to  Treatment | planning for comprehensive solid waste management in the
capacity of Solid Waste. city, which includes 100% door to door collection and

transportation along with the route/ Map dedicated for the
designated vehicle. AMC is developing centralised
processing capacity as well as its promoting onsite
decentralised processing methods and at present
approximately 52.7 TPD waste is being processed through
de-centralised method.

4. | Present status of purchase | The work of DTDC being done by 110 newly purchased
of 262 vehicles required for | motorised Vehicles + 150 other motorised vehicles + 1700
DTDC and implementation | Tricycles having 6 buckets + 1000 Hand carts with 4 dustbins.
of IT based adaptor for
DTDC collection

5. | Present status of | As per information, 332,855 Households are tagged with QR

installation of QR code in
the respective households
(earlier 3,50,000
households), installation of
GPS in vehicles involved in
transporting solid waste
(earlier 98 vehicles) and
dustbins equipped with
RFID tags (earlier 1,044
dustbins)

Code. 150 Vehicles used for primary collection and
transportation are equipped with the GPS monitoring
system. Also, 1044 community bins are RFID Tagged for
better monitoring of solid waste management.
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Present status of Byelaws
on user charges and spot
fines etc.

Bye-Laws notified in Agra regarding User Charges and spot
fine. The details of penalty collected are as follows :

-Rs. 320,556 through spot fines for violations under various
offences related to sanitation,

-Rs. 559,000 for littering,

-Rs. 36,06,650 for violation of plastic ban and

- Rs. 11,58,100 for Garbage Burning. The enforcement of
sanitation practises is done regularly.

Status of closing of existing
landfill sites and bio-mining
of legacy waste

The project of Bio-remediation of legacy waste costing Rs.
27.35 Cr. had been approved. Estimated legacy waste at
Kuberpur dump site is 8 Lakh tons out of which 4 Lakh tons
had been remediated and rest of the waste is shaped in
windrows for primary treatment in the area of 12 Acres. The
complete legacy waste remediation is planned to be
completed by December 2020.

Present status of
Temporary Moratorium in
TTZ area, establishment of
STPs, Solid Waste, C & D
waste and  processing
plants

To fill the gap of MSW processing a writ application no:
13381/1984 was submitted to Hon’ble Supreme Court for
opting Consent/ NOC to set-up the waste to energy plant of
10MW Capacity. Hon’ble Supreme Court directed CPCB and
NEERI to present a joint inspection report. In view of the
report submitted by joint inspection of CPCB and NEERI at
Kuberpur site, 10 Acres of land out of total 72 Acres has
been earmarked for waste to energy plant on 13.02.2019.
Agreement with the selected concessionaire M/s Spark
Brason, done for the processing of MSW and Construction &
Demolition waste. In the above matter the report of EIA was
sent to NEERI from Hon’ble Supreme Court on 22.11.2019
and a revised draft report was submitted to NEERI through
the letter No: 1347/D/SBM/19 Dated 23.12.2019 for further
vetting/ review. Processing plants shall be made operational
as soon as the orders from Hon’ble Supreme Court are
received. Thus, the status of setting up of various projects is
still awaited due to temporary moratorium.

the earlier
information, the gap in
Agra with reference to
water supply was 156 MLD

As per

The projected population of Agra city for year 2020 is 19.90
lacs. The domestic water demand corresponding to this
projected population is 343 MLD. Further, the bulk demand
is 51 MLD and the demand for floating population is 3 mld.
Thus, the total demand for year 2020 is 397 MLD and 360
MLD of water is being supplied to the people of Agra. With
the completion of various projects related to strengthening
water supply system in city of Agra, the installed water
treatment capacity is now 513 MLD, which is sufficient to
cater to the demand till year 2032. Thus, the issue related to
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water supply in the city, is now confined to proper

distribution of water only.

The Govt. of U.P. has sanctioned following projects under

AMRUT

planning and execution:-

Programme that are under various stages of

S. Name SAAP Cost of Proposed Present
No of Year Scheme works Status
Scheme (Rs. In
cr.)

1 2 3 4 5 6

1 Agra 2015- 11.67 27263 no. Completed
Water 16 water and handed
Supply supply over to

Scheme house Jalkal Vibhag
(Phase- connection
1)

2 Agra 2016- 113.79 OHT -3 Work in
Water 17 no. progress and
Supply CWR -4 shall be

Scheme no. completed
(Phase- ZPS -4 no. up to year
3) RM -6.16 2022.

km.
DS -85
km.
HC-9461
no.

3 Agra 2017- 61.87 OHT -4 Work in
Water 20 no. progress and
Supply CWR -2 shall be

Scheme no. completed
(Phase- RM-11 up to year
4) km. 2022.
DS -89
km.
HC -
11121 no.
Smart City works (Agra Nagar, Nigam, Agra)
S. Name Project Cost of | Proposed Present
No. | of Year Scheme | works Status
Scheme (Rs. In
cr.)
2 3 4 5 6
Pilot 2019-21 | 140.67 | OHT - 7 | Work in
24%7 no. progress and
water ZPS-2no. | shall be
supply RM — 6.0 | completed
in ABD km. up to Year
area (1200 mm | 2021
dia)
DS -

52




140.76 km.
HC -
17300 no.

Thus, schemes of approx. 328 Crore for coverage of water
supply have been sanctioned in recent past and the projects
are being implemented.

10.

Present Status of Sewage
Treatmentin Agra

Currently, the population of Agra city is about 19.90 lacs.
The generation of sewage as per norms of CPHEEO is 80% of
per capita water consumption. The per capita water
consumption norm is 150 Ipcd. So for 19.90 lacs population
the requirement of sewage treatment capacity comes out to
238 MLD. But due to bulk consumers, floating population
and private sources, discharge of 90 drains is about 286 MLD
including sewer discharge.

< The installed capacity of 9 STPs is 220.75 MLD.
For proper sewage maintenance and operation of
the installed STPs the state government has
introduced once city one operator scheme and
based on competitive bidding process the work in
city of Agra has been awarded to M/s VA Tech
Wabag Ltd.

< Under Namami Gange Programme a DPR of Rs.
1174.45 Crore was earlier prepared and approved
by NMCG. But due to operation and maintenance
work of existing assets been awarded to M/s VA
Tech Wabag Ltd., a revised DPR of Rs. 842.25 Cr.
has been approved by NMCG, New Delhi on
06.05.2020 in which work of tapping of 23 nos
untapped drains and const. of 177.60 MLD STPs
(to meet the demand of year 2035) have been
covered for which bid document & tendering
process is being done by Transaction Advisor M/s
Deloitte Touche Tohmatsu India LLP, Gurgaon
appointed by NMCG. The above sanctioned
project will be carried out on Hybrid Annuity
based PPP mode, funded by World Bank.

% For improvement of the sewer network
connectivity in the city of Agra the state
government has sanctioned projects of Rs. 425.56
Crore under AMRUT scheme for laying new sewer
line and house connections. Under this
sanctioned amount five projects have been
proposed out of which three projects related to
Sewer House Connections are completed and two
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projects are under progress which are proposed
to be completed by the year 2021. The work shall
be monitored to be completed as per timeline
proposed in DPR. (By the year 2021).

Present Status of Schemes under AMRUT

S. Name of Proposed Progress Remarks

scheme work

No

1 | Sewer house | 28079 Nos. | Completed -
connection
Agra (Part-1) (SHCs)

2 | Sewer house | 11780 Nos. | Completed -
connection
Agra (Part-Il) (SHCs)

3 | Construction | 13051 Nos. | Completed -
of House
connecting (SHCs)
chambers
and sewer
house
connection
from house
hold to HCC
in Agra city
(Part-111)

4 | Sewer house | 7627 Nos. 62% Done Work in
connecting progress.
chambers in (HCCs)

Agra city
(Part-1V)

5 | Agra 251.00 Km. | 25 % Work Work in
Western on sewer progress.
Zone (Sewer line
Sewerage line) completed
scheme. 47827 Nos.

(SHCs)

R/

% Another project of Rs 100.04 Crore of Sewerage
strengthening work in Tajganj area in the city has
been sanctioned by Agra Municipal Corporation
under its Smart City Mission programme and work is

7
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under progress to be completed by May 2021.

¢ The Bio/ Phyto remediation work on the 11 drains
started from the month of March 2020 and on 57
drains the EOI has been called through e-Tender,
which is scheduled to be opened on 25" July 2020.

11.

Present status of
Performance guarantee of
Rs. 25 crores to the
satisfaction of CPCB to
comply with the timelines
in the action plan.

A stay order has been granted in this matter. Past projects of
almost approximately 1700 crore has been sanctioned under
different schemes for complying to meet the norms related
to water/sewer/ waste management.

A very important point regarding pendency of all environmental projects like

STPs, MSW Plants, ETPs, BMW plants, waste to energy plants needs to be brought to

the notice of Hon NGT by this Committee. None of these projects is getting

implemented for quite some time because of lack of environmental clearance. A

brief background of this case, as reported by Commissioner, Agra in the meeting, is as

follows:

In Writ Petition No. 13381 of 1984 in re: MC Mehta vs Union of India and

others, read with IA No. 57183/2017, Hon’ble Supreme Court while directing a vision

document to be made for Taj Trapezium Zone (TTZ), passed the following status quo

order on 22.3.2018:

“.. It is stated by learned counsel for the State of Uttar Pradesh
that the first draft of the vision document will take about four
months. Until then, there will be a status quo in the Taj Trapezium

Zone (TT2)”

Pursuant to that order, MoEF&CC on 08.09.2016 imposed ad hoc moratorium

on industries/projects as under:

“Ad hoc moratorium on the expansion and setting up of new
industry (except white category) to control air pollution by TTZA”

TTZA authorities approached Hon’ble Supreme Court for clarification of its

order as far as non-polluting industry is concerned. Hon’ble Supreme Court on

06.12.2019 passed the following order:
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“6. Learned Counsel for Uttar Pradesh thus submits that in view of
compliance of the ‘conditional’ status quo order, the State
Government and other statutory authorities may now be permitted
to grant environmental clearances which are necessary for providing
essential public facilities including drinking water supply, sewerage
treatment plant, drainage system, solid waste disposal, Common
Effluent Treatment Plant, Bio Medical Waste Treatment Facility, and
Waste to Energy Plants etc.

7. In light of the aforementioned amenities being crucial for securing
basic living conditions of TTZ’s residents, we are of the opinion that
there need not be any impediment for granting necessary
clearances for the same. We are conscious of the fact that citizens
have a fundamental right to such essential amenities; and how
counter intuitively, not allowing construction of such basic
infrastructure can itself create new polluting waste and threaten the
environment.

8. As regards permission for establishing non-polluting industrial
units, it appears to us that only those small, micro and macro level
industries which are both non-polluting and eco-friendly and which
have necessary clearances from all statutory authorities as well as
concurrence of the Central Empowerment Committee and NEERI,
can be setup within the notified industrial area.

9. We, thus, clarify that since the interim order dated 22nd March
2018 directing maintenance of status quo was passed to ensure
timely submission of the Vision Plan by the State of U.P. and the said
direction already stands complied with, there shall be no
impediment for the authorities to consider pending environmental
clearances which are necessary to secure essential amenities within
TTZ. Simultaneously, the State and other statutory authorities are
free to consider requests for relocating eco-friendly non-polluting
industrial units, subject to them meticulously complying with
environmental laws and all norms/conditions.”

In the light of this order, MoEF&CC vide order dated 13.12.2019 informed the
Government of Uttar Pradesh as follows:

“In this context, the undersigned is directed to inform that in view
of the directions passed by Hon’ble Supreme Court in the aforesaid
matter, the decision taken during a meeting held on 08.09.2016
regarding ad-hoc moratorium on expansion and setting up of new
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industry (except while category) to control air pollution by TTZ
Authority stands revised to the extent that the project/activities in
TTZ eligible as per the directions of Hon’ble Supreme Court order
dated 06.12.2019 (Supra) may be considered.”

In the light of above, the U.P. Government felt that all these projects which are
necessary for ameliorating the environment would be stuck up for quite some time
awaiting concurrence of NEERI and Central Empowered Committee. Hence they have
put up a clarification IA No. 42482/2020 dated 22.03.2020 before Hon’ble Supreme
Court for exemption of permission from NEERI and Central Empowered Committee
for non-polluting, eco-friendly industries and public utilities. The case is pending in

the Hon’ble Supreme Court.
A copy of the statement sent to the Committee by TTZ is enclosed.

The matter being very important and covering the entire area of TTZ, where
environment projects are not moving ahead, the Committee deems it proper to bring

it to the notice of Hon’ble NGT.

Sd/- Sd/-
(Dr Anup Chandra Pandey) (Justice SVS Rathore)
Member, Oversight Committee Chairman, Oversight Committee

July 15, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.
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Annexure- i

Meeting No. 91

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON
15.01.2021 AT 11:00 A.M IN OA No. 306 of 2016 SOCIAL ACTION FOR FOREST AND

ENVIRONMENT VS. UNION OF INDIA & ORS.
THROUGH VIDEO-CONFERENCING

% %k %k

Present: Hon’ble Mr. Justice SVS Rathore, Chairman, and

Dr. Anup Chandra Pandey, Member.

Other dignitaries present:

1.

2
3
4
5
6.
7
8
9

Mr. Anurag Yadav, Secretary, Urban Development

Mr. Anil Kumar, Divisional Commissioner, Agra

Mr. Sushil Kumar Patel, JMD, Jal Nigam

Shri Ashish Tiwari, Member Secretary, UPPCB

Mr. Nikhil T. Fundey, Municipal Commissioner, Agra
Dr. Shipra Pandey, Nodal Officer, Health Department
Dr D.K. Soni, Central Pollution Control Board, Lucknow
Mr. R.K Singh, Chief Environment Officer, UPPCB

Mr. AK Tiwari, CEO 6, UPPCB

10. Mr. Kamal Kumar, CPCB, Agra

11. Mr. Bhuwan Prakash Yadav, RO, UPPCB, Agra

The issue for consideration in O.A. 306/2016 pertains to compliance of Solid Waste

Management Rules, 2016, Hazardous and other Wastes (Management and Transboundary

Movement) Rules, 2016 and Bio-medical Waste Management Rules, 2016 in the city of

Agra as well as in the areas coming under the Cantonment Board, Agra and eco-sensitive

zone of Taj Trapezium Zone (TTZ). The matter was reviewed by Hon'hle NGT and it was

found that there are huge gaps in solid waste management, liquid waste management and

drinking water. Vide order dated 29.01.2019 in the light of report of the committee

constituted by the Hon'ble NGT of which CPCB was the nodal agency it was observed that

huge gap exist with regard to treatment capacity and generation of solid waste.
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The Hon’ble NGT in the matter of OA No. 306/2016 (M.A. Nos. 562/2016 & 1237/2018)
with M.A. No. 380/2017 (I.A. No. 08/2007) in W.P.(C) No. 462/1992 Social Action for Forest
and Environment (SAFE) Versus Union of India & Ors. (Earlier titled as D.K. Joshi Vs. Union
of India & Ors.) passed the order dated 02.03.2020 in continuation of order dated
29.07.2019.

Vide order dated 02.03.2020, Hon’ble NGT considered the status report filed by the State
Government on 23.10.2019. The applicant in the Original Application had pointed out
deficiencies in taking steps for dealing with the matter of installation of bar screens in
drains, segregation at source, door to door collection, transfer stations, disposal of C&D
waste, plastic waste, Bio-mining of Legacy Waste and tapping of sewage drains resulting in
continued damage to the environment and public health. Hon’ble NGT had already
mentioned that in its order dated 10.01.2020 that “any failure will result in liability of every
Local Body to pay compensation at the rate of Rs. 10 lacs per month per Local Body with a
population of more than 10 lacs, Rs 5 lacs per month per Local Body for population between
5 to 10 lacs and Rs. 1 lac per month per other Local Body from 01.04.2020, if it is not
complying with the Solid Waste Management Rules, 2016 failing which it would be the
responsibility of the State Government with liberty to take remedial action against the
erring Local Bodies. Hon’ble NGT had also directed in all such cases; action be initiated
against CEO of such Local Bodies. Even for legal waste remediation, work is to commence
on 01.11.2019 failing which compensation of Rs. 10 lacs per month is to be levied on Local

Bodies with population of more than 10 lacs”.

A letter bearing no. B-29016/ROGW/IPC-VI/2020-21 dated 30.04.2020 with reference to
the directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding harmonization of
classification of industrial sectors into red, orange, green and white category has been sent
to the Chairman, SPCBs/ CPCBs. As per the information, a Committee was constituted on
17.02.2020 to deal with the -categorization of industrial sectors under
red/orange/green/white category. The categorization of Railway stations, Compressed/

Refined Bio-gas production and Used cooking oil (UCO) centres were finalized. The list of
2
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such non-industrial operations as per classification into red category, orange category and

green category with pollution index is attached (Refer Appendix-I).

In view of the above, Hon’ble NGT vide order dated 10.08.2020 observed that the status
report has been filed by the Nagar Nigam, Agra and the Department of Urban
Development, Uttar Pradesh. The Oversight Committee filed its report on 05.08.2020
wherein it stated the following key areas which required immediate attention:

e Complete implementation of ward wise action plan.

e Starting up of Waste to Energy Plant (500 TPD).

e Remediation of legacy waste at Kuberpur dumpsite

e Phytoremediation of 57 drains.

Issue of Ad hoc Moratorium on Environmental Projects:

The primary issue discussed in today’s meeting was regarding directions by Hon’ble
Supreme Court and Hon’ble NGT in seeking permission for environmental projects. It is well
known that all the Environmental Projects in Agra including Waste to Energy Plant are
stuck because the stand of the Municipal Corporation/ TTZ Authority has been that before
starting any work, they require permission of CCE/ NEERI from Adhoc Moratorium imposed
in TTZ. In this regard, the Hon’ble Supreme Court had in its order dated 06.12.2019 while
differentiating between Environmental Projects and industries permitted setting up of
Environmental Projects and directed the State Govt to seek consent of NEERI and Central
Empowered Committee for setting up industries. This point had been reiterated by NGT in
its order dated 10.08.2020. However, Commissioner Agra/ Chairman TTZ in his letter dated
15.01.2021 (Refer Appendix-ll) mentioned that they have filed a clarification IA
42482/2020 dated 22.03.2020 in Hon'ble Supreme Court regarding exemption from
NEERI/Central Empowered Committee permission for environmental projects. He
mentioned that the Municipal Corporation Agra has been again asked to file a fresh

application in Hon'ble Supreme Court in this regard.

60



The Oversight Committee felt that Hon’ble Supreme Court order dated 06.12.2019 is very
clear and the clarification application is unnecessary. Moreover, the fact that it is pending
for more than 10 months underlines the fact that the State Govt/ TTZ Authority need to
take this matter more seriously as all environmental projects are lying standstill because of

this delay.

The matter being very important and covering the entire area of TTZ, where environment
projects are not moving ahead, the Committee deems it proper to bring it to the kind

notice of Hon’ble NGT.

Compliance Report:

Mr. Rajeev Rathi, official from Nagar Nigam Agra submitted a compliance report with
concerned photographs and letters on 13.01.2020 before the meeting. The report covers

all the issues related to O.A. No. 306 of 2016.

As far as the existing gap of 239 TPD is concerned, it was informed that it shall be covered
through waste to energy plant of 500 TPD sanctioned and approved. In this regard, the
Committee suggested to start the work as soon as possible in pursuance of the order of the
Hon’ble Supreme Court, clarified by Hon’ble NGT and received information from Municipal
Commissioner, Agra vide letter no. 211/D/SBM/2021 dated 16.01.2021, in which it is
ensured to fill the gap of 239 TPD (MSW) and 140 TPD (C & D Waste) (Refer Appendix- Ill).

The Committee also observed that estimated legacy waste at Kuberpur dumpsite is 8 Lakh
tons out of which 5.8 Lakh tons has been processed and rest of the waste is shaped in
windrows for primary treatment in the area of 4 Acres. The complete legacy waste

remediation is planned to be completed by February, 2021.

Taking into account the supply of drinking water, it was informed that deficit in water
supply was 156 MLD. With the completion of various projects related to strengthening
water supply system in city of Agra, the installed water treatment capacity is now 513 MLD,

which is sufficient to cater to the demand till year 2032. Thus, the issue related to water

4
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supply in the city is now confined to proper distribution of water only. The Committee also
noticed about the present status of Phase-3 (Agra Water Supply Scheme) which will be
completed by 2022. In this regard, Municipal Commissioner, Agra informed that Phase-3 &
Phase-4 are under construction. In this view, the Committee suggested to submit the

stages of proposed timelines along with progress report.

On the subject of Pilot 24*7 water supply in ABD area under Smart City works (Agra Nagar,
Nigam, Agra), Municipal Commissioner, Agra informed that the work will be completed by
July, 2021. The Committee also noticed that the work of tapping of 23 untapped drains and
construction of 177.60 MLD STPs (to meet the demand of year 2035) have been covered
for which bid document & tendering process is being done by Transaction Advisor M/s
Deloitte Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The above sanctioned
project will be carried out on Hybrid Annuity based PPP mode, funded by World Bank. In
this view, Municipal Commissioner, Agra submitted that apart from above estimate for
balance work related existing assets, tapping of 38 untapped drains & excess discharge of
partially tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for
approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate
amounting of Rs. 78.86 Crore is being sent to NMCG. Then, it was informed by GM, Yamuna
Pollution that a DPR of Rs. 1174.45 Crore has been approved by NMCG. But due to
operation and maintenance work of existing assets been awarded to M/s VA Tech Wabag
Ltd., a revised DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on
06.05.2020 in which work of tapping of 23 untapped drains and construction of 177.60
MLD STPs (100 MLD STP, 35 MLD STP & 31 MLD STP based on open technology) shall be
done. It is anticipated to be complete by March, 2021 as per the bid document. The

Committee recommended to submit the progress report in this regard.

The Present Status of Schemes under AMRUT Programme was informed. Sewer house
connecting chambers in Agra city (Part-1V) has been completed but the work of Agra
Western Zone Sewerage scheme is only 33% complete and the rest of the work would be

finished by June, 2022. It was also informed by GM, Yamuna Pollution that another project
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of Sewerage strengthening work in Tajganj area is under progress which is targeted to be

complete by May, 2021.

It was informed by Municipal Commissioner, Agra that tapping of all 67 drains has been
done. The Committee has suggested RO, Agra to check the improvement of the quality and

submit the present status of 67 drains at the earliest.

Furthermore, regarding performance guarantee it was informed that a stay order has been
granted by the Hon’ble Supreme Court in this regard. It is informed that the State
Government is making all its efforts to improve the condition of various basic amenities

and sanitation environment is city of Agra.

Progress Review:

The Oversight Committee reviewed the progress of Uttar Pradesh as per the orders of
Hon’ble NGT regarding Waste Management Rules, 2016 and other pollution abatement
measures in the light of orders of Hon’ble NGT dated 10.08.2020 and 02.03.2020. Point-

wise information submitted to the Committee in the matter is detailed below:

Issue-1: Status of installation of the Screens to prevent dumping of solid waste into the
River Yamuna along with arrangements for regular collection of waste
Action taken: Screens have been installed at all the drains which are directly falling into

river Yamuna and their regular cleaning is being practiced.

Issue-2: Status of Treatment capacity of Solid Waste

Action taken: The total waste generated in Agra Municipal Corporation is 712 TPD. Existing
functional treatment capacity is 472.7 TPD (420 TPD through Centralised treatment facility-
300 TPD for wet waste & 120 TPD for dry waste, 35 TPD through de-centralised treatment
facilities and 17.7 TPD through home composting). The remaining 240 TPD of waste is
being managed scientifically at designated dumping site, Kuberpur. The existing gap in the
treatment is 239 TPD, which shall be covered through waste to energy plant of 500 TPD

sanctioned and approved but the work couldn’t be started due to NOC/ Consent and the

6
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matter is pending in Hon’ble Supreme Court. It is also pertinent to mention here that the
existing gap of 239 TPD would generate another huge waste dump in the near future if the
waste to energy plant is not commissioned at the earliest. (However, in the considered
opinion of the committee there is no such requirement in the cases of environment

related projects mentioned in the order).

Issue-3: Status of Ward wise action plan with regards to Treatment capacity of Solid
Waste

Action taken: A detailed action plan for each ward was prepared and comprising the micro
level planning for comprehensive solid waste management in the city, which includes the
100% door to door collection and transportation along with the route/ Map dedicated for
the designated vehicle. AMC is developing centralized processing capacity as well as its
promoting onsite decentralised processing methods and at present approximately 52.7 TPD

waste is being processed through de-centralized method.

Issue-4: Status of purchase of 262 vehicles required for DTDC and implementation of IT
based adaptor for DTDC collection

Action taken: The work of DTDC being done by 110 newly purchased motorized Vehicles +
150 other motorised vehicles + 1700 Tricycles having 6 buckets + 1000 Hand carts with 4

dustbins.

Issue-5: Status of installation of QR code in the respective households (earlier 3,50,000
households), installation of GPS in vehicles involved in transporting solid waste (earlier
98 vehicles) and dustbins equipped with RFID tags (earlier 1,044 dustbins)

Action taken: As per the information, 350000 Households are tagged with QR Code. 150
Vehicles used for primary collection and transportation are equipped with the GPS
monitoring system. Also, 1044 community bins are RFID Tagged for the better monitoring

of the solid waste management.

Issue-6: Status of Byelaws on user charges and spot fines etc.
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Action taken: Bye-Laws by Municipal Corporation Agra has been notified for User Charges
and spot fine. The details of penalty collected are as follows:

-Rs. 7,22,550 through spot fines for violations under various offences related to sanitation,
-Rs. 3,97,806 for littering,

-Rs. 17,57,600 for violation of plastic ban and

- Rs. 70,000 for Garbage Burning.

The enforcement of sanitation practices is done regularly.

Issue-7: Status of closing of existing landfill sites and bio-mining of legacy waste

Action taken: The project of Bio-remediation of legacy waste costing Rs. 27.35 Cr. had
been approved. Estimated legacy waste at Kuberpur dumpsite is 8 Lakh tons out of which
5.8 Lakh tons has been processed and rest of the waste is shaped in windrows for
primary treatment in the area of 4 Acres. The complete legacy waste remediation is
planned to be completed by February, 2021. Currently, the windrow has been formed in
cluster form by concessionaire for winter preparation and about 15 acres of land has been
reclaimed. Due to Covid-19 outbreak the efficiency of processing was reduced but till date

about 5.8 lakhs MT of legacy waste has been processed.

Issue-8: Status of Temporary Moratorium in TTZ area, establishment of STPs, Solid
Waste, C&D waste and processing plants

Action taken: To fill the gap of MSW processing a writ application no: 13381/1984 was
submitted to Hon’ble Supreme Court for opting Consent/ NOC to set-up the waste to
energy plant of 10MW Capacity. Hon’ble Supreme Court directed to CPCB and NEERI to
present a joint inspection report. In the view of the report submitted by joint inspection of
CPCB and NEERI for setting up the plant at Kuberpur site, the 10 Acres of land out of total
72 Acres for waste to energy plant set-up on 13.02.2019. Agreement with the selected
concessionaire M/s SPAAK BRESSON, has been done for the processing of MSW and
Construction & Demolition waste. In the above matter, the report of EIA was sent to NEERI
from Hon’ble Supreme Court on 22.11.2019 and a revised draft report was submitted to

NEERI through the letter No: 1347/D/SBM/19 Dated 23.12.2019 for further vetting/ review.

8
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Processing plants shall be made operational as soon as the orders from Hon’ble Supreme
Court are received. Thus, the status of setting up of various projects is still awaited due to
temporary moratorium. In this regard, a letter has been sent to the Chairman, TTZ
Authority and Commissioner, Agra by Director, NEERI on 31.12.2020 (Refer Appendix- IV).
However, the Oversight Committee felt that Hon’ble Supreme Court order dated
06.12.2019 is very clear that work on all environmental projects can start and the
clarification application/affidavit filed by TTZ/ Municipal Corporation regarding exemption
from moratorium is unnecessary. Moreover, the fact that it is pending for more than 10
months underlines the fact that the State Govt./ TTZ Authority need to take this matter

more seriously as all environmental projects are lying standstill because of this delay.

Under the scheme of National Clean Air Programme of MoEF&CC, GOI the amount of INR
345 Lac has been sanctioned in which the first instalment of INR 90.00 lacs for
establishment and operation of C&D plant has been received against the 150 Lacs. On
24.06.2020 through webinar Secretary, UDD, GoUP has emphasized for Decentralized C&D
waste management and accordingly we have floated tender for 5 TPD for designing,
installation, commissioning and operation and maintenance for 3 years. Based on LCS
method, M/s- Rise Eleven Eco Green Pvt. Ltd become the successful bidder with total
project cost of 4.24 Cr in which CapEx- 1.25 Cr and O&M for 1st year- 90.50 Lacs, 2nd Year-
99.50 Lacs and for 3rd year- 1.09 cr. The cost of O&M includes the entire management of
site facility, machinery & tools and monthly electrical bill. The commissioner, Agra Nagar
Nigam has approved the same on 20.08.2020. The LoA has been awarded to firm on
29.09.2020. The total concession period for this project is 3.5 years in which 6 months is
construction period while 3 years in O&M period. It is envisaged that the proposed 5 TPD
C&D plant will be ready by 30.04.2021 for processing of collected C&D waste.

Issue-9: Status of Sewage Treatment /Gap deficit in Agra with reference to water supply
was 156 MLD
Action taken: As per the information given by Municipal Corporation Agra, the population

of Agra city is about 19.90 lacs. The generation of sewage as per norms of CPHEEO is 80%

9
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of per capita water consumption. The per capita water consumption norm is 150 Ipcd. So,

for 19.90 lacs population the requirement of sewage treatment capacity comes out to 238

MLD. However, due to bulk consumers, floating population and private sources, discharge

of 90 drains is about 286 MLD including sewer discharge.

The installed capacity of 9 STPs is 220.75 MLD. Out of which 7 STPs of 180.25 MLD
capacity are being operated and maintained by M/s V A Tech Wabag Ltd., under
one city one operator scheme of State Govt. The State Govt. has introduced one
city one operator scheme based on competitive bidding process. The work in the
city of Agra has been awarded to M/s V A Tech Wabag Ltd., for 10 years extendable
upto 15 years. Rest 2 STPs of 40.50 MLD capacity are being operated and

maintained by Agra Development Authority, Agra.

Under Namami Gange Programme a DPR of Rs. 1174.45 Crore has been approved
by NMCG. But due to operation and maintenance work of existing assets been
awarded to M/s VA Tech Wabag Ltd., a revised DPR of Rs. 842.25 Cr. has been
approved by NMCG, New Delhi on 06.05.2020 in which work of tapping of 23
untapped drains and const. of 177.60 MLD STPs (to meet the demand of year 2035)
have been covered for which bid document & tendering process is being done by
Transaction Advisor M/s Deloitte Touche Tohmatsu India LLP, Gurgaon appointed
by NMCG. The above sanctioned project will be carried out on Hybrid Annuity based
PPP mode, funded by World Bank. Apart from the above estimate for balance work
related existing assets, tapping of 38 untapped drains & excess discharge of partially
tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for
approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate

amounting of Rs. 78.86 Crore is being sent in Namami Gange Programme.

For improvement of the sewer network connectivity in the city of Agra the State
Government has sanctioned projects of Rs. 443.56 Crore under AMRUT scheme for
laying new sewer line and house connections. Under this sanctioned amount, six

projects have been proposed out of which four projects related to Sewer House
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Connections are completed and two projects are under progress which are
proposed to be completed by the year 2021. The work shall be monitored to be

completed as per timeline proposed in DPR. (By the year 2021).

Present Status of Schemes under AMRUT

S. Name of scheme Proposed Progress Remarks
No work
1 Sewer house connection Agra (Part-1) | 28079 (SHCs) Completed -
2 Sewer house connection Agra (Part-1l) | 11780 (SHCs) Completed -
3 Construction of House connecting | 13051 (SHCs) Completed -
chambers and sewer house
connection from house hold to HCC in
Agra city (Part-Ill)
4 Sewer house connecting chambers in | 7627 (HCCs) Completed -
Agra city (Part-1V)
5 Agra Western Zone Sewerage Scheme | 251.00 Km. | 33% Work on | Work in
(Sewer line) | sewer line | progress.
47827 (SHCs) | completed.
6 Septage Management Solution (Co- |e Collection 3% Work in
Treatment 75 KLD) in Agra Town tank/settling progress.
chamber-01
eScrew Press
& Pumps- 01
e Compost
Pits- 12
e AC Room for
SCADA
System etc.-
01
e Desludging
vehicles- 10

Another project of Rs 100.04 Crore of Sewerage strengthening work in Tajganj area in
the city has been sanctioned by Agra Municipal Corporation under its Smart City
Mission programme and work is under progress to be completed by May, 2021.

Bio/ Phyto remediation work on 57 drains started from 22.10.2020.
11
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Sewage Gap deficit: The projected population of Agra city for year 2020 is 19.90 lacs.

The domestic water demand corresponding to this projected population is 343 MLD.

Further, the bulk demand is 51 MLD and the demand for floating population is 3 MLD.

Thus, the total demand for year 2020 is 397 MLD and 360 MLD of water is being

supplied to the people of Agra. With the completion of various projects related to

strengthening water supply system in city of Agra, the installed water treatment

capacity is now 513 MLD, which is sufficient to cater to the demand till year 2032.

Thus, the issue related to water supply in the city, is now confined to proper

distribution of water only.

The Govt. of U.P. has sanctioned following projects under AMRUT Programme that are

under various stages of planning and execution: -

69

S. Name of Scheme SAAP Cost of Proposed works Present Status
No Year Scheme
(Rs. Incr.)
1 Agra Water Supply | 2015-16 | 11.67 27263 water | Completed and
Scheme (Phase-1) supply house | handed over to
connection Jalkal Vibhag
2 Agra Water Supply | 2016-17 | 113.79 OHT -3 Work in progress
Scheme (Phase-3) CWR -4 and shall be
ZPS—4 completed up to
RM-6.16 km. year 2022.
DS—-85 km.
HC-9461
3 Agra Water Supply | 2017-20 | 61.87 OHT -4 Work in progress
Scheme (Phase-4) CWR-2 and shall be
RM —11 km. completed up to
DS — 89 km. year 2022.
HC-11121
12




Smart City works (Agra Nagar, Nigam, Agra)

S. | Name of | Project Cost of Proposed works Present Status
No | Scheme | Year Scheme
(Rs.Incr.)

1 Pilot 2019-21 140.67 OHT -7 Work in progress and shall
24*7 ZPS -2 be completed up to Year
water RM —6.0 km. 2021
supply in (1200 mm dia)

ABD area DS —140.76 km.
HC-17300

Thus, schemes of approximate Rs. 328 Crore for coverage of water supply have been

sanctioned in recent past and the projects are being implemented.

Issue-10: Status of Performance guarantee of Rs. 25 crores

Action taken: A stay order has been granted in the matter. In this regard it is informed that
the State Government is making all its efforts to improve the condition of various basic
amenities and sanitation environment is city of Agra. In recent past projects of almost
approximately 1700 Crores plus has been sanctioned under different schemes for
complying to meet the norms related to water/sewer/ waste management and the
endeavor is continued with utmost sincerity and commitment to comply with the orders of

Hon’ble NGT.

Issue-11: Present status of the work of 90 drains

Action taken: The work on all drain has been completed. CPCB has also inspected these
drains and they shall submit the report accordingly. As per information, all 90 drains have
been tapped and the waste water of these drains (18 MLD) is being treated through
process of bioremediation/phytoremediation. The work of required infrastructure has been
started from 06.10.2020 and it's completed on dated 22.10.2020. After that, the exercise
of dosing is being carried out at strategic locations from 22.10.2020. The completion of
work of check dam is on corner and it's expected to get completed in next upcoming

weeks. The work of plantation will be started after completion of check dam. The UPPCB
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has collected water sample of raw and treated sewerage from different nallahs for their

analysis on dated 14.12.2020.

Issue-12: Present status of Starting up of Waste to Energy Plant (500 TPD)
Action taken: The Nagar Nigam mentioned that the project is under judicial appraisal at
Hon’ble Supreme Court. On 17/12/2019 EIA Report was asked to put on record as per the
direction of Hon’ble Supreme court. In this connection on 23/01/2020 EIA report along
with affidavit was filed by Nagar Nigam Agra. The Hon’ble Supreme Court has directed
Chairman of TTZ to file an affidavit. Affidavit has been filed on 19/02/2020.

The Oversight Committee feels that Hon’ble Supreme Court order dated 06.12.2019 is very
clear that work on all environmental projects can start and the clarification application/
affidavit filed by TTZ/ Municipal Corporation is unnecessary. Moreover, the fact that it is
pending for more than 10 months underlines the fact that the State Govt/ TTZ Authority
need to take this matter more seriously as all environmental projects are lying standstill

because of this delay.

15-01-2021 15-01-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

January 15, 2021
Appendixes : As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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ONTROL BOARD

SPEED POST

F.No. B—290]6!ROGW!IPC-VI;’2020-2U April 30", 2020
To

The Chairman
All SPCBs/PCCs

SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &

CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &

CONTROL OF POLLUTION) ACT, 1981 REGARDING HARMONIZATION

OF CLASSIFICATION OF INDUSTRIAL SECTORS INTO RED, ORANGE,
GREEN AND WHITE CATEGORY.

WHEREAS, under Section 17 of the Water (Prevention & Control of Pollution)
Act, 1974, and under Section 17 of the Air (Prevention & Control of Pollution) Act,
1981, onc of the function of the State Pollution Control Boards (SPCBS):’Pollulion
Control Committees (PCCs) is to plan a comprehensive programme for the prevention,
control or abatement of pollution of streams, wells and air pollution in the States/ Union
Territory and to secure the exccution thereof; and

WHEREAS, under Section 16 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under
Water (Prevention and Control of Pollution) Act, 1974 is to coordinate activities of the
State Pollution Control Boards and Pollution Control Committees and to provide
technical assistance and guidance to SPCBs / PCCs; and

WHEREAS, CPCB has categorized 242 industrial sectors into red, orange, green
& white category and directed all SPCBs/PCCs on 07.03.2016 for its adoption and
implementation. The SPCBs/PCCs were also directed that addition of any new of left-
over industrial sectors and their categorization which is not listed in the categorization
done by CPCB, shall be done by a committee at the level of concerned SPCB/PCC, i
accordance with the revised criteria and guidelines of CPCB; and

WHEREAS, carrying out the responsibility assigned to MoEF&CC/CPCB/SPCB,
under. Steel Scrap Recycling Policy, notified by Ministry of Steel on 07.11.2019, a
meeting was held under chairmanship of Joint Secretary (HSM Division) at MoEF&CC on
07.11.2019 for uniform categorization of scrapping activities as Red/Orange/Green/White
Category. During the meeting it was decided that such uniform categorization of
scrapping centres has to be developed by CPCB. The CPCB has categorized “Scrapping
Centres (for End of Life of Vehicles and other scraps such as plant and machineries,
structural material, railway coaches and wagons etc.)” under “Orange Category” of

industries; and

‘gfay o' el TS TR, el

p PP (]
Darivach Rkawan
Parivesh Bhawan
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WHEREAS, a neced was felt to categorize some industrial sectors on PAN-
India level and to resolve anomalies in categorization, if any. Accordingly, CPCB
through Office Order No. B-29012/IPC-VI/2019-20, dated 17.02.2020, constituted a
Committee to deal with the matter related to categorization of industrial scctors
under red/orange/green/white category; and

WHEREAS, the meetings of the Committee were held on 02.03.2020 at CPCB,
Delhi and 15.04.2020 & 21.04.2020. through video conferencing. During the
meeting, the categorization of Railway Stations, Compressed/Refined Bio-Gas
Production from Bio-degradable Wastes and Used Cooking Oil (UCO) collection
centers was finalized. The details regarding categorization are enclosed as
Annexure-I. Further, based on the few representations, the Committee has also
segregated the list of Non-Industrial Operations (Activities/ Facilitics/
Infrastructure/ Services). which were covered under classification of industrial
sectors in CPCB’s document on categorization. The list of such Non-Industrial

Operations is enclosed as Annexure-11.

NOW THEREFORE, in view of the above and exercising the powers
conferred to Chairman, Central Pollution Control Board under Section 18(1)(b) of
the Water (Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air
(Prevention & Control of Pollution) Act, 1981, all the SPCBs/PCCs are dirccted to:

1. Adopt the categorization finalized by CPCB for following sectors:

a. Scrapping Centres (for End of Life of Vehicles and other scraps
such as plant and machineries, structural material, railway
coaches and wagons cte.).

b. Used Cooking Oil (UCO) collection centers.

c. Compressed/Refined Bio-Gas Production from Bio-degradable
Wastes.

d. Railway Stations.

ii. Consider the sectors given at Anncxure-II under Non-Industrial
Opcrations (Activities/ Facilities/ Infrastructure/ Services).

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the action
taken report (ATR) in compliance of these directions to CPCB within 15 days from

the receipt of directions.

(Ravi'SY Prasad)

airman
Copy to:

1 The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan :
3rd Floor, Prithivi, Aliganj, Jor Bagh Road
New Delhi -110 003

2 All Regional Directors, CPCB

3 DH,IT : with a request to upload the
copy of Directions on CPCB
website

T

(Prashant Gargava)

O/ C Member Secretary
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The list of newly cateconzed sectors by CPCB

Annexure-]

© category i

" Remarks - ..

CPCB’s
_classification S B R L . .
85 Scrapping Centres (for Orange
End of Life of Vehicles
and other scraps such as
plant and
machineries,  structural
material, railway coaches |l
and wagons etc.) _
a. Colection, De- \ W T 12815 [15 120 |55 ‘ Orange |1 Process wil] generate waste water from
Pollution, Dismantling \ | vehicle washmeg, surface washing
Centres and Shrcddhg! ' spillage while depollutng the vehicle.
Centres | \ | ii. Emission of particulate matter.
l N ‘ I fi. Residue generated durmg the process
‘ \ needs stabilization before disposal as it
‘ | : may contain asbestos.
| b. Collection, De- l 20 ‘ - 20 {10 |20 | 50 Orange 1. Process will generate waste water from
Pollution and ‘ \

|

Dismantling Centres

|
L

. Residue generated durng the process

vehicle washing, surfzce washing, elc.

i Fugitive emission may be generated

from dismantling and ether activities.

needs stzbilization bzfore disposal as EEJ

|
|
|
|
|

c¢. Shredding Centres (can | 15
mechide white
goods”/other  scraps
also}

Orange

may contain asbestas.

L. |
Waste water may be generated from
floor washing, eic.

. Residue generated may be incinerated/

landfilled.

Note- * Recycling/dismantling of white goods are covered under E-Waste (Managem

| “Classification of Indusirial Sector” {Feb, 2016)

ent & Handing) R

ji. Emission of particulate matter.
wles, 2016, and have already been categorised in CPCB documeni i

74

|
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i 5. | Entryat 5 '.—_— Industry Secter .
'|| No. || No. of \ gl ]
| 1[ respectiv.e |

category n
\ CPCB’s \ \ \
' classification

37 \Used Cooking Ot
\ collection centers

(UCO)

T w1 | w2 | W Tal] a2
i 1

|
I

Y .

H

_'__—~

——
Poliution | CatCOUr‘j |
|

Compressed/Refined Bio-Gas | 30

Lot

—

1
"1 Production from B

\ degradable Wastes
. |
| lt\ b
\ )

|

!

'ﬁ

PE—

RN

i R

\ 1r1[(’1;}\ 1

| \, \ L \
\ JIl_ i jr \'00 \White \ i
RN |
[0 l\ | 0_\]@0 5 g

\

\

|
\\

e ———

R

Remarks N

|
|

Generally, there 15 no waste water
geperation or ar emissions from
UCO collection centers.

Concerned - SPCB/PCC

ensure the above.

shall

Vi

Al digesters requiring discharge
of excess wastewater to be treated
m orange category,
Domestic bwo- dﬁesicrs based on |
cow-dung or household
biodegradable wastes (such as |
Gobargas plant) - White category
No wastewater discharge Erom,I
digester and also feed slurry to 1
& |
|

digester having Velatile Org
Fraction more than 75% w0 be
considered as Green category,
Wastewater may be generated
from wet processes for gas
refining, cooling towers and
cooling re-circulation processes.
Odour generation from
pretreatment of organic waste and
composting.

Exhausted adsorption media/

filters and spent solvents may also
et generated.
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S. Entry at S. | Non-lndusirial Operations | W1 | w2 | W | Al AZ | A | I | Follution | Category Remirks
No. No. of (Activities/Facilities/Infrastm 3 Index '
© | respective | cture/Service'sector) S (P,

1 .| Railway Stations

61 Railway Stations (Waste Water | 20 | 10 | 30 15 | 10 75 Red ~ 1 Mamly water pollutng, scores are

Generation > 100 KLD) normalized.  Wastewster generaimg
from public tollets, publc-taps,
platform and apron washing, coach
cleaning, laundry, restaurants ete.

il Alr emissions may be generated from
boters, DG sets (>1MVA), railway
sidings etc. _

I i Small amount of hazardous wasie

‘\ such as used oil from DG sets, wasie |

,_.
un
o]

oil from coach cleaning, etc. may be
: generated
Railway Stations (Waste Water | 20 | 0 1 20 \ 12 10 |12 |10 ] 50 | Orange |1  Maily water polumng, scores are
\ Generation > 10 KLD, but < ‘ ‘ ‘ normalized. Waste water generating .
i 100 KLD) | ‘ i | from various uses wuch as publie
\ N l hse tollets, pubbe-iaps, platform and
| l | i l‘ \ apron washing, resiaurants eic.
- '

l 34

1 Air emissions mey be generated
| \ \ from rallway sidings, DG sets etc.
\ i, Small amount of hazardous waste
\ ' ! such as used ol from DG sets ete.
may be generated
!
|
|

Radway Stations (Waste Water '
Generation < 10 KLD)

12 \ U 30 | Green | i On smal rallway stations, wasie

‘ \ water generation manly from |
| \ | ‘ public taps and toilets. Scores are
] ’ ‘ normalized.
‘ l i, Small railway stetions normally
- \ 1 ‘ may not have bollers or any other
. N ‘ ‘ prominent stationary alr emission
| | \ ‘ ‘ \ l | | SOUFCes.
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List of Non-Indust

Covered Under Red Catﬂ;‘n_{y_ﬂ'f Industries Tarlier

Annexure-ll

rial Operations {Activities/Facthies/lnfrastructure/Services)

STo R e e e
Document)
1 23 Airports and Commercial 75 T The Airports are generating mainly
Air Strips wastewaters, ' ‘
0. This is the water pollution normalized score [on
airports having discharge more than 100 KLID.
ii  The airports / sirips having discharge less than
100 KLD will have score of 50 and henceorange
category.
iv. If the score is normalized wrt water + W bath,
then all the airports will come under Orange
- T ( score - 58.33).
2 30 Fealth-care Establishment | 75 i "Mainly water polluting. S
(as defined in  BMW il The water pollution score is normalized Lo 100
Rules) & valid for Hogpitals having total wasle-waler
generation > 100 KLD.
i, The hospitals  with mcmeralor
categorized as Red irrespective of the quantity ol
the waslewater peneration.
iv.  The hospials having  letal
generation  1ess thar 100 KLD
inc inerator, the normalized water pollution seore
will be 50 and will be categorized ag Oranpge
__catcgory.
3 31 Totels _ having _ overall | 75 —Mainly water poluting, Small boiler_may be
wastewaler generation @ installed,
100 KLID and more. i, The water pollution scor
& valid for Fotels having
generation = 100 KLD.
i, The hotels having
wasle-water generation les
having a coal/ oil fired bo der, the pallution score
will be 35740 & are calegorized as Orange.
v, The hotels having
wasle-water generation less
having no-boiler & no
generalion, the pollution
categorized as Green, B
4 39 Railway locomotive work 5 | 1. Manly water polluting Thdustry, Water is usad
shop/Integrated road in the washing of loc omotives, road ransport
transport worlshop/ vehicles during servicing,
Authorized service centers i This score is valid for those Centers having
discharge more than 100 KLD.
iil. Service Centers having waste-w
< 100 KLD, the normalized
- ___=(JOO*20)MO= 50, ]
5 46 | Ports and harbour, jetties | 85 | This calegory contam all sorts of pollution
] and dredging operations | L _ -
6 3 Common treatment and | - Al such facilities are classificd as
disposal facilities (CETLE special category projecls
TSDF, CBMWTF, pollution control facilities.
effluent conveyance ih. (1 case of CETP, the categorization will depend
project, incinerator, MSW upon the category of member industrics beng
sanitary land fill site) served.
| e -

77

will - be

waste-walor
and  withoul

¢ is normalized 10 100
woasle-waler

more than 20 rooms andl
s than 100 KLD and

more than 200 rooms ancl
han 10 KLD and

hazardous waslc

score will be 20 & arc

ater peneraion
score will be

as these are parts of

Red bul |
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-

T ST e G T el Unaey {1

TSI ST, No. (a5 | Tndustry Sector

| Hotels (< fré@)_mlotc'ls

Note: Solvent/acid
recovery plant and  E-
waste  recycling o dre
considered as industrial

——

operalion.

]

repairing and painting
(excluding only fuel
dispensing)__ .
Ruilding and construction
project more (han 20,000
sq. m built up ared

having = 20 rooms and
legs than 100 rooms.

No. | per CreB
3 __ﬂ_}')ocu ment)
| 18
7| H [ By
3 | 38
-
i
SI. No. (as

per CPCH
Document) |

“Mochanized faundry using
oil fired boller
~ew highway ¢onslruction

srojecl

— Tndustry Sector

_F_E]Emw_._{if'ﬁm]dhng, -
storage and {ransportation
of food grains i buk__
Hotels (up to 20 rooms andl
without hoilers)
owithall 9V 22—y
Tlyash export, (ransport &
disposal facilities -
MmEa—'al_Jsm yard /
Railway sidings

Oil and gas transportation
pipeline

Biesel generalor sets (1 g
KVA o] MVA)

“Antomobile fuel outlets
(only dis pensing)

e ———— S

78

S T
¢ Oonled
AT

wemg, | 90

T Automobile servicing,

st of _.T:i pry Cover iE_ud

30
i \__glcneralion less than 10 KLD.
] — This is mainly alf polluting activity.

—— e . :
—_— SRR~

IS

iy 8 Pndustries fartier
Pollution

' Remarlks ;
Index !

e e T
Tormal waler & an polluting and recyclable waste cil

generating. I the waste water generation is more then
100 KLD, it will become mainly water poliuting and Red

unit.

In the pre—conslruction stage, it 15 mainly &ir
polluting due lo generation of dust ( PM )
emissions.

After construction, it is mainly water pollutinz.
1f the discharge is more than 100 KLD, it will be
having the normalized score of 75 and e

categorized as Red. |
Mainly water polluting. WP scoreis normanzed to 1C0.

Bath air and water poliution are genera{cd,

Mamly air polluting project.

or Creen Catepovy of Yadustries
Remarks

pollution
Index
_._.—-_._-—_,___.—-—--'__ —— / - - = i
25 Some fugitive €missions of PM during handling of
grans.

e ; o
This scole is valid for hotels having overall waste-waler

37.5 i
i, This is the normalized score based on air ;
polluticn. |
T3TS Mainly air polution due to loading, unloading, S1OTage |

and u'ansportation of the inerals. |
i plants up-to ]

i Contains small gas based power

37.5
MWs.
i AN pollution scOTE is normalized (0 100.
i In cass, if these power plants are bigger / liquid
fue! / ol pased, scores will be calculated

accordingly.
~ Normal pperation — 12 hrs a day.
i, Consumption of diesel = 1680 litres for 1 MVA
DG szt at full load @ 0.21 litres J VA ot

Stanc-alone DG Sets having total capacity |
MVA or less and equipped  wilh acoustc
res alongwith adequale stacle height may
be exempted from the purview of Consent
mmanagement. Higher capacity DG sets have
already been covered under Red / Orange

enclcsu

calegorics .|
Winor air poliution due to some fugitive emissions
during fuel Alling operations. May be exempted flom the:

surview of Consent mand ement. N
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G- 1

Item Nos. 02 & 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 306/2016

{(With report dated 05.08.2020)
Social Action for Forest
and Environment (SAFE) Applicant(s)
Versus

Union of India & Ors.
(Earlier titled as D.K. Joshi Vs. Union of India & Ors.} Respondent(s)

AND
M.A. No, 380/2017 (L.A. No. 8/2007)
IN
W.P. (C) No. 426/1992
(Received on transfer from the Hon'’ble Supreme Court)
D. K. Joshi Applicant(s)

Versus

Chief Secretary of U.P & Ors. Respondent(s)

Date of hearing: 10.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s}): Ms. Meera Gopal, Advacate

Respondent(s): Ms. Priyanka Swami, Advocate for State of UP
Mr. Pradeep Misre and Mr. Daleep Dhyani, Advocate for UPPCB
Mr. Rajkumar, Advocate for CPCB.

ORDER
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1. This order is being passed in continuation of order dated
02.03.2020. The issue for consideration is compliance of Solid Waste
Management Rules, 2016, Hazardous and other Wastes (Management
and Transboundary Movement)] Rules, 2016 and Bio-medical Waste
Management Rules, 2016 in the city of Agra as well as the areas coming
under the Cantonment Board, Agra and eco-sensitive zone of Taj

Trapezium Zone.

2, The matter was last considered on 02.03.2020 in the light of earlier
proceedings and status report filed by State of U.P. on 23,10.2019. The
Tribunal noted that there were deficiencies in taking steps for dealing
with solid and lquid waste resulting in continuing damage to the
environment and public health. Reference was made to earlier orders
including order passed on 10.01.2020, in the presence of the Chief
Secretary, UP, laying down specific timelines and providing consequences

for failure to take necessary steps in the matter.

3. Accordingly, further status report has been filed by the Nagar
Nigam, Agra and the Department of Urban Development, UP. However, in
view of the report filed by the Oversight Committee constituted by this
Tribunal! on 05.08.2020, it will be suffice to refer to the same. The
Oversight Committee has referred to interaction with the concerned State

Authorities and noted the key areas requiring immediate attention as

follows:

e Complete implementation of ward wise action plan.

e Starting up of Waste to Energy Plant (500 TFD).

! Constituted by this Tribunal in terms of order dated 21,10.2019 in O.A. No. 670/2018, Atul
Singh Chouhan v. MoEF&CC
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* Remediation of legacy waste at Kuberpur dumpsite

s Phytoremediaton of 57 drains.

4. The Committee noted that one of the perceived difficulties in taking
prompt action was order of the Hon’ble Supreme Court in W.P. No. 13381
of 1984, MC Mehta v. UOI & Ors. placing moratorium on expansion and
setting up of new industry with a view to control air pollution by Taj
Trapezium Zone Area (TTZA). Even though the Hon’ble Supreme Court,
vide order dated 06.12.2019, made it clear that projects for essential
amenities should go ahead, the State of UP lack clarity and applied for
further clarification which was unnecessary and was resulting in

avoidable delay.

5. We are in agreement with the approach of the Oversight
Committee. The order of the Hon'ble Supreme Court dated 06.12.20192
is absolutely clear that Environmental Clearance (EC) can be granted
within TTZ for securing basic living conditions of TTZ’s residents which
clearly include drinking water supply, sewerage treatment plant,
drainage system, solid waste disposal, Common Effluent Treatment
Plant, Bio Medical Waste Treatment Facility, and Waste to Energy Plants

ete. The order is reproduced below for ready reference :-

“6. Learned Counsel for Uttar Pradesh thus submits that in view of
compliance of the ‘conditional” status quo order, the State
Government and other statutory authorities may now be
permitted to grant environmental clearances which are
necessary for providing essential public facilities including
drinking water supply, sewerdge treatment plant, drainage
system, solid waste disposal, Common Effluent Treatment
Plant, Bio Medical Waste Treatment Facility, and Waste to

Energy Plants etc.

7. In light of the aforementioned amenities being crucial for securing
basic living conditions of TIZ"s residents, we are aof the opinion

21.A. No. 103908/2019 in W.P. No. 13381 of 1984 in MC Mehta v. UCI & Ors.
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6.

that there need not be any impediment for granting
necessary clearances for the same. We are conscious of the
Jact that citizens have a fundamental right to such essential
amenities; and how counter intuitively, not allowing
construction of such basic infrastructure can itself create
new polluting waste and threaten the environment.

8. As regards permission for establishing non-polluting industrial
units, it appears to us that only those small, micro and macro level
industries which are both non-polluting and eco-friendly and which
have necessary clearances from. all statutory authorities as well as
concurrence of the Central Empowerment Committee and NEERI, can
be setup within the notified industrial area.

9. We, thus, clarify that since the interim order dated 22nd March
2018 directing maintenance of status quo was passed fo ensure
timely submission of the Vision Plan by the State of U.P. and the
said direction already stands complied with, there shall be no
impediment for the authorities to consider pending
environmental clearances which are necessary to secure
essential amenities within TTZ, Simultaneously, the State and
other statutory authorities are free to consider requests for relocating
eco-friendly non-polluting industrial units, subject fo them
meticulously complying with environmental laws and all
norms/ conditions,”

In view of above clear orders of the Hon'ble Supreme Court, the

authorities may expeditiously take further action in the matter.

T

We note that as far as legacy waste remediation is concerned,

about the 50% thereof has already been remediated and the remaining is

likely to be completed by December, 2020. Let leachate freatment also

be taken care of.

8.

Summary of compliance status and recommendations of the

Committee are repraduced below:-

“Summuary of the Compliance Status ir 0.4. No. 306/2016

S. | Directions by | Compliance | Reasons for non-compliance

lo. | Hon’ble NGT Status
{ues/No)

1. | Status of | Yes All the drains falling direclly into river
installation of Yamuna have screens installed. Regular
the Screens o cleaning arrangements made.
prevent
dumping of
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solid waste
into the River
Yamuna along

with the

arrangements

Jor regular

collection of

woste

Status of ward | Partially A detailed action plan for each ward was

wise action | complied Ppreparad comprising of micro level planning

plan with Jor comprehensive solid waste management

regards to in the city, which includes 100% door to

Treatment door collection and transportation along

capacity of with the route/ Map dedicated for the

Solid waste designated vehicle. AMC is developing
ceniralized pracessing capacity as well as it
is promoting onsite  decentralized
processing methods and at present
approximately 52.70 TPD waste is being
processed through de-centralized method.

Status of | Partially The total waste generated in Agra 712

treatment  of | complied TPD. Existing functional treatment capacity

capacity of is 472.7 TPD. The existing gap in the

Solid Waste treatment is 239 TPD, which shall be
covered through waste to energy plant of
500 TPD (which is sanctioned and
approved but the work be started after
obtaining NOC / Consent). The matter is
pending in Hon’ble Supreme Court.

Status of | Yes The work of DTDC is being done by 110

purchase of newly purchased motorized Vehicles + 150

262  vehicles other motorized vehicles + 1700 Tricycles

Jor DIDC and having 6 buckets + 1000 Hand carts with ¢

implementation dusthins,

on of IT based

adaptar for

DTDC collection

Status of | Majority As per information, 332,855 Households

installation of | complied are tagged with QR Code. 150 Vehicles

QR code in the used for primary collection and

respective transportation are equipped with the GPS

households monitoring system. Also, 1044

(earlier communily bins are RFID Tagged

8,050,000 for better monitoring of the solid waste

households) i

installation  of manag

GPS in vehicles

involved n

transporting

solid waste

(earlier 98

vehicles) and

dustbins

equipped with

RFID tag

{earlier 1,044

dustbins)

Status of | Yes Bye-Laws have been nolified in Agra
byelaws on | (the regarding User Charges and spot fines .
user charges | enforcement | The details of penalty collected are as
and_spot_fines | of sanitation
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efc. practices is | follows :
done
regularly) -RS. 320,556 through spot fines for
violations under various offences
related to sanitation,
-Rs. 559,000 for littering,
-Rs. 86,06,650 for violation of plastic
ban and
- Rs. 11,58,100 for Garbage Burning.
The enforcement of sanitation practises
is done regularly.
Status of } Partially The project of Bio-remediation of legacy
closing of | complied waste costing Rs. 27.35 Cr. had been
existing landfill approved. Estimated legacy waste at
sites and bio- Kuberpur dump site is 8 Lakh tons
mining  legacy out of which 4 Lakh tons had been
waste remediated and rest of the waste is
shaped in windrows for primary
treatment in the area of 12 Acres.
The complete legucy  waste
remediation is planned to be
completed by December 2020,
Status of | Partially To fill the gap of MSW processing a writ
Temporary complied application neo: 13381/1984 was
Moratorium in submitted to Hon’ble Supreme Court for
TTZ area, obtaining Consent/ NOC to set-up
establishment the waste to energy plant of 10MW
of STPs, Solid Capacity. Agreement with the selected
Waste, C & D concessionaire M/ s Spark Brason, done
waste and for the processing of MSW and
processing Construction & Demolition waste.
plants Processing plants shall be made
operational as soon as the orders from
Hon’ble Supreme Court are received,
Thus, the status of setting up of various
projects is still ' awaited due fo
temporary moratorium.
Gap deficit in | Partially With the completion of various projects
Agra with | complied related to strengthening walter supply
reference  lo system in cily of Agra, the installed
water supply water treatment capacity is now 513

MLD, which is sufficient to cater to the
demand till year 2032, Thus, the issue
related to water supply in the city, is
now confined to the proper distribution
of the water only.

The Gouvt. of UP. has sanctioned
following projects under AMRU
Programme that are under various
stages of planning and execution:-

[s.

Tame im‘p‘lmcgflﬁmu |M I
&
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. Scheme Yoar Schoma wark slaluzs

] 2 3 4 &5 [

1 Agra 2015 11.64 27263 na. Completed
Wader 16 water and
Supply supply handed
Schems house over o
{Phase conneciion Jaikal
=1 Vibhag

2. Agm Z0I6- | 11379 | ORTd fo. | Wark |
Weter 17 CWR4 Frogress
Supply no. ZPS - and shall
Schems :ﬁ:‘.‘l\f 616 be
{Fhase D585 -
=3 K HC Hpm

2461 no,

3 Agra 2017 6187 OHT-E na, Work In
Water 20 CWR2 Prvress
Supply ro, RM ond shafl
Selterme 1 Em be
(Fhaso D389 K vompleted
-4 HC 11121 vple year

no, 2072

Smart City Works (Agra Nagr Nigam,

Agra)
&, Nama Profect Cost of Proposed. Preseat
N of Seheme ulork slatuz
Sehema Yoar
1 2 I i F [3
1 Piict B 19667 | OHT7 werk bt
2457 ai ne. ZPE progress
water -2 R are shall
supply G0 Km be
ABb [izo00 completed
area mm dia] uplo gear
bs- a0
190,76
Hm HC
17300
ne.

Thus, schemes of approx. Rs 328
Crore for coverage water supply have
been sanctioned in recent past and the

projects are being implemented.

10.

Status
Sewage
treatment
Agra

of

in

Partially
complied

% Currently, the population. of Agra city
is about 19.80 lacs. The generation
of sewage as per norms of CPHEEO
is &80% of per capitu water
consumpiion. The per capita water
consumption norm is 150 Iped. So for
19,9 lacs population the

requirement of sewage treatment
capacity comes out to 238 MLD. But
due to bulk consumers, floating
population and private sources,
discharge of 90 drains is about 286
MLD including sewer discharge.

% The installed capacity of 9 STPs is
220.75 MLD. For proper sewage
maintenance and operation of the
installed STPs the stafe government
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has introduced One City One
Operator scheme and based on
competitive bidding process the
work in city of Agra has been
awarded to M/s VA Tech Wabag
Ltd.
o Under Namami Gange
Programme a DPR of Rs. 1174.45
Crore was earlier prepared and
approved by NMCG., But due io
operation and maintenance worl of
existing assets been awarded to M/s
VA Tech wabag Ltd., a revised DPR
of Rs. 842.25 Cr. has been approved
by NMCGQG, New Delhi on 06.05.2020
in which work of tapping of 23 nos
untapped drains and const of
177.60 MLD STPs (to meet the
demand of year 2035} have been
covered for which bid document &
tendering process is being done by
Transaction Advisor M/s Deloiite
Touche Tohmatsw Indie LLP,
Gurgaon appointed by NMCG. The
above sanctioned project will be
carried out on Hybrid Annuity based
PPP mode, funded by World Rank.
¢  For improvement of the sewer
networlk connectivity in the city of
Agra the state government has
sanctioned projects of RKs. 425.56
Crore under AMRUT scheme for
laying new sewer line and house
connections, Under this sanctioned
amount five projects have baen
proposed out of which three projects
related to Sewer House Connections
are completed and two projects are
under progress which are proposed
to be completed by the year 2021.
The worle shall be monitored to be
completed as per timeline proposed
in DPR. (By the year 2021).

Present Status of Scheme under
AMRUT

5 ¥, | Dame of Scheme

1 Sewwer haus= | 28079 Now. | Completed
{5HCs)

copncetlon Agra
fpart—i}
2. Sewor house | 11780 Nos. | Compleled
connectlen Agra | (SHCa}
fpart= i

a. Construction  of | 15051 Nes. | Compleled
hause connceting | (SHCs)

ehambers  and

sewar house

connection  from

households o

HOC in Agrn City
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{Part = 1)

3 Sctoer  house | 7647 Nes | 62%Done | Werkin
connecting {5HECs) progross

chambers i Agra

Ciiy fpart-1V]

5 g:: Weslem | 251,00 Iﬂ: 25% Work Work in
r on £
Scheme 4783t s, | e | T

% Another praject of Rs 100.04 Crore of
Sewerage strengthening work in
Tajganj area in the city has been
sanctioned by Agra Municipal
Corperation under ils Smart City
Mission programme and work is
under progress to be completed by
May 2021.

+ The Bio/ Phyto remediation work
on the 11 drains started from the
month of March 2020 and on 57
drains the EOI has been called
through e-Tender, which is
scheduled to be opened on 25th

July 2020,

11 | Status of | No. A stay order has been granted in this
Performance matter. Past projects of almost
guarantee of approximately 1700 crore has been
Rs. 25 Crares sanctioned under different schemes for

complying to meet the norm related
to water/ sewer waste
management.

RECOMMENDATIONS OF THE OVERSIGHT COMIITIEE

WI

1.

The Qversight Committee noted the status mentioned by Secreiary,
Urban Development, U. P. that there is an urgent need to augment the
treatment capacity of Solid Waste in the Agra. The total solid waste
generation in Agra is 712 TPD while the existing functional treatment
capacity is 472.7 TPD (420TPD through Centralized treatment facility
300 TPD for wet waste & 120 TPD for dry waste, 35TFPD through De-
centralized treatment facilities and 17.7 TPD through home
composting). The State Government must address the issue of
infrastructure gaps by installation of more treatment plants/facilities,

In Agra ward wise action plan has been formulated and each ward in
the Municipal Corporation, Agra was prepared comprising the micro
level planning for comprehensive solid waste management in the city.
At present approximately 52.7 TPD waste is being processed through
de-centralized method. The Committee recommends the State
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Government to implement the action plan effectively and within
timelines.

. As far as installation of QR code is concerned, the concerned

department has tagged 332855 households thereby ensuring it in
most of the households. However, the Committee directs all
households to be tagged with QR code within a month.

. The Committee directs complete remediation of legacy waste dump at

Kuberpur site io be done within the timeline ie. Dec, 2020 and if
possible before that. Further, UPPCB to conduct an on-site inspection
and submit the progress report to the Committee within one month,

. Regarding the gap with reference to water supply, the total demand

IS}

2,

Jor year 2020 is 397 MLD while 360 MLD of water is being supplied to
the people of Agra. With the completion of various projects related to
strengthening water supply system in city of Agra, the installed water
treatment capacity is now 513 MLD, which is sufficient to cater the
demand till year 2032. Still, proper water supply is not ensured il
date. While supply of water is no longer a problem, the problem lies in
lack of water distribution network commensurate with the augmented
supply. The construction on the new sanctioned distribution projects
needs to be expedited. The Committee directs immediate action on this
moatter. District Magistrate must look info the issue personézlly and.

ensure compliance within stipulated timelines.

" Phytoremediation in drains was to commence from 1.04.2020 and in

case of noncompliance compensation to be paid. It has been informed
that only in 11 drains work has started. The Committee directs CPCB
to assess and impose EC accordingly as well as submit the report
within one month.

The Member Secretary, UPPCB is directed to send this report to
the Registrar General, National Green Tribunal, Principal Bench,
New Delhi for placing the same before the Hon’ble Tribunal with a
copy to the Chief Secretary, Government of Uttar Pradesh for
necessary action. The report also be uploaded on the wabsite of the

Commitiee.”

We are of view that while Bio/Phyto (in-situ) remediation work has

commenced on 11 drains and is likely to commence on 57 drains as per

above report, total drain being 90, the remaining drains also need to be

10
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covered for such work at the earliest, as soon as current monsoon is

over.

10. Let further action be taken, which may be overseen by the
Oversight Committee. CPCB Regional Office Agra may visit the sites and
examine whether remediation (bio-mining of legacy waste and in-situ
remediation of drains) is being done as per norms and give its report to
this Tribunal before the next date by email. The Oversight Committee
may furnish its report as on 31.12.2020 before the next date by e-mail
at judicial-ngt@pov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF. The Oversight
Committee may also forward a copy of its report to the Chief Secretary so

that monitoring at the level of Chief Secretary will also take place.

List for further consideration on 03.02.2021.
A copy of this order be sent to the Chief Secretary UP and Justice

SVS Rathore, former Judge Allahabad High, and CPCB, Regional Office,

Agra, by email.

Adarsh Kumar Goel, CP

5. P. Wangdi, JM

Dr. Nagin Nanda, EM

August 10, 2020
Original Application No. 306/2016
&

M.A. No. 380/2017 {I.A. No. 8/2007)
IN

W.P. (C) No. 426/ 1992
A

i1
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A [Ah- 2

IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

INTERLOCUTORY APPLICATION NO. 103908 OF 2019
IN
WRIT PETITION (CIVIL) NO. 13381 OF 1984

M.C. MEHTA PETITIONER

VERSUS
UNION OF INDIA & OTHERS ... RESPONDENT(S)
WITH

INTERLOCUTORY APPLICATION NOS. 87792 AND 105655 OF 2019
IN
WRIT PETITION (CIVIL) NO. 13381 OF 1984

AND

INTERLOCUTORY APPLICATION NOS. 87790 AND 105652 OF 2019
IN
WRIT PETITION (CIVIL) NO. 13381 OF 1984

ORDER

I.A. NO. 103908 OF 2019 :

This Interlocutory Application has been moved by the State of

Signature-Net Verified

RM@T Pradesh seeking clarification of this Court’s order of 22 March 2018

18:06:51]
Reason: Er

directing Status Quo. We have heard Ms. Aishwarya Bhati, Additional
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Advocate General and Mr. M.C. Mehta, the petitioner-in-person. We have
also perused our earlier Orders and the affidavit filed by the Commissioner,
Agra Division and Chairman, Taj Trapezium Zone Pollution (Prevention and
Control) Authority, Agra.

2. On 08 December 2017, this Court identified an urgent public
interest in preparing a future-oriented comprehensive Vision Plan to
preserve the Taj and its environs, being the Taj Trapezium Zone (for short,
“TTZ”) which is spread over six districts of Uttar Pradesh and one district
(Bharatpur) in Rajasthan. Directions were issued to undertake such
exercise with consultation of all stake holders as well as experts in heritage
(both cultural and historical), environment, wildlife and pollution-
prevention. Consultation with civil society was also mandated, including
with Mr. M.C. Mehta who has dedicated numerous decades to protecting
the Taj.

3. Thereafter on 22 March 2018, learned counsel for Uttar
Pradesh submitted that a vision document was likely to be prepared in
consultation with the School of Planning and Architecture and that a
Project Committee had been constituted for such purpose. This information
was directed to be conveyed to Mr. Mehta along with the terms of reference
of the Committee so that he could suggest requisite modifications and

solutions.
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4. Since learned counsel for Uttar Pradesh informed that a first
draft of the vision document would take approximately four months, this
Court directed that “Until then, there will be a status quo in the Taj
Trapezium Zone (TTZ).

5. While seeking clarification of the above reproduced status quo
order, it has been stated by the State of U.P. that the first draft of the vision
document prepared by the School of Planning and Architecture, New Delhi
was filed with the Registry on 24 July 2018. Thereafter, the matter was
heard on 13 February 2019 when the State Government was allowed to give
its suggestions within four weeks, which were so submitted on 03 April
2019. It has been further explained to us how various authorities are
facing difficulties in deciding such environmental clearances, causing
hardship to both the State Government and the public.

6. Learned Counsel for Uttar Pradesh thus submits that in view of
compliance of the “conditional’ status quo order, the State Government and
other statutory authorities may now be permitted to grant environmental
clearances which are necessary for providing essential public facilities
including drinking water supply, sewerage treatment plant, drainage
system, solid waste disposal, Common Effluent Treatment Plant, Bio
Medical Waste Treatment Facility, and Waste to Energy Plants etc.

7. In light of the aforementioned amenities being crucial for
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securing basic living conditions of TTZ’s residents, we are of the opinion
that there need not be any impediment for granting necessary clearances
for the same. We are conscious of the fact that citizens have a fundamental
right to such essential amenities; and how counter-intuitively, not allowing
construction of such basic infrastructure can itself create new polluting
waste and threaten the environment.

8. As regards permission for establishing non-polluting industrial
units, it appears to us that only those small, micro and macro level
industries which are both non-polluting and eco-friendly and which have
necessary clearances from all statutory authorities as well as concurrence
of the Central Empowerment Committee and NEERI, can be set-up within
the notified industrial area.

9. We, thus, clarify that since the interim order dated 22" March
2018 directing maintenance of status quo was passed to ensure timely
submission of the Vision Plan by the State of U.P. and the said direction
already stands complied with, there shall be no impediment for the
authorities to consider pending environmental clearances which are
necessary to secure essential amenities within TTZ. Simultaneously, the
State and other statutory authorities are free to consider requests for
relocating eco-friendly non-polluting industrial units, subject to them

meticulously complying with environmental laws and all norms/conditions
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laid down by this Court (including those in the main judgment of 30"
December 1996). Concurrence with the Central Empowerment Committee
and opinion of NEERI shall also be necessary before according such
permission.

10. There shall, however, be an embargo on granting clearances to
and/or shifting of any heavy industry until a final decision is taken on the
vision document. The interlocutory application is accordingly disposed in
above terms.

I.A. NOS. 87790, 87792, 105655 & 105652 OF 2019 :

11. In view of the order passed by us separately in IA No. 103908
of 2019, the instant interlocutory applications are disposed with a direction
that let appropriate decisions be taken on the applicant industries’

applications strictly as per law and prescribed norms within six weeks.

.................................................. CJI.
(S. A. BOBDE)
................................................... J.
(B.R. GAVAI)

.................................. J.

(SURYA KANT)

NEW DELHI
DATED : 06.12.2019
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ITEM NO.1501 COURT NO.1 SECTION PIL-W

( For orders)
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

IA 87790/2019,87792/2019,103908/2019,105652/2019,105655/2019, in Writ
Petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

([ HEARD BY : HON. THE CHIEF JUSTICE, HON. B.R. GAVAI AND HON. SURYA
KANT, 33. ]

IA No. 87792/2019 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 103908/2019 - CLARIFICATION/DIRECTION

IA No. 105652/2019 - EXEMPTION FROM FILING O.T.

IA No. 105655/2019 - EXEMPTION FROM FILING O.T.

IA No. 87790/2019 - INTERVENTION/IMPLEADMENT)

Date : 06-12-2019 These matters were called on for
pronouncement of judgment today.

Counsel for the parties
Mr. M.C. Mehta, In Person (NP)
Mr. A.D.N. Rao, Adv.
Ms. Aiswarya Bhati, Sr. Adv.
Mr. Rajeev Kufmar Dubey, Adv.
Mr. Kamlendra Mishra, Adv.
Mr. Praveen Swarup, Adv.
Mr. Vijay Panjawani, Adv.
Mr. G.S. Makker, Adv.

Order in the aforementioned applications was
pronounced.

I.A. No. 103908/2019

I.A. No. 103908/2019 is disposed of in terms
of the signed order.

I.A. No. 87790, 87792, 105655 & 105652/2019

In view of the order passed in TIA No.
103908/2019, the instant applications are disposed of

97 40



with a direction that let appropriate decisions be taken
on the applicant industries’ applications strictly as
per law and prescribed norms within six weeks.

[ CHARANJEET KAUR ] [ INDU KUMARI POKHRIYAL ]
A.R.-CUM-P.S. ASSTT. REGISTRAR

[ Signed order is placed on the file ]
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HA - 3

SURENDRA KUMAR GUPTA CHAMBERS:

Ex. District Government Counsel (Civil)

(A)

Advocate Room No. 19, Civil Courts, Agra

112, “Abhivadan”,0ld Vijay Nagar Colony
(Infront-Om Complex Marriage Home),Agra
Phone (0562) 2850636 (M-9412375011).

(Mail- advocatesurendraK gupta@gmail.Com)
Dated/- 13.12.2019

To

Commissioner,

Agra Region, AGRA/
Chairman,

T T Z Authority, AGRA.

Subject:- LEGAL OPINION REGARDING THE ORDER DATED
6.12.2019 PASSED BY THE HON'BLE SUPREME COURT OF
INDIA WHILE DISPOSING THE  INTERLOCUTORY
APPLICATION NO. 103908/2019 IN WRIT PETITION (CIVIL)
NO. 13381/1984 SHRI M.C. MEHTA VERSUS. UNION OF INDIA
AND OTHERS.

Sir,

Kindly refer your instructions dated 12.12.2019 for giving
legal opinion in respect of the aforesaid order dated 6.12.2019

i passed by Hon'ble Supreme Court of India.

The Hon'ble Supreme Court of India in the aforesaid Writ
Petition on 22.3.2018 passed the following direction:-

It is stated by the learned Counsel of U.P. that the first draft of
vision document will take about 4 month. Until then, there will
be a status quo in the Taj Trapezium Zone (T T Z)

Thereafter the aforesaid an interlocutory application being No.
103908/2019 was filed on 16.7.2019 on behalf of the State of
U.P. for the clarification of order of status quo dated

22.3.2018.

The Hon’ble Supreme Court of India has disposed of the said
interlocutory application vide its order dated 6.12.2019 and in
the said order para 7,8 and 9 are most important and perusing
the aforesaid entire order dated 6.12.2019 it can be
considered in the following parts:-

The learned Counsel of U.P. submits that the State Government
and other statutory authorities now may be permitted to grant
environmental clearance which are necessary for providing
essential Public facilities including drinking water supply,
sewerage treatment plant, drainage system, solid waste
disposal, common effluent treatment plant, Biomedical Waste
.treatment facilities and waste to energy plants etc.
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The Apex Court of India in para 7 of the said para clearly
observed that in the light of aforesaid amenities being crucial for
securing basic living conditions of T T Z's residents, we are of
the opinion that there need not be any impediment for granting
necessary clearance for the same. We are conscious of the fact
that citizens have a fundamental right to such essential
amenities and how counter intuitively, not allowing
constructions of such basic infrastructure can itself create new
polluting waste and threaten the environment.

In para 9 of the said order the Hon'ble Supreme Court of India

.has clarified that there shall be no impediment for the

authorities to consider pending environmental clearances which
are necessary to secure essential amenities within T T Z.

In conclusion it is very clear that the Hon’ble Supreme Court of
India has observed that the Citizen have a fundamental right to
such essential amenities including drinking water supply,
sewerage treatment plant, drainage system, solid waste
disposal, Common effluent treatment plant, Buimedical waste
treatment facilities and waste to energy plant etc. and not
allowing construction of such basic infrastructure itself create
pollution and threat to the environment. Therefore the Hon'ble
Supreme Court of India vide the order dated 6.12.2019 has
directed that there shall be no impediment for the authorities to

"consider pending environmental clearances for the project

essential amenities within T T Z but concurrence with the
Central Empowerment Committee and opinion of NEERI shall
also be necessary before such permission,aceordingly.

Therefore in my opinion now there is no restrictions for the
authorities to consider pending environmental clearances to
secure essential amenities subject to prior permission of Central
Empowerment Committee and NEERL

In para 8 of the said order the Hon'ble Supreme Court of India
has observed that as regard permission for establishing non
polluting industrial units it appears to us that only those small,
micro and macro level industries which are both non polluting

-and eco-friendly and which have necessary clearances from all

statutory authorities as well as concurrence of Central
empowerment Committee and NEERI can be set up within the
notified industrial area.

In my opinion the observations of Hon'ble Supreme Court of
India in any order are in binding nature and this direction
relates to establishment of non polluting industrial unit.

The Hon’ble Supreme Court of India also directed in para 9 of
the said order that the State and other statutory authorities are
free to consider request for relocating eco-friendly non polluting
industrial unit subject to meticulously complying with
environmental law and all laws/conditions laid down by this

_Court including those in the main judgment of 30 Dec. 1996.

75\17// |
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Concurrence the Central empowerment Committee in opinion of
NEERI shall also be necessary for according such permission.

Therefore in my opinion as per direction of Apex Court of India

"the State and other authorities are free to consider the request

for relocating eco-friendly non polluting industrial unit subject
to conditions as mentioned above.

In para 10 of the said order the Apex Court of India has clearly
directed that there shall be an embargo on granting clearance to
and/or shifting of any heavy industry until a final decision is
taken on the vision document.

Therefore in my opinion no request can be considered for
granting clearance in respect of heavy industries.

With thanks,

Yours Sincerely,

A,
(S.K. GUPTA)
ADVOCATE.
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F. No. H-11012/10/2015-CPA
Government of India
Ministry of Environment, Forest and Climate Change
(CP Divisiomn)
Indira Paryayaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi- 110003

Telefax: 01124695365
Email: yogendra78@nic.in

Date: 24 January 2020

To,

The Chairman TTZ Authority & Commissioner, Agra Division
Agra, Near Sale Tax Office Ratnamuni Marg Road
Jaipur House Colony, Agta —282 010 (Uttar Pradesh)

Subject: ~ W.P. (C) 13381 of 1984 by M.C. Mehta Vs. Uol and Ors. — Hon’ble
Supreme Court Order dated 6.12.2019-reg.

Sir,

Please refer to your letter no. 16/TTZ (PMU)/SC_Cases/2020 dated 15.01.2020
regarding the subject mentioned as above,

In this context, the undersigned is directed to inform that the Ministry vide lefters
dated 13.12.2019 and 6.01.2020 has already informed that the projects/activities in TTZ can
be considered as per directions of the Hon’ble Supreme Court passed in [A No. 171139 &
171142 of 2019 in W.P. Civil No. 13381 of 1984 in the matter of M.C. Mehta v. Union of
India. For further clarification, if any, the State Government of U.P. or TTZ Authority may
approach directly to the Hon’ble Supreme Court.

Yours faithfully,

Aok

(Yogendra Pal Singh)
Scientist ‘E’
Copy fo:

ar
an UE
Rl

1. Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U.P. Civil
Secretariat Vidhan Sabha Marg, Lucknow, U.P
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

WRIT PETITION (C) No. 13381 OF 1984

IN THE MATTER OF:

M.C. Mehta ...Petitioner
-Versus-

Union of India & Ors. -~ ...Respondents

APPLICATION FOR CLARIFICATION/MODIFICATION

OF ORDER OF DATED 06.12.2019 ON BEHALF OF

THE STATE OF U.P.

PAPER - BOOK
{For Index Kindly See Inside}

KAMLENDRA MISHRA

Advocate-On-Record for the Respondent [Code 1367]
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SL. NO.

PARTICULAR

PAGE NO.

Applicatidn for Clarification/
Modification of Order of Dated
06.12.2019 on behalf of the State
Of U.P.

e B2

ANNEXURE A-1

A True and typed copy of the
order dated 22.03.2018 passed by
this Hon’ble Court.

=

ANNEXURE A-2

A True and typed copy of the
order dated 06.12.2019 passed by
this Hon’ble Court.

|4-~ A C

ANNEXURE A-3

True - typed copy of the
Notification dated 29.09.2006
of Ministry.

Gl T
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IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION

LA. NO. OF 2020
IN

WRIT PETITION (C) No. 13381 OF 1984

IN THE MATTER OF:
REC G S e S e e Petitioner
Versus
Union of India & Ors. ..:.....Respondents
AND IN THE MATTER OF:
Applicant

Sipab R s o R T e

Application for cla rification/modification of Order of dt. 06.12.2019

on behalf of the State of U.P.
TO,

THE HON'BLE CHIEF JUSTICE OF INDIA AND HIS
COMPANION JUSTICES OF THE HONBLE SUPREME

COURT OF INDIA.

THE HUMBLE APPLICATION OF THE
APPLICANT ABOVE-NAMED.

MOST RESPECTFULLY SHOWETH:-

i, That the present Application is being fi
or modification of the order

led on behalf of the State

of UP. for the clarification and/

passed by this Hon'ble Court on 06.12.2019 in this matter.

107

50



:'nmt on 2203 2018 tlns ﬂm’b!e Court was: pleaaed 10 pass the

 garus quo onderin the Taj Trapesum 2 Zone (TT2) by dtrectmg as

" -_'3..;: mfnrmedto Mr M_C;Mchta,'who zsﬂlepeﬁtmner'm personalong =
SR with ‘the terms - .of  reference, ete. Mr. ‘Mehta may give his .
‘ - suggestions to.learned counel for the State of Uttar Pradesh in S

'-;case any mdlﬁeauons or auggestmm need to be made |
"It i stated bylesrned counsel for the State of Uttar Pradess

thattheﬁntdmftofthe vision dmmntwﬂl tnkuboui Iour..;_:-_g __ | ?:_  .
g Dl o S W e satus quo in the Tl

o : ":f-'_'_'f-'_"l‘uptﬁﬂﬂ' Zp ”._

o Llst the applwauons aﬁer fwr months "

" A true and.typed copy of order dated 22 oszms passed by mas:;f;f: o

Hon‘h!e Court is- annexed hm and marked as A __ b,

AL (’FrmPagaNos Ak, wPageNoa 1% ) | |

That in cumplmme of thxs Hnn ble Courts afmld arders dated o

' 22.03.2018, the State Govemment of Uttar: Pradesh filed its fist =
. draft of the Vision Document, prepared by the School of Planmng\____' EE

" und Archltacture, New Delhd (“8PA”) on 2407.0018. Thecosfar, .

e State Governrment has flied el Vision Doument propared L
. by the SPA on 21.02.2019 and alio submitied its suggestionson .

3 uom before this. Hon'ble Couvt msardinz the- abeve Vrmﬂ s

_' Thﬂ-t; ” mve, the applzcant complted wnth the m'ders passed bv o

- this Hon’ble Cour'.‘m mpoctofthﬂ status quo. S

" “That for clarification of the status quo order dated 22 032018, e S

" State of UP movedthelANo 103908 of2019un 16.07.2019 wlth R

- | thg follomngprayms - _ N
B (.) “Clarify the: status. quo order dmd on 22 03.2018 by thls_.--

. Hon'ble court in Writ Patitlon (C) No 13381 of 1954
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(b) Pass any other or further order(s) agthis Hon’ble Court may 3

deem fit and proper in the interest of justice.”

That the above IA No. 103908 of 2019 was disposed of in terms
of the order dated 06.12.2019, a true copy whereof is annexed
hereto and marked as ANNEXURE A/2. (From Page Nos..'?‘... to
Page Nos 2.5, )

That the relevant paragraph no. 6,7,8 and 9 of the abave order
dated 06.12.2019 are being reproduced below for ready

reference:-

«6. Learned Counsel for Uttar Pradesh thus submits that in
" view of compliance of the ‘conditional’ status quo order,

the State Government and other statutory authorities may

now be permitted to grant environmental clearances which

are necessary for providing essential public facilities
including drinking water supply, sewerage treatment plant,
drainage system, solid waste disposal, Common Effluent
Treatment Plant, Bio Medical Waste Treatment Facility,

and Waste to Energy Plants etc.

7.  In light of the aforementioned amenities being crucial for
securing basic living conditions of TTZ’s residents, we are
of the opinion that there need not be any impediment for
granting necessary clearances for the same. We are
conscious of the fact that citizens have a fundamental right

to such essential amenities; and how counter-intuitively, not

allowing construction of such basic infrastructure can itself

create new polluting waste and threaten the environment.

8. As regards permission for establishing non-polluting

industrial units, it appears o us that only those smull,

micro and macro level industries which are both non-

polluting and eco-friendly and which have necessaty
statutory authorities as well as

ntral Empowerment Committee and

clearances from all

concurrence of the Ce
NEERI, can be setup within the notified industrial area.
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(b)

- ©

(d)

That in para-8 and 9 of the Order, the phrase *“‘non=
polluting” has been used, which may kindly be clarified to
mean the industries which are “compliant of all
environment laws and norms in force” or Hon'ble Court

may pass suitable order to clarify non-polluting industries.

That in para-8 and 9 of the Order, the word “eco-friendly™
has been used with reference to the industrial units. It would
be appropriate if this Hon’ble Court may clarify that the
term “eco-friendly” to mean *“use of natural gas as an
industrial fuel” as per judgment of 30" December 1996.

That in para-8 of the Order, the Hon’ble Supreme Court has
required to seek “concurrence” of the Central
Empowerment Committee (“CEC”) and NEERI

It is respectfully submitted that the most of the industrial
units, to be established in the TTZ, are micro, small and
medium. Their proposals to establish are examined by the
U.P. Pollution Control Board while granting the “consernt fo
establish” in accordance with the Environment Laws and
Norms. In addition, the projects which have substantial
environmental concerns alteady require the Environmental
Clearance (“EC”) as per the Environmental Impact
Assessment (EIA) Notification, 2006 as amended issued by
Ministry of .Environment, Forest and Climate Change
(MOEF&CC). Such projects are examined by the State or
Central Committees. As such, adequate safeguards atec

" inbuilt ifrthe system for regulating the establishment of new

projects. In view of the foregoing submissions, the applicant
most humbly submits that it would be appropriate, if this
Hon’ble Court may be pleased to dispense with the
‘concurrence' of the CEC and NEERI.

It is further submitted that the examination of each and
every project of six districts of the TTZ may not be feasible
at NEERI's level and hence granting permission/

111
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(e)

6
environmental clearances to these industrial units may get

delayed.

Similarly, the examination of each project by the CEC may
not be feasible. So far the CEC normally examines the issue
of the felling of trees and, therefore, if a question arises of
felling of trees on the Government land, it would be

appropriate to get it examined by the CEC.

The Applicant, further, submits that where it would be

found that the particular sector/industry requires special
guidance of the NEERI and CEC on account of want of

adequate norms of that sector/industry, the guidance/
concurrence of the NEERI and CEC shall be obtained

before granting any permission/environmental clearance.

In this view, the applicant humbly sgpmits that this Hon ble
Court may dispense with the requirement to obtain the

" concurrence of the CEC and NEERL

That in para-9 of the Order, the Hon’ble Court has required
to seek “concurrence” of the CEC and “opinion” of
NEERI in the matters relating to the re-locating eco-friendly
non polluting industrial units and also essential amenitics

within TTZ.
It is respectfully submitted that the most of the essential

amenitics, to be cstablished in the TTZ, are also examined

by the U.P. Pollution Control Board while granting the

“consent to establish” in accordance with the Environment

Laws and Norms as stated in aforesaid para. In addition, the

projects which have substantial environmental concems

y require the Environmental Clearance (“EC™) as per
(EIA) Notification,

alread
the Environmental Impact Assessment
2006 as amended issued by Ministry of Environment, Forest

and Climaie Change (MOEF&CC). Such projects are

examined by the State or Central Committees. As such,

adequate safeguards are inbuilt in the system for regulating

the establishment of new projects. In view of the foregoing
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11.

12.

That in the inter
to seek kind clarification of this Hon’ble Court regarding the

aforesaid order dated 06.12.2019 and, if necessary, also seek

modification of the order so that the S

functionaries take decision accordingly.

That, this application is made hona fide and in the int

.

submissions, the applicant most humbly submits to dis;ﬁcnsc
with the ‘concurrence’ of the CEC and NEERI,

It is further submitted that the examination of each and
every project of six districts of the TTZ may not be feasible
at NEERI's level and hence granting permission/
environmental clearances to these project may get delayed.

Similarly, the examination of each project by the CEC may
not be feasible. So far the CEC normally examines the issue
of the felling of trees and, therefore, if a question arises of

felling of trees on the Government land, it would be

appropriate to get it examined by the CEC.

The Applicant, further, submits that where it weuld be
found that the particular sector/project/activity requires
special guidance of the NEERI and CEC on account of want
of adequate norms of that sector/project/activity, the
guidance/ concurrence of the NEERI and CEC shall be

obtained before granting any permission/environmenta

clearance.

In this view, the applicant humbly submits that this Hon'ble
Court 1;5? dispense with the requirement to obtain the
concurrence of the CEC and opinion of NEERL. [t would
also thereby help the concerned public bodies to execute the
essential amenities projects expeditiously to bring the

desired relief in pollution mitigation.

est of justice, this IA is being moved with a view

tate Government and 1ts

Justice.
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PRAYER - g-

It is, therefore, most respectfully prayed that this Hon'ble Court

may graciously be pleased to:

(a) Allow the present application and, as respectfully
mentioned in para-10 above of this application, to clarify

and/or modify, the order passed on 06.12.2019 by this
Hon’ble Court in [A No. 103908 of 2019,

(b) Pass any other or further order(s) as.this Hon’ble Court may

~ deem fit and proper in the interest of justice.

AND FOR THIS ACT OF KINDNESS THE APPLICANT AS IN
DUTY BOUND SHALL EVER PRAY.
Drawn & Filed by:

(Kamlendra Mishra)
ADVOCATE FOR THE APPLICANT

Drawn on: .01.2020
Filed on: .01.2020
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IN THE SUPREME COURT OF INDIA j '

CIVIL ORIGINAL JURISDICTION
1.A. NO. OF 2020

IN

WRIT PETITION (C) No. 13381 OF 1984

R [INTHE MATTER OF:

.M.C. Mehta _ e T Petitioner
. Versus
Union bof Il d Ol o i o T ke Respondents
(e SRR, e T Gl Applicant

AFFIDAVIT

N\ & _
< ~=" I Anil Kumar, S/o Shri R.C. Meena Aged about 45 Years, presently

serving as Commissioner, Agra Division and Chairman, Taj Trapezium
Zone Pollution (Prevention and Control) Authority, Agra, presently at
Agra, do hereby solemnly affirm and declare as under: -

) That in my official capacity being working as Commissioner,
Agra Division, Agra (U.P), | am fully conversant with the facts
and circumstances of this case, hence am competent to swear this

Jffidavit. | am also properly authorized to swear this atfidavit.

5. That the contents of accompanying LA. (Pages to), are truc and

correct to the best of rﬁy knowledge and belief.
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| ©
3. That the Annexures annexed to the accompanying [.A. are true

and correct copies of their respective originals.

P

DE ENT

RIFICATION

Verified at Agra on this the ......ccceeiiiiiiniinnn
contents of my above affidavit are true and correct to my kncwiedge and

, 2020 that the

belief.
c e
D ENT
so G:’l s =5
Explained (o, ﬂ'} ; A Dl e
Read hy...... ) 20 1
Who Lirdors v, : o
Sclomnr w '1 L G ent?“'"“‘*-*\
adef‘t&{;dm e -,(4-2.‘_, rk_'
II’ i :'j! --------------------- s 1

Who is Known to m : s
J’ o] .& VI~ 4
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ANNEX URE A/4

b

ITEM NO.13 COURT NO.4 SECTION PIL-W

1

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

writ Petition(s)(Civil) No(s).13381/1984
M,C. MEHTA S - Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)
(1) IN RE.: FELLING OF TREES IN THE AREA OF TAJ TRAPEZIUM ZONE

(i)I.A. NOS. 57183/2917 (APPLNS. FOR DIRECTIONS/PERMISSION ON
BEHALF OF STATE OF U.P. ;

(vii) I.A. NO. 469 ON B/O STATE OF U.P. (ALLOWED & DISPOSED OF)
FOR PLACING STATUS REPORTS.

Date : 22-.-03-2018 These applications were called on for héaring

today.
CORAM :
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE KURIAN JOSEPH
HON'BLE MR. JUSTICE DEEPAK GUPTA
For Petitioner(s) =

_-Petitioner-in-person

For Respondent(s) Mr. A.N.S. Nadkarni, ASG
: Mr. S.W.A. Qadri, Adv.

Mr. Ritesh Kumar, Adv.

Mr. D.L. Chidanand, Adv.

Mr. 6.S. Makker, AOR

'Mr. zaid Ali, Adv.

Mr. Tamim Qadri, Adv.

Mr. Mudasir Nabi, Adv.

Mr. Saeed Qadri, Adv.

Mr. Syed Faizan Ali, Adv.

Mr. Amit sharma, Adv.

Mr. Raj Bahadur Yadav, Adv.
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2
Mr. A.D.N. Rao, Adv.
Mr. Sudipto Sircar, Adv.
Ms. Tulika Chikker, Adv.
Ms. Anil Katiyar, AOR
Mr. L.R. Singh, AOR
Mr. M.K. Maroria, AOR

Mr. Mridula Ray Bhardwaj, AOR

Mr. Rakesh K. Mudgal, AAG
Mr. Vishwapal Singh, Adv.

Mr. S.N. Terdal, AOR

Mr. Ravi Prakash Mehrotra, AOR
Mr. Ankit Agarwal, Adv.
Mrs. Deepti R. Mehrotra, Adv.

Mr. Ajay Kumar Mishra, Sr. Adv.

Mr. Rohit Kumar Singh, Adv.
Mr. Ashutosh K. Singh, Adv.
Mr. Ankur Prakash, AOR

Mr. Rajiv Tyagi, Adv.
Mr. Divakar Kumar, Adv.

for Mr. Rajiv Tyagi and Associates

Mr. Pradeep Misra, Adv.
Mr. Suraj Singh, Adv.

Ms. Aishwarya Bhati, AAG

Ms. Rachna Gupta, AOR

Mr. Shrish Kumar Misra, Adv.
Mr. Siddhant 8. Malik, Adv.

Mr. Shashank Shekhar Singh, Adv.

Mr. fBajeev Kumar Dubey, Adv.
Mr. Kamlendra Mishra, adv.

Mr. Vijay Panjwani, AOR
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UPON hearing the counsel the Court made the following
: ORDER ;

It is stated by learned counsel for the State of
Uttar Pradesh that a vision document is likely to be
prepared in consultation with the School of Planning and
Architecture.

A Project Commi;tee has also been constituted for
this purpose. The details of the constitution of the
Project Committee should be informed to Mr. M.C. Mehta,
who is the petitioner in person along with the terms of
reference, etc. Mr. Mehta may give his suggestions to
learned counsel for the State of Uttar Pradesh in case
any modifications or suggestions need to~be made.

It is -stated by learned counsel for the State of
Uttar Pradesh that the first draft of the vision document
wiil take about four months. Until then, there will be a

status quo in the Taj Trapezium Zone (TTZ).

List the applications after four months.

compliance of judgment dated 30 December, 1996

Mr. M.C. Mehta says that the order dated 30
December, 1996 has not been fully complied with. He says
that he will give a detailed note in this regard.
Likerty is granted to the petitioner to file this Note.

After the Note is filed, the Note may be treated as
an interlocutory application and be listed accordingly.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER
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ANNE XURE n]z

¢y
IN THE SUPREME COURT OF INDIA ‘ ¥
CIVIL ORIGINAL JURISDICTION

INTERLOCUTORY APPLI | . 103908
WRIT PETITION ICIVI%I NO. 13381 OF 1984
M.C. MEHTA e e T SR e e PETITIONER
| VERSUS
UNIONOFINDIA&OTHERS = s RESPONDENT(S)
WITH
INTERLOCUTORY APPLICATION NOS. 87792 AND 105655 OF 2019
IN

WRIT PETITION (CIVIL) NO. 13381 OF 1984

AND

INTERLOCUTORY APPLICATION NOS. 87790 AND 105652 OF 2019
IN

WRIT PETITION (CIVIL) NO. 13381 OF 1984

— ORDER

This Interlocutory Application has been moved by the State of

Signature Hot Vierfiad

m Pradesh seeking clarification of this Court’s order of 22 March 2018
Rt :

directing Status Quo. We have heard Ms. Aishwarya Bhati, Additional

1
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Advocate General and Mr. M.C. Mehta, the petitioner-in-person. We have

also perused our earlier Orders and the affidavit filed by the Commissioner,

Agra Division and Chairman, Taj Trapezium Zone Pollution (Prevention and
Control) Authority, Agra.

2. On 08 December 2017, this Court identified an urgent public

interest in preparing a future-oriented comprehensive Vision. Plan to
preserve the Taj and its environs, being the Taj Trapezium Zone (for short,
“TTZ") which is spread over six districts of Uttar Pradesh and one district
(Bharatpur) in Rajasﬂlan Directions were issued to undertake such
exercise with consultation of all stake holders as well as experts in heritage

(both cultural and historical), environment, wildlife and pollution-
prevention. Consultation with civil society was also mandated, including
with Mr. M.C. Mehta who has dedicated numerous decades to protecting

the Taj.

3. Thereafter on 22 March 2018, learned couhsel for Uttar
Pradesh submitted that a vision document was likely to be prepared in
consultation with the”School of Planning and Architecture and that a
Project Committee had been constituted for such purpose. This information

was directed to be conveyed to Mr. Mehta along with the terms of reference
of the Committee so that he could suggest requisite modifications and

solutions.
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4, Since learned counsel for Uttar Pradesh informed that a first

draft of the vision document would take approximately four months, this

Court directed that “Until then, there will be a status quo in the Taj

Trapezium Zone (TTZ)."

5. While seeking clarification of the above reproduced étatus quo
order, it has been stated by the State of U.P. that the first draft of the vision
document prepared by-the School of Planning and Architecture, New Delhi
was filed with the Registry on 24 July 2018. Thereafter, the matter was
heard on 13 February 2019 when the State Government was allowed to give
its suggestions within four weeks, which were so submitted on 03 April
2019. It has been further explained to us how various authorities are

facing difficulties in deciding such environmental clearances, causing

hardship to both the State Government and the public.
6. . Learned Clgunsel for Uttar Pradesh thus submits that in view of

compliance of the “conditional’ status quo order, the State Government and

other statutory authorities may now be permitted to grant environmental
clearances which are necessary for providing essential public facilities

including drinking water supply, sewerage treatment plant, drainage
system, solid waste disposal, Common Effluent Treatment Plant, Bio
Medical Waste Treatment Facility, and Waste to Energy Plants etc.

7. In light of the aforementioned amenities being crucial for

o
3
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5

securing basic living conditions of TTZ's residents, we are of the opinion

that there need not be any impediment for granting necessary clearances

for the same. We are conscious of the fact that citizens have a fundamental

right to such essential amenities; and how counter-intuitively, not allowing

construction of such basic infrastructure can itself create new polluting

waste and threaten the environment.

8. As regards permission for establishing non-polluting industrial
units, it appears to us that only those small, micro and macro level
industries which are both non-polluting and eco-friendly and which have
necessary clearances from all statutory authorities as well as concurrence
of the Central Empowerment Committee and NEERI, can be set-up within
the notified industrial area.

9. We, thus, clarify that since the interim order dated 22" March
2018 directing maintenance of status quo was passed to ensure timely
submission of the Vision Plan by the State of U.P. and the said direction
already stands complied with, there shall be no impeciiment for the
authorities to consider pending environmental clearances which are

necessary to secure essential amenities within TTZ. Simultaneously, the

State and other statutory authorities are free to consider requests for
relocating eco-friendly non-polluting industrial units, subject to them

meticulously complying with environmental laws and all norms/conditions
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| %
laid down by this Court (including those in the main _1141t:lg;111t=,ntl of 30"
December 1996). Conc’yu'rence ﬁrith the Central Empowerment Committee
and opinion of NEERI shall also be necéssary before according such
permission.

10. There shall, however, be an embargo on granting clearances to
and /or shifting of any heavy industry until a final decision is taken on the
vision document. The interlocutory application is accordingly disposed in

R

above terms.

LA. NOS. 87790, 87792, 105655 & 10535_2 OF 2019 :

L In view of the order passed by us separately in IA No. 103908
of 2019, the instant interlocutory applications are disposed with a direction
that let appropriate decisions be taken on the applicant industries’

applications strictly as per law and prescribed norms within six weeks.

.................................................. CJL

) (SURYA KANT]
NEW DELHI
DATED : 06.12.2019
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9

ITEM NO.1501 COURT NO.1 SECTION PIL-W

( For orders)
SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS

IA 87790/2019,87792/2019,103908/2019,105652/2019, 105655/2019, in Writ
petition(s)(Civil) No(s). 13381/1984

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

([ HEARD BY : HON. THE CHIEF JUSTICE, HON. B.R. GAVAI AND HON. SURYA
KANT, 3J. ]

IA No. 87792/2019 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 103908/2019 - CLARIFICATION/DIRECTION

TA No. 105652/2019 - EXEMPTION FROM FILING O.T.
IA No. 105655/2019 - EXEMPTION FROM FILING O.T.
IA No. B7790/2019 - INTERVENTION/IMPLEADMENT)

pate : 06-12-2019 These matters were called on for
pronouncement of judgment today.

Counsel for the parties :
Mr. M.C. Mehta, In Person (NP)
Mr. A.D.N. Rao, Adv.
Ms. Aiswarya Bhati, Sr. Adv.
Mr. Rajeev Kufmar Dubey, Adv.
Mr. Kamlendra Mishra, Adv.
Mr. Praveen Swarup, Adv.
Mr. Vijay Panjawani, Adv.

Mr. 6.S. Makker, Adv.

order in the aforementioned applications was
pronounced.

I.A. No. 103908/2019

I.A. No. 183998/2819 is disposed of in terms
of the signed order.

I.A. No. 8779 87792 655 & 105652/2019

In view of the order passed in TYA No.
103908/2019, the instant applications are disposed of

6
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with a direction that let appropriate decisions be taken
on the applicant industries’ applications strictly as
per law and prescribed norms within six weeks.

[ CHARANJEET KAUR ] [ INDU KUMARI POKHRIYAL ]
A.R.-CUM-P.S, ASSTT. REGISTRAR

e —

[ Signed order is placed on the file ]
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(b) asmall entergrist; where the Invéstsent in plaat
and mackiniery Is mose thiin twenty five Takh
ropess but doby riot exceed five crore rupties; or

(o) = medivm enterprise, Where (heinvestent in plant
-and mackinery, is mora than fivecrore ropees but
does not exceed ten crore fupees ;-

(i) in the vuse of the enterprises engaged in providing:
or randering of seryices; as—

(2) a micro enterprise, where. the investment in

" gquipment does notexceed ten lakh rupees;

(5) & §mall eunterpeige, vlieré the fnvestmest in
aquipraeit is more than ten lakh rupees but does.
not exceed two Crare nipees; or

(6} & wiedinm: cnterprise, where the investment in.

‘equipmentis more than two crbre Tupas thit dogy
ok exceed five erare ruplss.

[F, Ne:4(1/2006-MSME Policy
JAWHAR SIRCAR, ‘Addl. Secy.

= 7 Diinted by the Manoger, Covt, Of Indin Puass,
S ik Published by theConteoller
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239.50 1.91.9T.
GAP C&D waste | 140 27.97.3.

MSW GAP FI HaT &4 % RIT ConsenyNOC 91<i 3 @i 8 #. @IF 399 90 0 500 #9731,
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Frefirr fpar a7 o o1 oo ST O TS FHTH A Fed T A1 QAT a7 O oy wead s
TET 270 =A% 17012/03/2013-CPA (Vol-v) fEAle 15 A 2018 % ZT0 HaTd FU9T T 2, B5 1t was
informed by Municipal Commissioner, Agra that waste to energy plant under solid waste management is proposed to be
established in Agra. PPA has been done with UP Power Corporation Lid. to sale them 15 MW electricity generated from

750MT waste in the city. In the meeting held on TTZ Authority, permission/clearance 1o the plant in question has been
granted with the condition to obtain approval from the MoEF&CC. Govt. of India in this rezard. It was directed thar only

guidelines will be issued by MoEF&CC and according to which no objection may be issued by TTZ Authority. I8 I
HFT BT 8, [ waieaR™r a9 qd TErg qiade S WNG @ @ 9 R 15.6.2018 3 &9 §
AHE A4, Fe. GEiid F sl g 9 i B A 3g Reiw 04.8.2018 # i 03 A
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CSIR-National Environmental Engineering Research Institute
(@smfer e sfenfire argwu™ 9Rug / Council of Scientific & Industrial Research) NEER|
e SHENFIT orgETT T, AW U Bl SRrera WIeew OYee @ ST W w9a)
fAutonomous Organisation under the Dept. of Sclentific and Industrial Research, Ministry of Science & Technology, Govt. of India)
. THY FAR
CCyicg D/9/2020

Dr. Rakesg:::‘r:::: December 31, 2020

To

The Chairman

TTZ Authority

And the Commissioner
Agra

Email: izpmu2@gmail.com

Sub: Concurrence of NEERI for various Projects/Activities in TTZ Area — Clarification regd.

Ref: Hon'ble Supreme Court Order dated December 6, 2020 in the Interlocutory Application
No. 103908 OF 2019 in Writ Petition (Civil) No. 13381 OF 1984 With Interlocutory
Application Nos. 87792 AND 105655 OF 2019 In Writ Petition (Civil) No. 13381 OF 1984
And Interlocutory Application Nos. 87790 And 105652 of 2019 In Wit Petition (Civil) No.
13381 of 1984; M.C. Mehta ..... Petitioner Versus Union of India & Others .... Respondent(s)

Dear Sir,

This has with reference to your letters No. 24/TTZ (PMU)/2020 dated 20/01/2020 (copy attached
for ready reference), and subsequent letters seeking concurrence of NEERI for various projects/
activities proposed under TTZ Area, in compliance to the Hon'ble Supreme Court Order dated
December 6, 2019. The order is reproduced below for ready reference (also copy of order
attached): -

Point No. “6" Learned Counsel for Uttar Pradesh thus submits that in view of compliance of the

‘conditional” status quo order, the State Government and other statutory authorities may now
be permitted to grant environmental clearances which are necessaty for providing essential
public facilities including drinking water supply, sewerage treatment plant, drainage system,
solid waste disposal, Common Effluent Treatment Plant, Bio Medical Waste Treatment Facility,
and Waste to Energy Plants elc,

Point No. “7" In light of the aforementioned amenities being crucial for secuting basic living
conditions of TIZ's residents, we are of the opinion that there need not be any impediment for
granting necessary clearances for the same. We are conscious of the fact that citizens have a
fundamental right to such essential amenities; and how counter-intuitively, not allowing
construction of such basic infrastructure can itself create new polluting waste and threaten the
environment,

AEH A, ARTYR 440 020 ¥R - Nehru Marg, Nagpur 440 020 INDIA

Ph(O) : 91-712-2249998 Fax : 2249900 Email : director(@neeri.res.in URL : www.neeri.res.in
wad s # iR / Tou'%%s Sustainable Development 76




Point No. “8” As regards permission for establishing non-polluting industrial units, it appears to
us that only those small, micro and macro level industries which are both non-polluting and
eco-friendly and which have necessary clearances from all statutory authorities as well as
concurrence of the Central Empowerment Commiltee and NEERIL, can be sel-up within the
notified industrial area.

Point No. "9” We, thus, darify that since the interim order dated 22° March 2018 directing
maintenance of status quo was passed to ensure timely subrmission of the Vision Plan by the State
of U.P. and the said direction already stands complied with, there shall be no impediment for
the authorities to consider pending environmental clearances which are necessary to
secure essential amenities within TTZ. Simullaneously, the State and other statutory
authorities are free to consider requests for relocating eco-friendly non-polluting industrial
units, subject to them meticulously complying with environmental laws and all norms/conditions
laid down by this Court (including those in the main judgment of 30" December 1996).
Concurrence with the Central Empowerment Committee and opinion of NEERI shall also be
necessary before according such permission.

Point No. “10” There shal], however, be an embargo on granting clearances to and/or shifting
of any heavy industry until & final decisfon is taken on the vision document. The interlocutory
application is accordingly disposed irr above terms. "

This is to inform you that NEERI has received few letters from your office which were mainly
regarding essential services/facilities like CETP, MSW processing facility, bio-medical waste
treatment facility etc. Further, individual project proponents are approaching NEERI seeking
concurrence, quoting the Hon'ble Supreme Court order dated 06.12.2019, whereas, it was
expected that industrial projects having high air pollution potential (which may affect the Taj
Mahal and other important monuments/ structures) would be referred to NEERI.

In this regard, it is to submit that in order to concur a project, NEERI requires to
review all the documents of proposed project, discuss with the project proponent and
also undertake site visit (if required, in some cases) etc. which may take considerable
time.

Perusal of the requests received so far can be categorized as:

(a) Essential facilities/basic amenities
{b) Non-polluting industries under white/green category (referred by UPPCB, RO, Agra)

Whereas, the perusal of the order of the Honble Supreme Court dated 06.12.2019, clearly
mentions that Environmental Clearance (EC’} can be granted within TTZ for securing basic living
conditions of TTZ’s residents which include drinking water supply, sewerage treatment plant,
drainage system, solid waste disposal, Common Effluent Treatment Plant, Bio Medical Waste
Treatment Facility, and Waste to Energy Plants etc. Therefore, such projects may not require
concurrence of NEERI.

Further as per point no. 9 above, concurrence of NEERI shall be required in case of relocating
eco-friendly non-polluting industries in the notified industrial area (please refer point 8). it is
submitted that every individual case / project falling within the six districts of TTZ may not require
concurrence of NEERI.
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“Thus, it is clear from para 8 and 9 of the Hon’ble Supreme Court that concurrence of NEERI
is required only in case of industries. Further, Central Pollution Control Board vide its
direction no. B-29016/ROGWY/IPC-VI/2020-21 dated 30.04.2020 has directed to consider
Activities/Facilities/Infrastructure Services under non-industrial operation, which therefore may
be decided at the Department levels itseif” (Copy attached for ready reference).

In view of above, only the industrial projects having high air pollution potential may be referred
to NEERI for concurrence. Further, it will be desirable that NEERI representative may be included
as Member in the Environmental Appraisal Committee of MoEF&CC on the TTZ related matters,
wherein the projects are appraised in a holistic and time-bound manner, rather than separately
reviewing the project, as applicable.

Looking forward to the clarification on the above to take appropriate decision on the requests
received and being received from different project proponents for concurrence of NEERI.

With best regards

- ?,?_/ s
(Rakemuma

Encls.

1. Copy of TTZ Authority Letter dated 20.01.2020
2. Copy of Hon'ble Supreme Court Order dated 06.12.2019
3. Copy of CPCB direction to SPCBs/PCCs dated 30.04.2020

Copy to (through email):

1. Member Secretary, UPPCB, Lucknow (email: ms@uppcb.in)
2. Shri M.C. Mehta, Sr. Advocate, Supreme Court, New Delhi {mcmehta@memef.org
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) \ : . NO. 017 (I.A. NO. 8/2007) IN W.P. (C) NO. 426/1992 IN RE: SOCIAL
IN O.A. NO. 30672016 (M.A. NO. 562/2016 & M.A. NO. 1237/2018) WITH M.A. NO. 380/2 ' \
llé‘T IOI,\' FOR FOREST AND ENVIRONMENT (SAFE) VS. UNION OF INDIA & ORS. (EARLIER TITLED AS D. K. JOSHI Vs. UNION OF INDIA & ORS}

ISSUES

Appendix- IV

POINTS OF DISCUSSION

S.N.

Point

Compliance

1

What is the status of installation of the Screens
to prevent dumping of solid waste into the
River Yamuna along with arrangements for
regular collection of waste?

All the drains which are directly falling into river Yamuna has screens installed 100%
with the regular cleaning arrangements. The pictures of the same are attached here as
Annexure-1.

Present Status of Treatment capacity of Solid
Waste.

The total waste generated in Agra Municipal Corporation is 712 TPD. Existing
functional treatment capacity is 472.7TPD (420TPD through Centralised treatment f
facility 300 TPD for wet waste & 120 TPD for dry waste, 35TPD through De- |
centralised treatment facilities and 17.7 TPD through home composting). The untreated '
waste is being transported and stored at site after spraying the culture to remove bad |
smell and faster de-composition of organic waste. The existing gap in the treatment is
239 TPD, which shall be covered through waste to energy plant of S00TPD sanctioned

and approved but the work couldn’t be started due to NOC / Consent and the matter is
pending in Hon’ble Supreme Court.

Present Status of Ward wise action plan with
regards to Treatment capacity of Solid Waste.

A detailed action plan for each ward in the Municipal Corporation Agra was prepared
comprising the micro level planning for comprehensive solid waste management in the
city, which includes the 100% door to door collection and transportation along with the
route/Map dedicated for the designated vehicle. AMC is developing centralised
processing capacity as well as its promoting onsite decentralised processing methods

and at present approximately 52.7 TPD waste is being processed through de-centralised
method.

As per earlier status, 262 vehicles required for
DTIDC have been purchased and IT based
adaptor for DTDC collection has been
implemented. Present status?

|
The work of DTDC is being done by 110 newly purchased motarised Vehicles + 150 |

other motorised vehicles + 1700 Tricycles having 6 buckets + 1000 Hand carts with 4 f
dustbins. The photographs of these activities is depicted in Annexure- II ]

|

Present status of installation of QR code in the

respective  houscholds  (carlier  3,50,000

350000 Households are tagged with QR Code. 150 Vehicles used for primary collection
and transportation are equipped with the GPS monitoring system. Also, the 1044
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| hegrehalde), installation of GPS in vehicles !
m“\t-:l m trensporting solid waste (carfier OX |

| m’—\ tes} and duxthins equipped with RFTD tagy {

commumty bmng are RFID Tagged for the better monitorin

g of the solid o \\‘mc

i management. The relevant photographs is attached as Annexnre- 11T
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(1—? wer | Odd duxibins)
. r-v».c- st=tmy of Byelawe on user charges and | Bye-Laws in the Municipal corporation Agra has been notified for User ¢ harges and ;
{ qw fines e spot fine. The details of penalty collected is as : Rs. 7.22.550 through spot fine for |
| violations under various offences related to sanitation, Rz 3.07 806 for littering, Rs. |
i i} 17,57,600 for violation of plastic ban and Rs. 70,000 for Garbage Buming The |
{ i enforcement of sanitation practises is done regularly. |
|7 | What iy the statos of cloxing of existing landfill | The project of Bio-remediation of legacy waste costing Rs. 2733 Cr had been |
sites and bio-muning of legacy waste? 2pproved. Estimated legacy waste at Kuberpur dump site 15 8 Lakh tons out of which |
the 5.5 Lakh tons has been remediated and rest of the waste 13 shaped 10 windrows for
! primary treatment in the area of 4 Acres. The complete legacy waste remediation is
| planned to be completed by February 2021, The comparative (before & afier) pictures
of ongoing work are attached here as Annexure-1V
8 ' As per imiommation the project of bio- Currently, the windrow has been formed in cluster form by concessiomaire for winter |
| remediation of legacy waste costing Rs. 27.35 | preparation and about 15 acres of land has been reclaimed. Due to Covid-19 outbreak |
| Creme bad been spproved. Estimated legacy | the cfficiency of processing was reduced but till date about 5.8 lakhs MT of 'c::ac\ {
e Kzberpur dumpsite is § Lakh tons out | waste has been processed.
| ef which 4 Laich tons had been remediation and
'ts: of the waste s sh i windrows for | The screening of legacy waste is being carried out after following stabilization of |
| prumary trestment i the ares of 12 Acres. The organic fraction followed by addition of inoculumn. The different EMP activities like |
i | Commines  had directed  that  complete | water sprinkling, wind break net, green area development and leachate munagement
't:aa‘:_".m of jegacy waste dump at Kuberpur | plan has been implemented at site.
%tz w be dome within the timeline ie.
| December, 2020, Fumther, UPPCB to conduct | The entire process of biomining is being recorded through 14 different cameras and
| 2% ooesite inspection and submit the progress third party PMC.
_mponiohe Comminee withnosemonth |
% i Presem sanss of Temporary Morstorium in | To fill the gap of MSW processing a RIT application mo: [3331 1954 was submutied w0
TT7 ez, esiabluhment of STPs, Solid Waste, | Hon'ble Supreme Court for opting Consent/ NOC to set-up the waste to encrey plant of |
C & D waste and processing plants. 1OMW Capacity. Hon'ble Supreme Court directed to CPCB and NEERI (0 pré‘m‘_ 2l
; joint inspection report. In the view of the report submitted by joint inspection g P':lj f
and NEERI for setting up the plant at Kuberpur site, the 10 Acres of land out of total 72 |
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Jooe for the procsss-

| schezired to NEERI ¢
| Fother veaing’ review.
| Processnye plews shell be mode
} Storeme Cot e roosived.

Tes the s of oo ™ of vedo

DorEerED
! Under the scheme of Nations] Claen
IR M3 Lac ks e senctomed 2
esc=hlistmers =nd operation of C&D plar hos been recsived
cated 22062020 troush webine Secew, UDD. Go
Deveomslised C&D wasts memessmer =8 zccots
3IPD for designing, inseellesion. commissioni=e and
vezms. Besed oz LCS method Ms- Ris
saccassiul bidder with tocs! projecs cost o 2

Sor 1% yess- 9050 Laes, 2% Yers-99 50 Lacs

i

cindes the emtire memageme of
electrical bill. The commissioner,
20.032020. Tee LoA hes besn zwasds
concession period for this projest &5 3

 witle 3 yeass i O&M pediod It i emvdsessd that the proposed
| be ready by 30.04 2021 for processing of collectad C&D wase.

!

s S e b g e e AT e

—

e e e { e

As per the eadier informetion. the gap deficit in

3

with refersree to warer supply was 136

MED. Presenr stamos?

It is respectfully subminted that the Populesion of Agm ditv is

date. The generation of sewage as per the nosms of CPHEEQ §

water consumption. The per capita watsr constmpdion ror:

lacs population the generation of sewage comes out w be 238 MLD. Bus due o ok

consumers, floating population and private sources, sewage generation through 90

drains and sewer network is about 286 MID.
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The installed capacity of 9 STPs is 220.75 MLD. Out of which 7 STPs of {
MLD capacity are being operated and maintained by M/s VA Tech Wabag Lid.

]
under one city one operator scheme of State Gowt. The state government has !

introduced one city one operator scheme based on competitive bidding process.
The work in city of Agra has been awarded to M/s VA Tech Wabag Ltd. for 10
year extendable up to 15 years. Rest 2 STPs of 40.50 MLD capacity are being
operated and maintained by Agra Development Authority, Agra.

Under Namami Gange Programme a DPR of Rs. 1174.45 Crore was earlier
prepared and approved by NMCG. But due to the operation and maintenance
work of existing assets has been awarded to M/s VA Tech wabag Ltd., a revised
DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on 06.05.2020
in which work of taping of 23 nos untapped drains and const. of 177.60 MLD
STPs (to meet the demand of year 2035) have been covered for which bid
document & tendering process is being done by Transaction Advisor M/s Deloitte
Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The above
sanctioned project will be carried out on Hybrid Annuily based PPP mode, funded
by World Bank. Apart from above estimate for balance work related existing
assets, tapping of 38 nos. untapped drains & excess discharge of partially tapped
drains amounting of Rs. 78.86 Cr. had been sent to State Govt. for approval. Now
as per instruction of Head Quarter U.P. Jal Nigam, Lucknow, revised estimate
amounting Rs. 78.95 Cr. is being sent in Namami Gange Programme.

For improvement of the sewer network connectivity in the city of Agra the state

government has sanctioned projects of Rs. 443.56 Crore under AMRUT scheme
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3 for laying new sewer line and haute connectinns Under this sanetianed amonn: |

six projects have been propased aut of which four projecta related to Sewer Fopse |

Connections are completed and two projects are under progreas which are .
i " . the vear 107 work shs onitared 16 he
| proeposed 1o be completed hy the year 2021, The work shall be manmtored 14 |
{ completed as per timeline proposed in DPIL (By the year 2021, |
i |
i i Present Status of Schemes under AMRUT ‘
{ |
’ [SNo | Name of scheme Proposed work Progress | Remarks
T Sa—— R —— — - S —
1 Sewer house connection 28079 Nos, Completed |
Agra (Part-T) Lo sncsy L
2 Sewer house connection 11740 Nos, Completed |
Agra (Part-11) GHCs) L
3 Construction of House 13051 Nos, Completed | i
connecting  chambers (SHCs) ! H
and sewer house | [
connection from house E il
hold to HCC in Agra | ¥
city (Pan-111) R i ;
4 Sewer house connecting 7627 Nos, Completed | - 1|
chambers in Agra city (HCCy) | {
(Pan-1V) - —
5 Agra  Western  Zone 251.00 Km. 33% Work | Work i ||
Sewerage scheme. (Sewer line) ol sewer line | progress |
47827 Nos. completed H
(SHCy) U SN—
6 Septage  Management | 1, Collection AN Work in ‘;
Solution Tank / progress . |
(Co-Treatment 75KLD) | Setthing ! i}
in Agra Town, Chamber - 01 l H
No. ) il
2. Screw Press ‘\ %
L & Pumps - l 1 ;
- 01 No. i
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3. Compost Pits
— 12 Nos.

4. AC Room for
SCADA
System etc. —
01 No.

5. Desluding
vehicles — 10 ,
Nos.

Present Status of Sewage Treatment in Agra

Population of Agra city is about 19.90 lacs as on date. The generation of sewag
the norms of CPHEEO is 80% of the per capita water cansumption. The per capita |
walter consumption norm is 150 Iped. So far 19.90 lacs population the requirement of |

sewage treatment capacity comes out 238 MLD. But due to bulk consumers. floatin

population and private sources, discharge of 90 drains is about 286 MLD includin
sewer discharge.

e

|

|
?
ng |
T
{

—
< a5 per |

The installed capacity of 9 STPs is 220.75 MLD. For proper sewage maintenance |
and operation of the installed STPs the state government has introduced once ity |

one operator scheme and based on competitive bidding process the work in city ul
Agra has been awarded to M/s VA Tech Wabag Ltd.

Under Namami Gange Programme a DPR of Rs. 117445 Crore was earlicr |
prepared and approved by NMCG. But due to the operation and maintenance |
work of existing assets has been awarded to M/s VA Tech w abag Ltd., a revised |
DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on 06.05,2020
in which work of taping of 23 nos untapped drains and const. of 177.60 MLD w
STPs (to meet the demand of year 2035) have been covered for which hu!
document & tendering process is being done by Transaction Advisor M's Deloitte | |
Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The abave |
sanctioned project will be carried out on Hybrid Annuity based PPP mode. funded | ,
by World Bank. i
For improvement of the sewer network connectivity in the city of Agra the state |
govemnment has sanctioned projects of Rs. 425.36 Crore under AMRUT scheme i
for laying new sewer line and house connections. Under this sanctioned amount ‘
five projects have been proposed out of which three projects related mchwcr‘
House Connections are completed and two projects are under progress which are
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Present status of Performance guarantee of Rs.

proposed to be completed by the year 2021. The work shall be monitored to be
completed as per timeline proposed in DPR. (By the year 2021).

Present Status of Schemes under AMRUT

(SHCs)

|
]
S. Name of scheme Proposed Progress ‘ Pemarks \ \
| No work ‘ {
1 \Sewer house connection | 28079 Nos. Completed . “‘ |
| Agra (Part-I) (SHCs) | |
2 Fewcr house connection | 11780 Nos. Completed B E
Agra (Pant-1T) (SHCs) i
Construction of House [ 13051 Nos. Completed - ﬁ'i !
connecting chambers and (SHCs) { 1
sewer house connection ’l |
from house hold to HCC i
in Agra city (Part-IIT) [}
4 | Sewer house connecting | 7627 Nos. 62% Done Work in progress. | |
chambers in Agra city (HCCs) H
(Part-I1V) ||
5 | Agra Western Zone | 251.00Km. | 25% Work on Work in progress. | Il
Sewerage scheme. (Sewer line) sewer line !
47827 Nos. completed E
|

1
**  Another project of Rs 100.04 Crore of Sewerage strengthening work in Tajganj |

area in the city has been sanctioned by Agra Municipal Corporation under its |

Smart City Mission programme and work is under progress to be completed by \
May 2021. [

**The Bio/ Phyto remediation work on the 57 drains started from 22.10.2020 |

13

25 crores to the satisfaction of CPCB to comply
with the timelines in the action plan.

It is humbly that a stay order has been granted in the matter (copy attached herewith as |
Annexure -V). In this regard it is also humbly submitted that the siate government is |
making all its efforts to improve the condition of various basic amenities and sanitation ‘l
environment is city of Agra. In recent past projects of almost approximately 1700 |
Crores plus has been sanctioned under different schemes for complying to meet the |
norms related to water/sewer/ waste management and the endeavour is continued with |

utmost sincerity and commitment to comply with the orders of Hon’ble Green Tribunal. |

As per the earlier information that only in 11
drains works has started. The Committee

The work on all drain has been completed. The CPCB has also visited these drains and 1‘
they shall submit the report accordingly.

|
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Fl';'m::mr CPCB to assess and impose EC
according as well as submil the report within
onc month. What is the present status in the
regard?

S

Present status of Starting up of Waste to Energy
Plant (500 TPD).

For treatment of Solid Waste generated from Agra .m.nr r Nigam Mo - SPAAK
BRESSON PVT. LTD. has presented a proposal of producing electricity of 10 ‘W‘/

f_ —

(Extended upto 15 MW) from the waste of 500 TPD extended to 750 MTD hefore 1 [/ I

after signing of PPA .

A committec of TTZ has forwarded its recommendation along with this propasal to pet

NOC from MOEF & CC, Gol regarding this it was directed & recommended 1 |
cstablish the plant during the visit of director NEETIT AYOG dated on 1232014 afier |
receiving the NOC of same. The MOEF & CC, Gol has issued a letter 17012032013

CPA (VOL-V) dated 15" June 2018 which states that

It was informed by Municipal Commissioner; Agra that waste (0 eneruy plant under

solid waste management is proposed to be established in Agra. PPA has been done with

UP Power Corporation Ltd to sale them 15 MW electricity generated from 750 MT |
waste in the city . In the meeting held on T17 Authority, Permission Clearance 1o the |
plant in question has been granted with the condition to obtain approval from the |
MoEF&CC, Gowt. of India in this regard. It was directed that only guidelines will be
issued by MolFF&CC and according to which no objection may be issued by TTZ |

Authority.

It was also acknowledged that request letter on dated 14/08/2018 has been sent to the \
TTZ authority to issue NOC as per the letter of MOEF & CC dated 15/06/201%

In the 40" meeting of TTZ authority that was held on 06/02/2018 it was cleared to set- |
up waste to energy plant by THE SPAAK BRESSON PVT. LTD. along with the |
condition that all the requisite documents for NOC from MOEF & CC and nrim
concerncd departments prior to constructions works.

So again a request letter on 04/08/2018 & on 29/08/2018 has been sem to T1Z to have |
permissions,

L
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As per earlier information, Bio/Phyto (in-situ)

In the 44™ meeting of TTZ on 05/10/2018 the authority has taken the decision after 1 |
good deliberation regarding to issue NOC for waste to encrgy plant to THE SPAAK
BRESSON PVT. LTD. Which comes under Kuberpur Agra SOLID WASTE MGT.
For scientific disposal. It was unanimously taken the decision that it comes under Red
zone According to the categorized Industries by CPCB (Central Pollution Control
Board) due to this sole reason, to issue the NOC must be currently kept on hold.

Thereafter a request letter on 29/11/2018 was filed to honourable Supreme Court for
NOC which is already under consideration in the Supreme Court that 13381/1984 M.C.

Mehta vs Union of India & others, on which the decision has to be taken by honourable
Supreme Court.

It is said that the honourable Supreme Court has directed to file and Environmental
Impact Assessment (EIA) on 22/11/2019 and also on 4/12/2019 directed to NEERI
(Delhi) to inspect the EIA and submit the report to Supreme Court.

The order of 17/12/2019 was put on record as per the direction of Honourable Supreme
court. In this connection on 23/01/2020 on EIA affidavit was filed by Nagar Nigam
Agra. The Supreme Court has directed to the president of TTZ to file an affidavit.
According to direction of affidavit that was filed on 19/02/2020 on which online
hearing date hasn't yet determined. The letter of same is attached as ANNEXURE- V1

remediation work has commenced on 11 drains
and is likely to commence on 57 drains as per
the repont, total drain being 90, the remaining
drains also need to be covered for such work at
the earliest, as soon as current monsoon is over.

Provided the present status of phytoremediation
of 57 drains.

Total 90 Nallhas exists within municipal jurisdiction of Agra Nagar Nigam in which 29
No. are tapped while 69 no. are un tapped which carry about 18 MLD of waste water
and its directly falls under river Yamuna. Based on direction of state 2OVL.
Phytoremediation and bioremediation will be adopted in which civil construction will
be integral part. At state level, on dated 18% February 2020 in organized workshop Prof.
CR.Babu of Delhi University Shri, Anurag Yadav secretary UDD, GoUP, Dr. Anup
Chandra Pandey Ex- Chief Secretary and Chairman of Oversight Committee of Hon'ble
NGT, Shri S K.Singh, Retd.. Judge has recommended this technology.

Based on recommendations, initially on ten drains this technology has been
implemented which approval from Municipal Commissioner was received through
letter no. 117 (6B) dated 14.03.2020. The successful bidder for this project was M/s-
Lion & Bravo Organization which LoA has been issued by Agra Nagar Nigam via

letter no. - 39/D/SBM/2020 dated 16.03.2020. The firm has started work on these M
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ten drain (7 partially tapped and 3 untapped). The implementation work has been

cxecuted by firm by 22.10.2020 and after that regular dosing is being practiced at
strategic locations. The check dam on these 10 drains has been completed while on
remaining nallahs, it’s almost completed.

Further, [or treatment of untapped drains (total no. 57) the Eol had been invited in
which 4 firms has been participated in which M/s-Sun-Age India Pvt. Ltd has quoted
lower cost and become the successful bidder for execution of this project. The total

estimated CapEx for this project is INR 19]51]290-00 (883 INR/MLD+GST) while

OpEx  is estimated about INR 58]01]310-00 (INR 297.00+GST) The total project
cost arrived on INR 77,52,600.00 which approval from Municipal Commissioner has
come on dated 20.08.2020. The letter of Award has been allocated to successful bidder
and agreement has been signed on dated 30.09.2020. The work off required
infrastructure has been started from 06.10.2020 and its completed on dated 22.10.220.
After that, the exercise of dosing is being carried out at strategic locations from
22.10.2020. The completion of work of check dam is on corner and it’s expected to get
completed in next upcoming weeks. The work of plantation will be started after
completion of check dam. The UPPCB has collected water sample of raw and treated
sewerage from different nallahs for their analysis on dated 14.12.2020. The details

work of phytoremediation/bioremediation on 67 nallahs is annexed as Annexure-VII
for your ready reference.

and temporary moratorium enforced in city of Agra.

* Annexure 4- as received by Commissioner Agra regarding status of case for seeking relaxation for various projects (STP/SWM Plants/C&D Waste Plants etc.)
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Annexure-A

& $9 @ 9M T | P RS Bel

0 T B Before After
;! fafr

0

1 oy wfkex 0.013 06.10.20

2 BDAR 0.6 06.10.20

3 0% ATell—1 0.113 06.10.20

4 S -2 0.575 06.10.20
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BEEAT eried 0.404 06.10.20
e 0.242 06.10.20
ITANT Bl 0.04 05.1020
99 98 @ Bou—1 | 0.029 06.1020
{
{
i
Tooo Ez S 5a9-2 | 0016 | 06.1020
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10| sesa Re FHeaf—3 | 0012 | 06.1020 ;-
I g
i
11! S5 5=< % Soga 0.033 06.10.20 s
A
| ST TR 9> e 0097 | 06.1020
ERT-T =
13 = T TR 006 | 061020
14 [ TR 031 | 06.1020
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15 : i @ 1436 | 06.10.20
16 { AN WEA 2 0.051 | 08.10.20
17 =it 72 1 0.044 | 08.10.20
18 T TURGI 1 0.017 08.10.20
19 | et srm @ whA 2 | 0.01 08.10.20
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i TR
TR

20 | el aRM A A 1 | 0,084 08.10.20 =

21 AN BT AT 1 1.033 08.10.20 -

2 A T T 2 0.031 | 08.10.20 ==

23 RrpaRar 1.91 08.10.20

24 |l 7Ed 3 0.005 | 08.10.20
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25| A BEEE TS | 013 | 081020
i
u
’.
|26 ; UHEe] qeN Hie 0.022 08.10.20
27 TETR G A 0.037 | 08.10.20
28 A A 0209 | 09.10.2020
29 g7 are @14l 1 0.166 | 09.10.2020
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: IR qI qE-2 0.003 | 09.10.2020
31| ol YEER TR AT | 0.147 | 09.10.2020
32 T TR AT 0.239 | 10.10.2020
33 TMgyel TR el 0-387 | 10.10.2020
34| T Wgﬁmq;’? T 015 | 10102020
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35

X AR ATl

0.494

10.10.2020

36

STelHT Tl

0.52

10.10.2020

37

4T ©IE 2 AT

0.014

11.10.2020

38

IFRSPR U ATl

0.78

11.10.2020

39

IRAT AT

0.21

11.10.2020
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1352 | 11.10.2020
41 difear TR 0.381 | 12.10.2020
42 A 7w 4 0.129 | 12.10.2020
43 Hidt 7'd 5 0.025 1;10.2020
44 AR TE 6 0.001 | 16.10.2020
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’ 45 | 0271 | 16.10.2020
46 m FRR 1 0.065 | 17.10.2020
47 R AR 2 0.008 | 17.10.2020
48 TFETT 3 0.779 | 18.10.2020
49 | T SRR gE¥ael | 0.015 | 18.10.2020

LA R T ST e T T T e Y
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50 0.138 | 19.10.2020
51 ARG 1312 1§.lo.2020
52 = I TR 0.045 | 20.10.2020.
53 Hgar =} 0.034 | 20.10.2020

0.189 | 21.10.2020

54

foeht OrER AT
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FHEY IR W@ 0.011 | 21.10.2020
56 HHed 8 0.185 | 22.10.2020
AT TR IR @
57 RN et 0.201 | 22.10.2020
arT 15.427
Total Drains allotted 57.

Completed: 57
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‘} SECTION It

SUPRENE ¢ OURT o€
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s).

ITEM NO.20+57 COURT NO .7

INDTA

25275720819

{ Judgment and order dated 29.91.
2019 in OA No. 130 2016 02.85-2p19 in RA No. 32/2019 passed by
the National Green Tribunal)

THE STATE oFf UTTAR PRADESH & ORS, Appellant(s)

VERSUS
'
DK JOSHI & oRs, Respondent(s)

( Ia No.ﬂ?SZB/ZBIO-MNDOHATION OF DELAY IN FILI’&)
WITH

OIARY NO. 25388/20819

FOR ADMISSION ANnD IA NO0.121811/2019 - EXEMPTION FROM FILING O.T.
AND IA NO.IZ'IBIOIZBIO

=~ CONDONATION OF DELAY IN FILING APPEAL)
\
Date : 16-88-2810 Thege appeals were called on for hearing
today.

CORAM :

HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE HEMANT GUPTA

For Petitioggr(s) Nr. Tushar Mehta, s.G.
Ms. Madhavi Divan, asg
Ms. Aishwarya Bhati, aag
Mr. Ravindra Raizada, Sr. Ady.
Mr. Mukesh Kumar Singh, Adv.
Mr. Merusagar Samantary, Adv.
® Mr. Machiketa Joshi, Ady
Saita Choudhury, Adv.
Mr. K. Lvikang Michael, ady.
Mr. Rajeev Kumar Oubey, Adv,
Mr. Ghanshyanm Singh, Adv. .
Nr. Ashiwan Mishra, Ady
Mr. G.S. Makar, AOR
Mr. Kamlendra ﬂ}shra. ADR

.

@:esttfl)

I

——

UPON hearing the counsel the Cohrt‘ﬁhdo_tho following
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ORDER

CIVIL APPEAL Diary No(s). 25275/2019

Deley condoned.

Admit,

RY N0.25388/2919 - ~

Muit .

(GEETA Anyaa :
RT MASTER (SH) (SunxL KUMAR RAJVANSHI)
BRANCH OFFxcEp
‘ .
r ’ ~-
o
L}
T
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e oslo]p o ' A
g == 500 &2 (Extended upto 750 @AZ. T A 10 I (BéGoeCupto 15 A )

Rrge e, 140 488, dlowe &), I wie wiw R o ¥g srmla wer = A

. o # A4 A arwht Tow el A wefva B e

T o A fe T Prm omm 8 ¥ g 712 4.0, waw ol o da d
Rredl @ g@ 17.7 Q.08 &t 7 Beme 8m wdfe, 20 st g § B AR 8, O W A
Fa 694.30 AGE. T B Fowd W Fwdged R Fm ara R omer @, Rrad g e we
291.60 .491.41. (42 sfrea) gar @90 122.40 A9, (43 o) gredgee R o ¥ 1 e R @
OR IR R i FET & w8 335 A2 era $ o gar &= o 120 408 mar w
T.ARCE. T G 8, qaq 3 2 SN e o o @ie gaterd & ar afife S de @
g o0 ot fear T o P e @ R -
o S M A A L2

GAP (MSW) Total Waste Transported — Instnlled Capacity
694.30 - 455

239.50 @.41.21.
GAP C&D waste | 140 3.91.3).
MSW GAP ¥ #aT & & fT 10 SETE el (Extented upto 15 WHTE) & dw g ol wiie @ wfi
Ry 17 &G ConsentNOC H1. ®dfed = 4 Re afes gea 1338171984 § ard.a. . 172361,
172378, 172379 oif® 2018 RAi% 29.11.2018 A& far mar Rrg o wr, wales =ynurem wru [
22.02.2019 3 CPCB @Y A # wyw wRfy @ Frllewr aw R g e a@ ¥ Préa R
5} BIR F8 @0 RS 03.4.2019 B S R . wdler ey A swege B v e
1. ¥ A ZT0 B § ReEie 22.11.2019 B gEde 09 awie (oa) sftd Bt @ Py
RA M war R 04.12.2019 # w1, wared A aw A @ ford.a. @ ol we Nl Reh @
o, = g @ T §t R 17.12.2019 A G AreE gr §.04. Pt on record
¥q P Rear o, R w3 Reid 23.01.2020 A A Fem amra g € amd q. didfae @ wo
i frar o, frg 1. GATST SR @ T BN B sl ofndfae & wor @ it [
T & omew Frfa ReY TR 1 OEER T WO B AesArR/stoR A4, dw. onifed @ ofdfre
T &g Bl R m, Fdw & ofe A R 19.02.2020 | ofwefae aiftm Fr mal, 140
. I % w89 NOC N, wite =@y d Re afas den 1338171984 4 AT /3T
ol g A @ Ry s Fuifta mita @ & e Frm aftaen @ .
T w2y AR far Rl o @ ¥, v enh e aer s
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7e W o wEn R B wmo qeosho
and Environment (Sa%FE_) Versus Union of India & Oy (Eatlier

# T samw ReArs 10.8.2020 3 =g e 6,7.0.0 P

ttar Pradesh thys sttbmin

'ﬁo Original Applieatiog Ma 1067301 4

titled as [y Toshi vy

Frar gy 3

of compliance of the 'rml-llhm\ql" At g
permited w pram iy lranmvantal

] «Irinhmg water supply, sovver Ve

Afment Plant, Do Medical Waste

gl Avtlon fop Iaresy

Ualon of Tl & Oy )y

T;m!mf_:m Facility, and Waste 1o Encrgy Plants cfe
w; ::chogrx:hc;flh? ?forc}r:\cnuoncd amenities being erucial for securing basie livi

¢ opinion that there need oy he any impediment for granting neces
are conscious of the fact that citj e

intuitively, not allowing construct;

e conditlons of 112" residents,
vary clearances for (he same. \We

Suenten e earvk . ction of such basic infrastmclurc can atsell create new polluting waste s
8. As rtgards pcrmission fo ishi

. rcsublnhmg non-polluting industri is, i Mo 'thowe

nicro and macro level industri > polluti Bt trial units, it appeart o us that only thote small,

polluting and eco-friendly and which have necessary

ncurrence of the Central Empowerment Committes and
ed industrial area,

erim order dated 22nd March 2018 directing maintenance of status quo way
of the Vision Plan by the State of U.P, and the said direction already stands

X mpediment for the authorities to consider pending environmental clearnces
which are necessary 1o secure essential amenities within TTZ. Simultancously, the State and other statutory

euthorities are free 10 consider requests for relocating eco-friendly non-polluting industrial units, subject to them
meticulously complying with environmental laws and all norms/conditions."

In view of abave clear orders ol the Hon'ble Supreme Court, the authorities may expeditiously take further
action in the matter.

T A A FERm i oq R zegle @ @ dare P omar ¥, Bt o
TE= g # aw| w R w8, 3R Rem e & waee A wo gater s @ e ot
T o7 o fe wiea (fofaw) §on-13381/1987-q0.40. g am gfvw offw g @ ar @ s
22.03.2018 T Status quo @ 2@l 9T wfxm Prfa wfte &% a% R% 05.10.2018 & [Imr,m\r,n B
757 3 8 8 @ aw mfa @ AR g ol diet e a0 &0, Wl dwe e we
ZRTgY, ST oo &g 8.8.93. afteer @ sgel Aeata B el e Rarearmr e
gﬁm'zrzﬁ%aﬁz%mﬁaﬁ%&mﬁmﬁmm%g&n;wﬂmaﬁmw%m-mﬂmxi
mﬁ%ﬁwﬁ%hmwhmmmﬁémmﬁ@mmﬂqﬁm%m-\gmt
== fm Te 0 & arrid SrBRa 8, @ @ aien A g R e ar )

fei® 06.12.2019 T HFHIG e AWHY &U Status quo B2 A o By o o
sl &, fr sl STafad @5 A o 3 o & sRae A aewef Pk B o X e @
wavzl fagsd # wfefed & @ F= B
He9E - YOI
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s.n | Drain Flownin | Actual Date of Qty. of | Diluatio
) name

i Remark
mid as flow start cultur | nratio praimphoto

and per nigam e used

Location | sheet Cod Cod TSS pH
: § Montella | 3.222 Yet to July 2020 (34 1:1000 : ; Before samples taken sent to lab

Drain {(montella | monitere Itrs ' . for testing

And Balu |) d )

Ganj N/A Balu 2
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1.300 mid 7.10 20 1.51Itrs | 1;1000
¥
Belan 0.600 2.10.20 1.0tr | 1;1000
ganj
drain
Bhairo 0.500 mid 3.10.20 1ltr 1,1000
drain
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Transpor | 1.708 mid
t nagar
6
7 Jeevani .05mid 2.10.20 1ltr 1;1000
mode .
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Ve

g | Water 0.6mld 5.10.20 1itr 1:1000
works !
|
Krishana | 1.0 mid 6.10 20 1ltr 1;1000
colony
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West 1.1mlid -
gate taj
flows
from

| parking
to
samshan
ghat

LAYERS ENVIRO AND ORGANICS
Total Drains allotted 10.

Completed : 10
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